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LOK SABHA

Thursday, October 1, 1964/Asvina 9,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

IMR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTONS
Employment Target for Fourth Plan

t .
Shri S. M. Banerjee:
Shri P. C. Borooah:
| Shri P. R. Chakraverti:
*508, { Dr. L. M. Singhvi:
| Shri Bagri:
Shri Balmiki:
Dr. P. S. Deshmukh;
Shri D. C. Sharma:

Will the Minister of Planning be
pleased to state:

(a) the employment target fixed
for the Fourth Five Year Plan; and

(b) the extent to which the em-
ployment and job creation targets
for the Third Plan period are expect-
ed to be achieved and the estimated
back-log with which the Fourth Plan
is expected to commence?

The Minister of Planning (Shri B.
R. Bhagat): (a) The Employment
target for the Fourth Plan is yet
under consideration.

(b) It is estimated that additional
employment of the order of about 13
million will have been created dur-
ing the Third Plan period. The
Fourth Plan may start with an un-
.employment backlong of 12 million.

Shri S. M. Banerjee: May I know
whether the Government contem-
plates to start the scheme of giving
unemployment  dole during the
Fourth Plan?

1308 (Ai) LSD—2.
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Shri B. R. Bhagat: The Fourth

Plan is under preparation, and jts

strategy, objectives and details be
known only when it is finalised.

Shri 5. M. Banerjee: I would like
to know whether it is a fact that the
employment target which was an-
visaged in the Third Five Year Plan
has failed; if so, may I know what
steps Government propose to take to
see that the employment potentiali-
ties in the Fourth Plan increases?

Shri B. R. Bhagat: It has not fail-
ed. It wag not realised fully.

Dr. L, M. Singhvi: To that extent
it has failed.

Shri B. R. Bhagat: It is not a fai-
lure. 13 million additional employ-
ment has been created. The Third
Plan provided a little more—16 to 17
million. But because the agricul-
tura] or other targets could not be
realised, consequently, the employ-
ment target has suffered. Therefore,
it is not a failure.

Shri S. M. Banerjee: Sir, I want to
make a submission.

Mr. Speaker: He wants to know
what the Government is going to do
in the Fourth Plan to make up this
deficiency.

Shri S. M, Banerjee; Sir, in the
First Plan it was 8 million, in the
Second Plan it was 11 million and
now it is 13 million. They are creat-
ing an illusion in the mind of the un-
employed people. Let them be am-
bitious, but we only request that let
them be have a realistic approach
with regard to this unemployment
position.

Dr. L. M. Singhvi: May I know
whether the Perspective Planning
Division of the Planning Commuission
hasg gone into the question of the
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added volume of wunrempl.j atent
backlog in each Plan in the country;
if so, may I know what are the spe-
cific recommendations made by the
Perspective Planning Division and
the Planning Commission as a whoie
for solving and tackling this prob-
lem effectively so that at the end of
the Fourth Plan there is no backlog
and there is no unemployment prob-
lem to be solved? Is that a possibi-
lity?

Shri B. R. Bhagat: Various recom-
mendations have been made by the
“Perspective Planning Division, the
Labour Ministry, the Empioyment
Division of the Planning Commission
and so on, and the thinking going
on ig that in the Fourth Plan, as a
result of the size and strategy of
planned development giving more
emphasis on employment, not only
the backing is to be wiped out
but the additional labour forve is
also to be absorbed. That is the
thinking going on. We will come to
this House  when the details are
ready.

Dr. L. M. Singhvi: I wanted to
know the specific suggestions made
by this Division and he says that
some thinking is going on.

Mr, Speaker: Should the recom-
mendations made be disclosed now
when decisions have not yet been

taken? It is only in the formative
stage yet.

Dr. L. M. Singhvi; Sir, I rise to a
point of order. If it cannot be ask-
ed as to what suggestions have been
made, how can we possibly assess or
give directions to the Government in
the formulation of the Plan?

Mr, Speaker: We will discuss that
here.
ot AT FeET AT FT 4g
TAATH FY T HI 06 37 ) i’
#F Surit # feger agrar frem & 7
AL & NTAT T § JGWOT & F9 @7
Zof g1, 5= 747 @ W EW L AoEr
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Shri D. C. Sharma: May I xnow if
the Government is thinking of hav-
ing any new labour-intensive sche-
mes during the remaining period of
the Third Plan and the Fourth Plan
and, if so, what are they?

Shri B. R. Bhagat: So far as the
remaining one and a half years of
the Third Plan are concerned we
are trying to intensify the activities
50 as to achieve the target which will
generate employment, whether it is
in the agricultural sector, or the
rural works programme or the decen-
tralised sector. So far as the Fourth
Plan programme is concerned, as I
said earlier, it is being examined so
as to evolve a strategy of plan with
greater emphasis on employment so
as to absorb not only the backlog
of unemployed people but also the
new labour force. A clearer picture
wil] emerge when the Fourth Plan
is finalised.

Mr. Speaker: Hh question was
whether there was any employment-
intensive schemes.
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Shri B, R. Bhagat: For thr remain-
ing period of the Third Plan, we are
trying to implement more actively
the employment generating schemes
in the agricultural sector in the rural
works programme. In the Fourth
Plan, which of the sectors like rural
works programme, decentralised sec-
tor or small scale industries sector
should be expanded so ag to zbsorb
more people, all that is under exa-
mination.

Shri P. Venkatasubbaiah: May I
know whether the hon. Minister is
aware that while there is a backlog
in employment, there ls also dearth
of labour, so far as the agricultural
sector is concerned, with the result
that agricultural production is very
greatly hampered? If so, wili it be
co-ordinated with other sectors of
planning.

Shri B. R. Bhagat: That is also
true. These are structural gaps in
the employment situation. While on
the one hand in certain areas at cer-
tain times a large number of people
are unemployed, at certain times,
particularly during the agricultural
operation there is shortage of labour.
Both phenomena are going on simul-
taneously.

sf sfex s dTar ;- fowsT
Frora ¥ afada & dgges F1eq & fog
foor@w #7 I FIeT TWT T 97 T
ozt 7 feray mar & woar 78 Ao
qar EY & 9T § A 9§ F7 v o
7

St To o WM : FATEATGHT F
foE S sTRraae ¢ SAOETE-
Tiaaw Ffag &

Dr, Sarojini Mahishi: May I know
on what basis the hon. Minister has
calculated this backlog of unem-
ployment for the Fourth Plan?

Shri B. R. Bhagat: First of all, we
take into aecount the rate of growth
in population. That gives the figure

of additional labour force that is
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created. We also find out the labour
force in vperation for the past {wenty
years and then find out the backlog.

Shri Bade: Is it a fact that accord-
ing to the figures of the employment
exchanges the number of educated
unemployed is growing and there is
no scheme for their employment in
the Fourth Plan? Have you got any
schemes for providing employment
to educated college students in the
Fourth Plan?

Mr. Speaker: This halting and slow
process of putting a supplemenTtery
loses the whole charm of that thrust
that must go straight into the Min-
ister's chest.

Shri Bade: I was trying to find out
whether they have any schemes....

Mr. Speaker: It must come out like
an arrow. Otherwise, the whole
charm is lost. They should be crisp,
small and concise, They should sud-
denly get up and fling a supplemen-
tary like an arrow.

Shri Dajl: But the difficulty is that
the Ministers are not able to fol-

Mr. Speaker: If the questicns are
straight, short and concize, I will
certainly ask the Ministers also to
give such answers, But if the gques-
tion comes up haltingly and is gene-
ral and vague the answer is also
bound to be in that language. Now
the Minister may answer the ques-
tion of Shri Bade.

Shri D. C, Sharma: The supple-
mentary has hit the Minister like an
arrow.

Shri B. R. Bhagat: It is true that
educated unemployment i3 a Serious
problem. We are trying to re-orien-
tate the whole educational system so
as to give them more vocational and
technical training so as to absorb the
whole or at least a part of the edu-
cated unemployed.
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Nt www fag: fEA Ao &
TF FOT At F1 F717 27 77 f=r<
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Shri Ramanathan Chattiar: At the
time of the formulation of the third
Five Year Plan, it was stated that
there would be an unemployment of
14 million and now, from the Minis~
ter’s statement it is seen that it will
be 12 million. Are we to understand
that two million have been absorbed
within the two yearg of the third
Five Year Plan?

Shri B. R. Bhagat: No, Sir. I do
not mean that. I said that actually
the backlog has increased and not
reduced,

Shri Hem Barua; May I know if it
is not a fact that nearly half the jobs
so0 far createq in the third Plan has
gone to swell our Parkinson’s army,
that is, to swell the number of Assis-
tant Secretaries, Superintendents,
Upper and Lower Division Clerks,
etc., and may I know whether the

Plan originally targeted for these
unproductive jobs also?
Shri B. R. Bhagat: Mavbe, some

unproductive jobs—

Mr. Speaker: This question can be
understood by a professor alone!

Shri B. R, Bhagat: The emphasis
has been to create productive jobs,
but in the process, some unproduec-
tive jobs might have been created.

Leave Facility for Industrial Workers

*504, Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
recommendation of the Pay Com-
mission regarding leave facility for
industrial workers has not yet been
implemented; and
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(b) if so, the reason for this abnor-
mal delay?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b), All recom-
mendations of the Pay Commission
regarding leave entitlement of indus-
trial employees in Civil Departments,
except those relating to earned leave
and accumulation of earned leave,
were accepted by Government. As
the implementation of the recom-
mendationg relating t0 the rate of
carning earned leave and accumula-
tion thereof involved in some cases
deliberalisation of the existing leave
terms of industrial emplovees, it has
been decided to have the views of
the National Joint Council when it is
set up before taking a decision.

Shri S, M. Banerjee: The Pay Com-
mission report was submitted on
1st July, 1959, more than years ago.
Whereag the recommendations were
unanimous in nature, I would like
to know why the Government has
deviated from those recommendations
and why they want to amend those
recommendations?

Shri B. R. Bhagat: It is not true
that all the recommendations have
not been accepted. In this category
concerning industrial employees of
the Central Government, there were
as many as seven recommendations.
Six have been accepted; only in one
case which concerns earned leave
and accumulation of earned leave,
the recommendations are in the
nature of de-liberalisation, and if we
accept the recommendations, the
employees will be worse off, and that
is why, it could not be accepted.

Shri S. M. Banerjee: I would like
to know whether it is within the
knowledge of the hon. Minister that
all the civilian defence employees
throughout the country, who are in-
dustrial employees, are to be benefited
by this, and, if so, may I know whe-
ther it is not a fact that all the All-
India Defence Employees’ Federation
made repeated requests that these
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should be implemented immediately
without further delay?

Shri B. R, Bhagat: That might have
been so; 1 am not aware of that.

Shri 8. M. Banerjee: Sir, may I
seek your protection? This is the
recommendation of the Pay Com-
mission, and it seems that the Minis-
ter has not gone through it.

Mr, Speaker: If the recommenda-
tion was made by the workers, per-
haps it must have been implemented.

Shri S. M. Banerjee: The hon.
Minister stated that one of the re-
commendations would affect the
workers adversely, though in some
cases, ag for example, the railway
employees and others are accepting
it,

Mr. Speaker: The hon. Minister has
appreciated the implications.

s g9 T FYIW: ¥ FAT
WERY qAT # FAT F f AL
T gaTr Hell, s FEAEA AgE,
¥ oe-fad, 14 TAEE A gl A =
FIEFET § WY FT 7R F7 =0

37

AN RN : AF A LgT g
J&aT g |

Shri Daji: We would like to be
told as to what the recommendations
of the Pay Commission are, and what
are the prevailing rules on the sub-
ject, so that one would be able to
appreciate the deliberalising effect?

Shri B. R. Bhagat: The provisions
of the Factories Act are applicable
to most of the industrial employees
of the Central Government, and the
Factories Act provide facilities for
leave and other things. If you com-
pare the terms under the Fac-
tories Act and the terms under the
Pay Commission’s recommendations,
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you will find that the terms wunder
the Factories Act in respect of these
two matters, that is, earned leave
and its accumulation, are more libe-
ral than that. That is the reason
why the Cabinet after considering
that did not accept it becausg it
would leave the employees worse off.

Shri Daji: On a point of order, Sir,
My question was straight as an
arrow, but it has been deflected. I
wanted to know as to what were the
existing terms and what was recom=-
mended by the Pay Commission so
that we can judge it. I do not want
a lecture; I want to know the num-
ber of days of earned leave.

Mr. Spcaker: These are contained
in accessible documents and should
not, therefore, be asked for.

Shri Indrajit Gupta: I would like
to know, if this matter is so clear as
the Minister has stated. why he
stated in his answer that it would
be referred to the joint council when-
ever that joint council might come
into existence in the distant future.

Shri B. R. Bhagat: Because the
Government was absolutely clear,
they took a decision taking all these
things into consideration. But, as he
said, some organisations might still
agitate or think like that; tierefore,
this provisions was made that when
the joint counci] was formed this
matter could be settled.

arfeeT 3T i o
+

st Ho ®To faAa:
sitwet avfast e -
|sﬂaeiom:

*505. | s gt g :
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Shrimati Savitrj Nigam: As you
vourself aie aware, Sir, the Indian
Government and the Indian people
are the sufferers; so, I would like to
know whether in the present case the
Pakistan Government is not forth-
coming what the Indian Government
is thinking of doing and whether any
fresh communication is going to be
sent in the near future.

Shri B. R, Bhagat: The latter part
is a suggestion for action. In a
matter like this, when these long
protracted difterence and difficulties
are there, if it iy to be settled through
negotiations, on, ecan only have
patience.

ot seTE met : fae wer o
I 7z & fr ofseae & g 58 oy
¥ $o meaq qar At o Er & ¥ A
AT |Tear g fFowa | g
sAarta afw feadr @ s afsem
oAt feadt ofe & w7 &

sfY To o WA : T HiFwS AT fa4
aroaF g |

qUUR WP WA & ¢ 5T
aw &, ar qar ffay, wifs gz o
OF WA 9% A 4g gEAT "
q¥ |

51 o To WA : TH T UL 79
¥ wiwg T &

Shri Ramanathan Chettiar: What is
the total amount due from Pakistan,
what is the amount of interest that
is due from Pakistan and when was
the last occasion when the Finance
Ministers of Pakistan and India had
discussed thig matter?

Shri B, R. Bhagat: The matter was
discussed during the early part of
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1960 and then the Finance Minister
made a statement in this House when
it wag said that we expected further
invitation from the Pakistan Govern-
ment to discuss this matter. Since
then it has not come. There, for
example, Pakistan raised a big, un-
realistic figure of Rs. 900 crores on
account of income tax arrears on the
date of Partition as against our
figureg as a bargaining counter.
st g fog: F@r ¥R 18
aar gvdt ¢ fF F=4 oF 9y AT
T A AAT AT ¥ g "EET
AT AE AT, AT HTHTC AT FIW ISW

TR
5t @o Wo WA : TE A1 AEY FET
ST AFAT R |

WOAR AR : g a1 famd F e
T |

W gER T FHTW : AFT 47 F
HATET HAT &7 7 G F1 fFaaw
g 37% T E T AR W H Y
ol 7% 72 feaar A 7

st Fo To WA : YT aF A=ZTAT
T8 TET 2 | HF LY F FAA FT AT FqH
T i gsfagdsdngem g, 9w
T F1 I AT qFAT 2, FIT T F1E a1
gt &

oY peq T wgATE : fHFAT A
AreTar g7

St Fo Wo WA : TWH fordl =T
=rfed

Shri P. R, Chakraverti: May I

know whether the Government has
taken into account while estimating
the amount of dues from Pakistan
the valuable properties left by East

Pakistan refugees squeezed out by
Pakistan as a result of genocide?

Shri B. R. Bhagat: Our total claims
are under varioug heads, not oaly
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the immovable property but also the
movable liabilities, pension liabilities
and other things. Al] these have
been totalled up.

Shri Shinkre: Have the Govern-
ment in any manner connected the
question of repayment of debt by
Pakistan with, the general guestion
of easing of Indo-Pakistan relations
thereby having not been very strict
in their demand?

Shri B, R. Bhagat: Who have not
been very strict?
Shri Shinkre: I am suggesting it
Mr. Speaker: That suggestion might
be taken into account.
it gwR T YA @ qEI TR,
Tz sata ¥ WA fr fed &5 ¥ feamn
ZATY @HT T AT g7
wTqR WEd : I #2T & R W
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Zrt 29 ¥ a7 gy v § | A Reref—

Wraw WERE : 9 g1 T a1 5
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st ¥o To WA : Ta% fAqg wer A
g7 ARy | ’

Shri Hem Barua: Op the political
plane, India's ettitude towards Pakis-
tann is ome of meek submissiveness,
May I know how far this poliﬂ_ul
attitude has had its impact on finan-
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cial matters, that is, in the collec-
tion of our legitimate dues from
Pakistan?

Shri B. R. Bhagat: I do not accept
the insinuation of the hon. Member.
We are neither submissive nor un-
duly aggressive. We are very realis-
tic in dealing with them. -

Shri Shivaji Rao S. Deshmukh:
May I know what is Govermment's
estimate of the valug of Pakistani
assets in India, both private and
State?

Shri B. R. Bhagat: According to us,
our figure is very much less than
the figure that they have claimed,
that js, Rs. 900 crores, We have not
given an exact flgure because we
know that once we give a figure like
that, they wil]l start from that point.

Mr. Speaker: How could it be less
when our surplus evacuee property
claims are Rs. 2000 crores and they
have claimed only Rs. 900 crores?
Rs. 2000 crores were simply for the
excess that we had so far as the
evacuee property was concerned.

Shri D, C. Sharma: It is an accept-
ed pu'i{l.uciple of finance that debits
are balanced against credits and
creditg are balanced against debits.
Is it not a fact that though Pakistan
owes Us a lot of money, still we have
been paying it money in terms of
the Indus Water Treaty and why is
it that the money in terms of the
Indus water that we owe to them
has not been credited to their ac-
counts so far ag thig country is con-
cerned?

Shri B R. Bhagat: That Indus
Water Treaty has been entered into
geparately. That has not been treat-
ed as a part of this.

Mr, Speaker: That is a fact that we
have been paying them whatever
ﬁ:eyhaatodmwﬁmugwtthout
baving our claims adjusted in that.
This iy the question. Next Question.
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FaTT X T 91 |

() 7 o s T A -
feaq &7 T WY & | AT & /T g
THF ¥ v 20 aut & FrofEa g
ST |

st ST T © ITC WM WL
TATT FY U7 GTETU A IA6 AT WO
T foet qeg dron & afefag &,
Ta% graey § 9IS B "Afaal 9% 1
ff ? & e wear o
srafadi & gray § W7 w1 FHEHE
FWT } wT aF WA A 7

o gHter AM@T: wrf faww
wrafar g0 €f | Wit g T A
ot & 1 wTew o gen fr §e dE
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qudra 4 fF o 28 e a3 an
gfar w1 feammiie 7 & faw | 3@
V98 arEr a1 At & 1 qfew 0w
A T AT AT g AR fagar @
fedwade @t wT & it 9% oF gEe
FAT A AR A AT I @R

St STETIET SR < 33T g g/
g7 | ST WA 99 J3W AT I FT
F7g qI9FT § AT 9T4T &, SEF qF"
H 3| A1 Aafagr g9 & §, I
FIE WU AT & WaaT @G 7

o g Avae : gfaar o A1 A
arg T 41 | fFE 99w § 3¢ fawe
FISIAT F9TE 1Y A foFm IF7C T Ia6T
FEffaa fFar 9, 3@ Tt ¥ 39
arasita g ot =7 8% fraew fear @ e
Tgmfa ¥ wa o s R AT @)

s SwTER TRt g WY
W F Fraw ¥ A g fr 39
qEt wead w2 § ar 9@t fF T faeet
wftfgrs F3 ¥ §B Amfaar ¥
Fr g afrgrA e g d?

o FIIAT AW TS T AT
Fireg &9 S ATEET AT ¥ A §57 T8
| IR 8E FAT wraha &1 | wigsy
¥ ATeeT AT T que fwar so,
oaT 3 searae faar o qEr

»ft ST Trest : AT qOT T
q7 | §B FF FT I¥ A HT AT AT
3% 7E & | F & wH §, AT U4
Hat FT 74T §OW &, wHl WA T @Y,
% graed § ot mofa # o §°?
eqez gHET IO faemr wfed

o AT AWT: TS TR
wFw § o & at # g wfw g€
& A% foaez A a4 € wiifw a8
Teg AT &1 AT oY, freet A faive
arT G A
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it avTer fag : F4T FE F T
# 7 ama ot ¢ fv wrw fafaees aee
F grIW # ot qadiet #1 7€ &, 39 fag
feaamie st & @& srasiaw
fra &, afz g1 &t 978 ST aF T A w4
e fFar &7

Yo GHMAT AWT: ¥ qF Ty
T @< T

Shri Eapur Singh: May I know
whether in the interests of proper
implementation of the master plan,
Government propose to join together
all the affected areas into a single
administrative unit?

Tlo garaT AT : GAT FE IR

TR

Shri Eapur Singh: They do not
want to implement the plan pro-
perly?

Shri Shiv Charan Gupta: May 1
know whether the development of
the metropolitan area has been
carried out according to the targets
laid down in the Master Plan, and
if not, what steps Government pro-
pose to take to ensure the same as
it jeopardizes the development of
the capital properly?

Dr. Sushily Nayar: To the best of
my knowledge, the progress has been
quite good, There has been somea
slackness in certain quarters, and
efforts are being made to make it up.

sit g0 f|o WY : §YFT & IAT
¥ qar st @ fF AR oA St WY

I & T § W 30 w2 AT WY
Fawry faedlt &Y whifas frofa @
I FATAT IALC WM ST TAT FT WY
o & ferm mfiw fRr I wr
oqaT AE ?

Tro UM AWT: OF TroAT &
faeeft & wrET W A W IW 9T A
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A W A VAL § R TF
#rre TTgHT 8 8 | UF W) e
#1 7% 41 fF faest $foes foom § fog
7 3% feman doma A1 39 fgem sax
qxw F7 91 wifww g1, IEFT 9 =iw
TJOF ¥ fegoawz fagr oo 4 3@ o
T ITZ AT § IHE (A0 F1E el
qIET AT TF AR T T ¢ dfF 0w
FEL FT HATE F FH JAHT WA qATGT
T § W WA T ATET A I ar
Wt IR ATSAT FT FFAAHIAT a1 Fedfaes
e TaTAZE F FT &1 g a1 |

Shri Indrajit Gupta: With regard
Lo the greater master plan which the
hon. Minister has just now referred
to, may I know whether she is aware
of the fact that in that part of the
adjoining area of Ghaziabad in UP.
which is supposed to be covered by
this greater plan, land is being bought
from peasants at Rs. 3 per square
yard and offered for sale for lower
income group housing projects at
Rs. 12 to 14 per square yard, and if
so, whether that is alsp envisaged in
the greater plan?

Dr. Sushila Nayar: I am not aware
of the exact details of what the hon.
Member hag stated, but T would not
be strprised if increase in price takes
place since it has taken place every-
where else because of the develop-
mental charges.

Shri Kapur Singh: It is a matter
of shame for the Government.

Dr. Sushila Nayar: Sir, Develop-
ment of land costs money.
Shrimat{ Savitri Nigam: May 1

know how many times changes have
been made in the demarcation of the
industrial areas and the green belt,
and when the plan for the industrial
areas and the green belt is going to
be finalised once and for all?

Dr. Sushila Nayar: The plans have
been finalised. They are being gra-
dually implemented
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Shrimati Savitri Nigam: How
many imes were changes made?

Dr. Sushila Nayar: No changes
have been made after the Master Plan
has been formulated.

st T & ST =g §
i T8 T8 FomT & dome 9T e wRw
T &1 AT foram o7 @1 & 99 & |
fesdt & =T 3 § fFay wia garfaa
Ul

¥lo GHIAT AW : AT FT TS
femr wiierame, T@zeE, JgEw A
TTH WX FG @A FT qTF, T AT
=7z forer & fom ax we gan oo §,
IW F ATY INT G2 A miwarars ;i
AT 97 T HHT Z AT |

ot TRTEATAT ¢ AT 4T g

STTel WENET @ FTAT AT 472 7 a4

National Consumer Service
+
r Shri Yashpal Singh:
| Shri Rameshwar Tantia:
Shri ‘Bishanchander Seth:

*507. < Shri B. P. Yadava:

| Shri Dhaon:

[ Shri Indrajit Gupta:

| Shri P. C. Borooah:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
Planning Commission is considering
a scheme regarding building up of an
organization of National Consumners
Service which will resist against
hoarding, profiteering and adulter-
ation in the county;

(b) if so, the main features of this
scheme; and

(¢) when this scheme is likely to
be introduced?

The Minister of Planning (Shr!
B. R. Bhagat): (a) to (¢). The Natio-
pal Consumer Service has been orga-
nised by a group of voluntary organi-
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sations, It is being assisted by the

Planning Commission. A statement

giving the main features of the scheme

and other required information 18

placed on the Table of the House.
Statement.

The National Consumer Service
previously entitled as Non-Official
Price Intelligence Service was started
in early 1963 on a pilot basis in Delhi
by a group of voluntary orga-
nisations. In February, 1964 a
Working Group consisting of the re-
presentatives of the Planning Com-
mission, Central Ministries concerned
and the participating voluntary or-
ganisations drew up a comprehensive
scheme.

2. The main object of the Service iz
to protect the interest of the consu-
mer. Its main activities are:

(i) to organise Consumers Coun-
cils at the national, state and
district levels;

(ii) to promote consumer coopela-
tives;

(iii) to undertake research
consumer proktlems and
studies relating to market
intelligence, consumption pat-
terns, hoarding, artificial
scarcities, transport bottle-
necks, licencing procedures,
ete.: and

into

{iv) to assist in the prevention
of adulteration, exercising
quality contre] and eradica-
tion of malpractices in weights

and measures etc.

3. The Senvice is at present func-
tioning mainly in Delhi. It has under-
taken a few case studies on a num-
ber of subjects which concern the
interest of the consumer. e.g. working
of consumer cooperatives, food adul-
teration, profiteering or black-market-
ing in vegetables, sugar, cycle tyres
and tubes, commercial vehicles and
petrol and high speed diesel oil etc.

4. The Central Unit of the National
Consumer Service in Delhi wil] "also
assist in organising State Units on the
basis of the experience gained from
‘the Delhi Pilot Project.
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st Tnaw fog: w0 & 91T & ¥
qaT AGT A @ fF e wew wIw
A feemn sdregwe ©a AmAe # fear d
"7 oy I w4 gt faar 3

st qo o Wi ;9T at faeet
Hfr 9 @ W ag & fF gme
Tl #F W @ SEEr 9w 9w
Igr 48 ®ia9 ATPIT A qEw q@T
§ wag A AT |

i, geave feng : qiST wHA W
L T G T @1 | FERT W
YIS § T ML 5 |

Shri B. R. Bhagat: 1In 1962-63,
grants were given amounting to
Rs. 2,500, in 1963-64 it was Rs. 16,500
and in 18964-65, an amount of Rs. 28,300
has been budgeted.

Shri Indrajit Gupta: From the
statement, I find that though this Con-
sumer Service was started by a group
of wvoluntary organisations, the
scheme has been drawn up by the
Planning Commission with the repre-
sentatives of the Central Ministries
so that it is, I think, semi-official. Is
the purpose of this Service simply to
undertake these case studies-rrention-
ed here as a sort of academic exer-
cise or do Government intend to take
action on the basis of these findings?

Shri B. R, Bhagat: At prsent, these
pilot studies have been undertaken
and their reports will certainly be of
use to the concerned departments.
But the idea is to develop a con-
sumers' forum so that they can also
protect their interests when it deve-

lops into a good organisation. But
that will take time.
Shri D. C. Sharma: In Delhi, I am

told that a price resistance movement
has been started under the blessings
of our Prime Minister, and some Mem-
bers of Parliament including myself
are also members of it. What is the re-
lationship of that movement with this
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Consumers’ Council, and is Govern-
ment helping that movement?

Shri B. R. Bhagat:
separate movement.

That will be a

Shri S, M. Banerjee: Omne of the
obje.ts of this is to assist in the pre-
vention of adulteration. If the con-
sumers want to resist adulteration,
high prices and so on, is Government
likely to give him any protection or
will it put him in prison for agitating
against the same?

Mr. Speaker; That depends on the
circumstances of each case. How can
it be answered in a general way?

If they offer resistance, will Gov-
ernment assist him or put him 1n
prison—how can it be answered?

Shri S. M. Banerjee: Kindly hear
me. Now consumers want to resist
adulteration, price rise etc.....

Mr. Speaker: I have heard him.
How can it be answered in a general
manner? )

Shri S. M, Banerjee: My question
was whether the resistance by the
consumers against high prices and
adulteration would not be regarded as
a criwve, and whether they would be
supported by Government, if it is a
peaceful resistance.

Mr. Speaker: It depends on the
form that the resistance takes. If one
man goes and takes a lathi and re-
sists?

Shri S. M. Banerjee:
of lathi.

Mr. Speaker: Order, order. He
has put a general question whether the
resistance would be welcomed or put
down.

st o Ty : &6 AEAT@ET &
IR qT IR § | W7 FTHERL T
goFr #1 Fafiea ®7 & TET g -
T o A gEA i @ R

No question
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%1 R 1 afz swa gena faar & qr sea
agr sfafsar g€ & 1

st qo o wwa: war F wer,
7t @t fas faeelt & 38 g<tew B
ATAT AT R g 1 W § A I
VAT § F9qHT afaq 1 48 Ta
FLETL H AT TR F41 |
Mr, Speaker: Shrimati Renuka Ray.

Shrimati Renuka Ray: May I ask
one question? I

Mr. Speaker; Why should it be
prefaced like this?

Shrimati Renuka Ray: I want to
know which are the non-officia] or-
ganisations with which the Planning
Commission is working for this Na-
tional Consumer Service, and whe-
ther they include Central Government
sponsored organisations which have no
roots in the country.

Shri B. R. Bhagat: All this is pro-
vided in the statement.

Shrimati Renuka Ray:
the names?

What are

Shri P. Venkatasubbaiah: It has
been stated that some of the functionz
of this Council are to assist in the
prevention of adulteration, exercising
quality control and eradication of mal-
practices in weights and measures
etc. May I know whether this Coun-
cil will be given any technical assis-
tance, and will Government subs:dise
them by providing such technical
assistance in the discharge of the
duties that have been enunciated in
the statement?

Shri B. R. Bhagat: So far, they
have taken up several pilot projects in
which they have got the assistance of
the Ministries concerned, technical
and other, but the main idea is to
build up the consumers movement.

Shrimati Renuka Aay; The names
are not included in the statement.
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Mr. Speaker: When he says it is
there, I have to believe him.

Shri Kapur Singh: We do not.

Mr. Speaker: When it comes from
the Member also, I believe him. Then
the Minister may say that he does not.
1 have to keep the balance on both
sides.

Department of Company Law

+
508 J Shri Yashpal Singh:
"7 Shri Indrajit Gupta:
Will the Minister of Fimance be
Ppleased to state:

(a) whether the amounts realised
15 fees from various companies far
exceed the expenditure incurred on
1the Department of Company Law

(b) if so, how the excess money is
spent and for what purpose; and

(¢) whether it is proposed to ratio-
nalise the fees payable by companies
so that there may not be a big gap
between the income and expenditure?

The Minister of Planning (Shri
B. R, Bhagat): (a) Yes, Sir, since
1961-62.

(bY The excess money forms part
«of the general revenues of the Gov-
ernment of India.

(¢) There is no proposal to revise
the fees structure at pregent.

o{Y v g : 7o & 9@ St waAT
¢ f= za% I ofeeigg 38T 7 wor
fagfm D ar = o g ar sy
9T FF T T fFar @ g

st Fo TWo WA : {F A1 ATX TGN
srar fe ofiedem &3ET & g7 0 w5
qE AT TG |

WTUE AEYEA : ;T FT | T /A
g1 fgd fir wr fasrfent o waer

FoT a1 A |
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st goere feg: qF ot @
afe fafreex age #1 9t &Y qar gl
Ecof

R WEEA I I AT AT
TECT TG ¢ | AT T fopara 7 & Iamy
& 9T FY A ST hgd

it gevare fay : 37 fafaee amga
T gha 6 qwAAEAOT T oA
ST § g Fa a6 T &1 AT | FTHIC
AW qg TR @A g fm 9y g
FTTA

=t o Uoiﬂﬂ!:%ﬂ?ﬂﬁﬁ'ﬂﬂ
ST T FE ST AET & | T AT Fr
Tt T ¥ 99 welr F @1 e
TR AR R

Shri Indrajit Gupta: My name is
there.

Mr. Speaker: I looked this side.
He did not stand up. I am sorry.

Training of Teachers in Planning

*509. Shri Surendra Pal Singh: Will
the Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion has drawn up a new scheme to
train college and university teachers in
planning and in execution of develop-
ment programmes; and

(b) if so, the main outlines of this
scheme and when it is likely to be
implemented?

The Minister of Planning (Shri
B. R. Bhagat): (a) The Planning Com-
mission thas suggested that through
the Planning Forums, the University
Teachers should participate more ac- -
tively in the planning and execution
of local schemes.

(b) The details of the scheme are
being worked out by the Planning
Commission in consultation with the
University Grants Commission.
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Shri Surendra Pal Singh: In view
of the fact that these days practically
all universities and colleges have more
students on their hands than they can
properly cope with, would it be ad-
visable to overburden the university
teachers with this extra-curricular
work which might hamper their main
task of teaching their subjects pro-
perly?

This point has
University

Shri B. R. Bhagat:
been considered by the
Grants Commission.

Shri Surendra Pal Singh: Have the
financial implications of this training
scheme been worked out and would
the Central Government bear the en-
tire cost of the scheme or would it be
shared by some other parties such as
State Governments, etc.?

Shri B. R. Bhagat: [t has not reach-
ed that stage of consideration. All
these will be considered.

ot aFritaTR weE : Frfas F S
#1 27 oA & faay war &, e g
3 &1 confemt forer afewet sl =7
W FLA ) A T A w1
Wiﬁi‘rﬂﬂﬁ%mm g% fom
AT g 7

5t o o WA : WW! ATY 2 H
wifadt ok fawafaame § onfar
HIH 99 @ § S FTE IE [T
W FT @ § | ooy a1 39 9 fa=me @Y
@1 § oo & oSt & o oenfe
FIOW A T WLIGAT A AT FHaAT |
ol gt giew s 2R
cTfeT e &1 WY & 1 Ay A

o ®1EI FT FE AT fawTaT e o
Shri P. R, Chakraverti: How many

planning forums have ben set up till
now?

Shri B. R. Bhagat: I think the num-
ber of planning forums was 718 upto
1061, After that it was decentralised
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Situation 4738'-
and registration of planning forums
was done by the universities.

Mr. Speaker: What a beautiful
supplementary it was! Just the num-
ber. If the hon. Minister had the
number he ought to have given. 1f
he did not have it, he ought to havc
said: 1 want notice.

Mr. S. C, Samanta: Is it not a fact
that at present university and college
forums consist bf students only and
not of teachers?

Shri B. R. Bhagat:
also.

No; of teachers

st sifere o A & FEAr
argat g fF F 39 Aatar & A A
] B OAFAT A AT § IAFT FAT
Tz #T faa g 7

St To TWo I : Ig ATH JsfHq!
FT GT FAT AT AT 2, TR AV A=A
FT AT |

5t SiwCAT 74T : 7O g 49
2 fw Sy oY o79d a3 a5 FefFat &1
ot farear € ST & @ F@ AT A
q% a1 AT aF TOAHT Wy fFar @
aET # ?

st To Vo WA : g A wfaT
IR ¥ AZATTAX F 1Y A AW |

Raid by Customs in Varanasi

+

[ Shri P, R. Chakraverti:
Shri P. C. Borooah:

Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:
*510. ) Shri A. N, Vidyalankar:

* 7 Shri Gulshan:

Shri Bibhuti Mishra:
Shri Bal Krishna Simgh:
Shri Bishwanath Roy:

| Shrl Vishram Prasad:

Will the Minister of Finamce be:
pleased to state:

(a) whether the houses of some
foremen of the diesel locomotive
works at Maduadih, a suburb of Vara-
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nasi, were raided by the Customs
authorities in April, 1964;

(b) whether currency notes, worth
seneral thousands of dollars, transis-
tors and tape-recorders were found in
boxes containing engines and other
machinery coming from the A.B. Co.
(American Locomotive Manufacturing

Undertaking) collaborating with the
diesel works; and
(¢) whether a number of letters

were alsp found in those residences re-
vealing that the smuggling has been
going on for the past couple of years?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir. The house of
one foreman was searched by the
Customs on the 14th April, 1964;

(b) Some transistors, tape recorders
and other consumer goods were found
inside packages concealed in the cabs
of some locomotives imported from
the US.A.; there were no currency
notes;

(c) No letters have ben seized from
the residence of the foreman search-
ed on the 14th April, 1964, From
documents seized from other persons,
there is reason to believe that certain
articles were being smuggled for some
time past and the entire matter is
under investigation.

Shri P. R. Chakraverii: May I
know whether the Government has
made an estimate of the tota]l amount
involved in this clandestine transac-
tion?

8hri B. R. Bhagat:
Rs. 50,000.

Shri P. R, Chakraverti: What speci-
fic steps have been taken to see that
this form of international smuggling
does not occur again? '

8hri B. R. Bhagat: In future? We
learn by these experiences.

ot wiwre =T dan fadmt &
{9 & e & ssafgerd oy
& @ ¥ A A o o Y BhT FT
PIRAT FY 1% forar v @ ) w\@r WA
& fawas it S w7

So far about

ASVINA 9, 1888 (SAKA)

.

Oral Answers 4790

At "o TWo WA : fFelT Y FTIEE
& AE TETT AT AFAT AW GG
& WT & 1 Tg ot AE &1 " 4 ey
FY TaTEdT ge forar g |

ot ST wTe & < 79T A AR
gz @ § ¢

ot e FAT AT FAAL By
7@ 319 & ags faar mar ?

8T qo ﬂom:f{ﬂﬁﬁmﬂ'ﬁ
g1

WY TATATT AT G FLA HT
fas &, o1 @@ w2 faw «wil &1 oeR
1 fa=e g
AT W1 § Al @ S S
AT & T & gaTe FA AW E |

Shri A. P. Sharma: Is it true that
apart from the foreman, some higher
officials of the Diesel Locomotive
Works are also involved and, if so,
who are those officers? At the same
time, the Minister has said that some
documents have been seized from some
persons; who are those other persons?

Shri B. R. Bhagat: A number of
searches have been made. This matter
is under invesigation. If you want
me to give the names of those per-
sons, I can give them.

Shri Daji: Is it a fact that a
foreigner also is involved in this
matter and, if so, who is that foreig-
ner?

Shri B. R. Bhagat: Three foreigners
have been arrested?

Shri Daji; Who are they? To which
country do they belong?

To what nationality
Have you got it?

Mr. Speaker:
do they belong?

Shri B. R. Bhagat:
names.

Mr. Speaker:

I have got the

He can give them
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Shri B. R. Bhagat: One is Mr, S. C.
Lodge, Chief Representative of
Messrs. Alcove, in India, and the
-other is Mr. Schuster, American Ser-
vice Engineer.

Shri A. P. Sharma: Sir, on a point
-of order. He has given the names of
the foreigners. What is the difficulty
in giving the names of the higher offi-
cials of that factory?

Shri B. R, Bhagat: These are the
persons who have been arrested. Apart
from that, searches have been made.

If you want me to give the names, I
can.

it TRATACR ¢ HFT G e -
T FArT ¥ QT R, T IATT AY q=ATR
&t T, SR T ar T s W
feew &7 FT7 T gHAT & AR F@emr
s ?

ST WERA 7T g agF W H
¢ 5 Srdq ag &9 FT %47 ar a7
E | T A AR 7

Y AT : THFT F419 7 &,
qt ag aY aaer 3 6 St o UH o FY qerHl

gt

“seqw wgRa : & JOw a8 ST
g F<ar o471 fF w7 ‘Ao gH o' FE |

=it To To e : fo=19T a=mU =Y
Y IAH Ao qHo Fo THo TA o
T |y F 1

Shri §. M. Banerjee: I would like
to know whether it is a fact that this
entire shady transaction was done to
influence the officers of this locomo-
tive workshop by those who were
supplying equipment and, if so, whe-
ther a thorough enquiry will be made
to unearth this conspiracy?

Shri B. R. Bhagat: These matters
are all under investigation.
it wqore : F & o wwan g
it fawit & Aifsrer gt #71 arer s
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AET @ ITFT AT BT FAAMET &
Wrgareg?

St To o WA : FITHT § W= WY
g oumo A WY frmr &

WA ARRW: R g @
& o uwo * FwTAY WY 1wy

ot yorerr ¢ & 77 AT ATEAT v
f& TR ¥ g 5 w7 wfae
FITAT FY 41 7Y |

St PR T FWATT : AT TR
wERE ¥ Famar fF wro g T,
FEFT ATH 74T &, W A gEA w07 v
¢ oo% faafes & #r S & W g®
sfasifal &1 = Famar &, f&a
el &1 AT aqraT g ¢

QA WREY : WHT @RI gl
TEr &, a8 | S agT AE) W1 ESHA7 |

St FER T AT : T8 TR R
fw & U 9 I FTH GAT, FIAT FT
AT FT g IR FAT & Afuwial &
A g’

WA WEAW: 48 a9 WA ALY
FATAT AT GEAT |

s gER T AW : FIAT F
amq @t & ¥ |

st qo o WA : T2 qaATHT AT
T WL o WY o FAITEY BIRAT F7 |

Shri Joachim Alva: Arising out of
this incident, as a high ranking indus-
trial firm is involved, was there any
occasion to refer this matter to the
American Embassy or did the Ameri-
can Embassy make any enquiry after
this incident?

The Minister of Finance (Shri T. T.
Krishnamachari); These matters are
under investigation. What are the
detailed steps taken is largely a matter
for the Investigation Officer. Until the
investigation is completed, it is very
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difficult to say who is responsible.
The method and how the investigation
is being conducted is not a matter
within my knowledge, but it is in safe
hands, All that we can say now is
that the investigation is procesding.
If certain names are given now and it
is proved later on that they had
nothing to do with it, after the Inves-
tigation, it will be extremely unfair.

Shri Bishwanath Roy: In view of
the reply given just now by the hon.
Minister, may I know whether besides
the Indians and foreigners whose
names have been mentioned in the
reply there are some more persons
involved in that transaction?

Shri T. T. Krishnamachari: That
can only be known after the investi-
gation ig over.

State Banks

*511. Shri Harish Chandra Mathur:
Wil the Minister of Finance be
pleased to state:

(a) the steps taken to make State
Banks a better friend of small man

ag compared to other commercial
banks;
(b) whether any asscssment has

been made of the steps so far taken;
and

(¢) the main features which dis-
tinguish the fu *‘oning of the State
Bankg from othor Scheduled Banks?

The Minister of TIlanning (Shri
B. R. Bhagat): (a) The State Bank of
India and its subsidiaries offer to all
their constituents the facilities and
wervices which are normally provided
by other commercial banks. The
State Bank and its subsidiaries pro-
vide in addition free or easy remit-
dance facilities, manage currency
chests and small coin depots and con=
duct Government treasury business at
places where there sre no offices of
the Reserve Bank. They also assist
small-scale industrial units and co-
operative societies, including apex
eooperative and land mortgage banks,
en liberal or concessicnal terms.
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(b) Yes. The branch expansion
programmes and the development

activities of the public sector banks

are regularly reviewed from time to
time.

(c¢) The State Bank and its sube<i-
diaries, apart from undertaking
treasury agency functions, are expect-
ed to finance development pro-
grammes which may be necessary in
the broader national interest, meet-
ing the losses or expenditure, if
necessary, from an integration and
deve'opment fund, which has been
specially created for this purpose,

Shri Harish Chandra Mathur: May
I know whether any diicctives have
been issued to the State Bank mana-
gement regarding certain social ob-
jectives which, out of the nationaii-
sation, have got to be fulfilled; if so,
what are those objectives and how
they are being fulfillel?

Shri B. R. Bhagat: No specific
directives so as to meet come social
objectives have been jssued. The
State Bank being a public sector
bank it has to subserve the public in-
terest and the national economie
policy. (Interruption).

Shri Harish Chandra Mathur: 1
asked. Sir. whether any <suTlal o].r-
jectives were indicated. If no social
objectives are indicated, I do not
know how they are being '!ulﬁllc_d.
There must have been certain social
objectives.

Shrli B. R. Bhagat: No directive
about social objectives was jssued to
the State Bank.

it qaaTe forg : w@T AR A R
it femredty § 3 gu s & fag
o oF dwfre s o T @
T8 ?

sy we o mmtiﬂt“

R

hri Harish Chandra Mathur: Is B
not & fact that all the other sche-
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duled banks are prepared to under-
take al] the <eveiwpmental activiaes
and they are also prepared to  nelp
the small-scale indwvstries cxactly in
the same mannar az the State Bank
is doing; if so, may I know whether
the hon. Minister has any inlorma-
tion that any schedu.ed bank has
refused to do that and how it is tnat
the State Bank is doing anything over
and above the scheduled banks?

~Shri B. R. Bhagat: The acuwvities cf

th. State Bank in regard to providing
crelit and other facilities to the
smal] scale industries are mu:h more
than the combineq activitizs of all
the other commercial banks., In that
respact the State Bank is doing much
more than all th2 commercial banhs
combined together.

Shri Daji: 1 am not talking of the
activities. I any sperific facility
given to the small industries by thes
State Bank which is not given by the
other banks?

Shri B. R. Bhagat: That iz what 1
said. 1f you take the outstandinz ba'-
ances against small industiles, it is
Rs. 14 crores, which is ruch more
than what is alvanced by the com-
mercial banks.

Shria®aii: My question was about
facilities,

Shri. fla~ich Chandra Mathur: Let
the Minister check up his facts Le-
fore replying.

Mr, Speaker: Is any particular faci-
lity provided by this bank which is
not provided by other banks?

'The Minister of Finance (Shrl T. T.
KErishnamachari): It is very difficult
to say what the other banks provida
and do not provide, So far as sz
Btate Bank of India is concerned. i
I take what my hon., friend Shrl
Mathur said in a general sort of way,
an objection is laid on the State
Bank that it should help gmall indus-
sles. If we take intg account the
amount of money lent (¢ small ir-
dustries, certainly it is not very large.
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But we have asked the bank to zm
further ahzad with this matrer, Ia
fact, we have not sent any airectives
as such. I remember having during.
my previous term and also this wena
met the Board informally. I do not
know whether my pradecessors <id
it but I expect to keep in touch with
t-e Board and tell them what our
objectives are. I addresseq the Poard
some tim> 2ack and I tuid them that
the Covernment feel that there s a
lurge amount of s op2 for addiliounal
work in rezard to financing of small-
sca'e indusiries ani that mere optn-
ing of branches wou'd not do unless
the facilities are taken care of W2
have also bren thinking of sturting
an experiment of either the Stale
Bank or anv subsidiary of it gou.g
into the villages or groups of wvillages
and trying to give some kind of
monetary help to the poople in the
villages in the same way as it 1s done
in the Western countries and keering
a direct link with the people. These
matters are und~r corsideration. I
am most grateful to the hon. Membrrs
for drawing our atfention to this
ma‘ter. Sne-ifica'ly 1 cannot sav now
without verifying the fact wh~larT
there is any spercific dire~tive sent or
not but I have mysz'f been {nere
and I have spoken to the Board of
Directors about the 1 ~d for enlard-
ing our facilities, makting oursclves a
service bank, which I think is rather
very difficult at the m:mnent.

Shri Morarka: May I know wae-
ther this bank gives any con-ession
by way of charaing a low rate of
interest or insisting on a lower mar-
gin of security from the small-scae
inlustries or small borrowers? '

Shri T. T. Krishnamachari: I can-
not say anything at the present mo-
ment in resard to the lower rate of
interest, but I think the guestion of
margin of safety should be sifted:
from the question of providing secu--
rities by the individuals. That is
what we have been emphasising so
that if a particular individual is rea--
sonably good and our informatiom.
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about him is to that effect they do
not ask for a security. The whule
problam of banking in India is still
in the old rut. Now we are giviug
money to a person who is credit-
worthy. The other person may not Le
credit-worthy according to the exist-
ing standards; we have to transfer it
from the money that he can provide
or the security that he can provide
by himse'f. just what is being done
in other countries. We should pro-
bably go a long way to achieve it but
I think we should m2ke an attempt
and the State Bank has been told
about it.

Shri Bacappa: May I know whe-
ther the State Bank has intro'uced a
guarantee system of credit to the
small entrepreneurs? If so, what is

the nature of it and how far it has
been successfu.?
Shri T. T. Krishnamacharl: I am

sorry, I am not in a position to ans-
wer this matter in detail unless T ask
the State Bank to give me that in-
formation. I can tell you that some
time back we did try this experiment
of small-scale industries being given
credit without the requisite type of
normal guarantee. I know that in one
place where 1,000 accounts were
opened the failure amounteq to about
B. So, the failures are not very
manv. But I cannot give anv very
definite answer unless I verify the
position.

Shri A. P. Jain: May I know whe-
ther the State Bank of India is ren-
dering any greater or larger service
to processing and marketing of agri-
cultural production as rompared to
ordinary commercial banks?

" Shri T. T. Krishnamacharl: I re-
quira notice,

Shri Harish Chandra Mathar: In
the commercial banks, s-heduled
banks, the manager can take cer'sin
risks. Is the hon. Finance Minister
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aware that in the State Bank (lLe
manager and the entire hierarchy,
being considered ag Government ser-
vants, feel it ricky even in going to
the extent to which the schedulel
banks go? If it is a fact, what sieps
have been taken by the Governrmznt
to sze that the employees of the State
Bank function in a way so as to [ul-

fil that social objective rather than
shrink back in their seats?
Shri T. T. Krishnamachari: The

hon. Member has stated certain pre-
sumptions. I would not controvert
them because I am not in a position
either to affirm it or deny it. It just
happens that in regard to the public
sector enterprises that we start the
people who are emploved want the
benefit of both the worlds. They want
all the safeguardis that people em-
p'oyed in the private sector get and
they want all the safeguard; that
people employed in Government ser-
vice get. That is our main difficulty;
so, to make them feel in the same
way as the privaie sestor people do
is a prob'em which we are trying to
tackle. 1 have no doubt in my mind
that in many branrhes of the &Siate
Bank the old rule still rersicts; buf, I
think. the younger people that are
coming in could be medg tg lske a
slight'y different view. In fact, T was
recently in Hyderabad anq I went

and visited the school that we have
for the State Bank offi-iale. There
were 40 voung peaple there. It was

verv refreshing to ta'’k to them be-
cause they had a certmin smount of
experien-e, But we bave gol a long
way to po to reach the optimum
standards that my hon. friend has in
view.

Mr, Speaker: The Questior. Hour i
over.

Bwami Rameshwaranand rose—

wcrw AT AT L E@TTA FY A®
% Wi d R EaT !
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The ninisier of Food and Agricul-
ture (Shri C. Subramaniam): (a)
Four Vanaspati factories in North
India have temporarily suspended
production, two on the 13/14th of
September and two on the 20/21st
Eeptember for want of oil.

(b) The price of til oil In Delhi
has remaindeq fairly constant during
recent months, There has, however,
been some increase in the price of
mustard oil due to the difficult sup-
ply position resulting from the short-
fall in the current year's mustard
crop.

(c) Export of groundnut and other
edible olis has been banned. To aug-
ment the pil supplies available to the
Vanaspat: industry, import of 75,000
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tonnes of soyabean oil from ihe

U.S.A. under P.L. 480 is being nego-
tiated.

st PFN S WG ¢ WT T3 qQ
t 5 a@r ¥ g faaly a= &
& o gl Fral 9% ot wac q3r @
R afrtdwa ¥ qfg iy ?

Bhri C. Subramaniam: As ] have
already stated, when we found the
difficult supply position, we banned
the export of groundnut oil. This is
only a temporary phenomenon be-
cause by the 15th October the new
crop will start ariving and then the
situation is bound to improve.

Mr. Speaker: Has there rz2ally been
an increase in the price of pure ghee
as a consequence of this?

Shri C. Subramaniam: No, Sir; not
much of an in:rease. According to the
figures available with me, it is cons-
tant at Rs. 7.50 per kilg.

ot a¥: A AT fF AT
w9 4@l W1a9 F IWRA F AW
T @Y §T 22 A T /AT a1 §
Wt g, foa F s sfafe fraam g ?

Shri C. Subramaniam: Some export
has taken place during this year and
if that had been available naturally,
to that extent. the pnsition would
have been more favourable, But ex-
ports also hare to take pl ce for the
purpose of earning some foreign ex-
change because there is pressure om
foreign exchange also.

Shri Jashvant Mehta: May I know
whether this vear ther® has heen a
rise in prices of eroundnut -'1 due to
the export of oil and whether the
Government will tell us that in future
their policy will be to see that there
is no wide disnority bhetween the
prica which aericulturists receive and
what the consumers pay and that the
agricu'tnrists get a remunerative
price and th- consumers alsg get B
at a cheaper rate?

Shri C. Submamaniam: '!Kdm
the market prices are very pub-
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lished and the producers are also be-
coming conscious of the price which
they are entitled to get. In addition
to that, the Government are trying
to ensure that producers are able to
get prices which they are entitled to
taking into account the consumers’
price,

Shri Jashvant Mehta; What about
their future policy?

Mr. Speaker; The policy would be
studied at some other time.

Shri P. Venkatasubbalah: May 1
know if the increase in price of vanas-
pati is not only due to the rise in the
price of groundnut oil but also the
monopolistic attitude of the vanaspati
licence holders in not allowing the
idle capacity to work and if that is so
whether the Government is going to
revise the policy and encourage sich
of the people who want to set up
vanaspati factories?

Shri C. Subramaniam: Now, as a
matter of fact, the vanaspati facto-
ries are not working to full caparity
for want of oil. If oil is availalle,
certainly they will work to the opti-
mum capacity.

s TRATCAA ¢ TEUE UE1eT, GE
qEa aT7 37 o1 40 & fF aeeefa ot
¥ #1s 1 foeman 9l g AT R
ag T faerar a1 i oar 1€ 71 oy
&Y &\ = awg gAeafq @ § den
fremar o wg1 & 1 T AT WERA A9
TATY FY FAT FoA & oo a1 frm fod
faamar smwr & 7

oA WERY ¢ A AT W)
qft gt snfen fif g7 #1 o1 faeman
o1 @ |

& TTTE : T GCHRIC FT ST
W@ T T g fE fasgal av oY &gr
wdqr §, 99 # a9e ¥ ¥ Fud 49
w g ! .
Shri C. Subramaniam: With regard

to speculation, that is why forward
trading was banned during this ecrisis.
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Now, in view of the better prospects,
the forward trading has been allowed
in the case of groundnut and ground-
nut oil because that will also have an
influence on the price. As a matter of
fact, after the forward trading has
been opened, the prices have come
down a little,

Shri P. R. Patel: I am of the opl-
nion that there should be no zonal
restrictions. However, even though
the zonal restriction on groundnut
oil was put by Gujarat State, it is
not able to give more than 100 grams
per head and is it a fact .

Mr. Speaker: Order, order; first &
speech and then a question. He first
stated his opinion; his opinion is no#
to come now,

Shri P. R. Patel: Even though there
are restrictions op export, the distri-
bution of oil in Gujarat is not more

than 100 grams per head. Is that a
fact?

Shri C, Subramaniam: If the hon.
Member wants to inform the House
that in spite of that prohibition of the
export from Gujarat there is still
scarcity, that is the information 1
have received.

Shri Shivaji Rao 8.” veshmukh:
Another factor contributing to the
high cost of vanaspati is also adul-
teration before hydrogenation. Why
does not the Government propose to
stop it at the stage of purification of
oil before hydrogenation?

Mr, Speaker: That is a suggestion.

Food Situation in Kerala
+ '

[ Shri Maniyangadan:
| Shri Umanath:

Shri Imbichibava:

Shri Koya:

Shri P, Kunhan:

Shri S. M. Banerjee:

S.N.Q. 9.

Will the Minister of Food and
Agriculture be pleased tc state:
(a) whether it has come to fhe

notice of Government that there is an
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acute shortage of rice and other food
grains in several parts of Kerala;

(b) what is the quantity of rice
that has been transported to Kerala
from the other States in the Southern
Zone during this month and the last
month and what is the estimated
requirement of that State;

(c) what quantity of rice has been
supplied by the Central Government
during this period to Kerala;

(d) what is the price of rice fixed
in Kerala and what is the prevailing
market price there;

(e) whether any restriction has
been imposed by the Madras Govern-
ment for inter-District transport of
rice and whether this has in any way
affected the food situation in Kerala;
end '

(f) the steps taken by Government
to tide over the present situation?

The Minister of Food and Agri-
culture (Shri C, Subramaniam): (a)
The Government are aware of the

difficult rice supply position in
Kerala. No scarcity of other food-
grains has been reporied.

(b) 76.0 thousand tonnes of rice

and paddy were moved to Kerala on

trade account by rail alone from
Andhra Pradesh and Madras during
July and August, 1964, as against

855 thousand tonnes moved during
the corresponding period in 1963.
Figures for September, 1964 are not
yet available,

(e) 1,13,600 tonnes during July and
August as against 60,800 tonnes sup-
plied during the corresponding period
in 1963.

(d) The prices of different varieties
of rice have been fixed statutorily.
The maximum retail prices vary
from Rs. 68 to Rs. 80 per quintal

(e) No, Sir,

(f) The quantum of issue of rice
through fair price shops has been
doubled. In addition, 17,000 tonnes
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of coarse boiled rice has been releas
ed from Central stocks for sale
through co-operatives. Steps have
been taken to maintain the normal
movement of rice from Andhra Pra-
desh and Madras States to Kerala,

Dr, L. M. Singhvi: I have already
written to you that I might be per-
mitted to raise a question in respect
of short notice question No. 11 which
is sought to be withdrawn . .

Mr. Speaker: First, let us take up
those that are there and then come
to that.

Shri Maniyangadan: From the
answer given by the hon. Minister it
is seen that this year more rice has
been transported from Madras and
Andhra Pradesh to Kerala than dur-
ing the corresponding period last
year. May I know the reason why
there was so much shortage? 1 am
asking this question mainly
because of the fact that in spite of
several raids made by the officers of
the State Government they could not
get hold of any appreciable quantity
of rice.

Shri C. Sobramaniam: I have
received a communication from the
Kerala Governor to the effect that the
position is difficult; and we have
taken some measures for allotting
more rice to Kerala. But it is rather
strange that in spite of the better
production in 1963-64 and the increas-
ed movement of rice from the neigh-
bouring States as compared to last
year, the price has been behaving
ra‘her in a curious way. That shows
that the trade has not been properly
disciplined there.

Shrl Manlyangadan: May I know
whether any steps are being taken
to assess whether all the rice thab
has been transported from Andhra
Pradesh has reached Kerala or whe-
ther it has been utilised in the Madras
State?

Shri C. Subramanlam: Once the
rice has been booked from Andhra
Pradesh to Kerala, it cannot be un-
loaded in between at Madras. The
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complaint has been that it has been
booked to Madrag fi-st and then from
Madras to Kerala, because the price
is not being maintained in Kerala.
Thercfore, the traders have all the
inducement to move the rice to
Kerala rather thap to keep it in
Madras.

Shri Koya: Is the hon. Minister
aware of the fact that rice from Cali-
cut and other places was taken to
Mangalore in Myso:e State?

Shri C. Subramaniam: I do not
think that the Kerala rice moves -to
Mangalore. As a matter of fact,
from the Central stocks we allotted
some quantity #0 Mangalore, and that
is moved. But that has nothing to do
with Kerala rice.

Shri P. Kunhan: May I know whe-
ther Government are aware of the
fact that despite the price control,
rice is sold at Rs. 125 to 130 per bag,
and if so, what steps are being taken
in this regard?

Shri C. Subramaniam: I do not
think that this figure is correct. But
1 do know that the reports are that
the rice is selling at more than the
controlled price, at about Rs. 10
more per quintal, but not to the ex-
tent to which the hon. Member has
mentioned.

Shri 5. M. Bane-jee: May I know
whether it is a fact that every year
in the State of Kerala especially in
some of the districts such scarcity
conditions are experienced by the
people, and if so, whether there is
any scheme with the Government,
long-term as well as short-term, to
overcome this difficutty, and if so,
the salient features thereof?

Shri C. Subramaniam: Taking into
account the continuing difficult posi-
tion in Kerala every year, we supply
to almost every family a minimum
quantity. That quantity has been
doubled now, and during the moare
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critical period of June-July-August,
four times the usual quantity was
being supplied to each family.

Therefore, we have taken that into
account. That is why an informal
rationing exists there throughout the
year.

Shri §. M. Banerjee: This is about
the short-term. What about long-
term measures, land reforms and other
things to be done? Let him say
something about that.

Mr. Speaker: For long-term mea-
sures, he wants time.

Shri Warior: Is Governrﬁent intend-
ing to send any wheat to make up
the shortage there?

Shri C. Subramaniam: Unfortunate-

ly, there is resistance to wheat in
Kerala., As a matter of fact, we
tried it. But somehow in Kerala

they prefer only rice.

Shrimati Renu Chakravarity: They
cannot take wheat because of high
prices.
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) No.
Toned milk is prepared from fresh
milk apda-meconstitu‘ed milk powder
to ensure a pre-determined standard
of fat and solids-not-fat  content.
This is the accepted practice for pce-
paration of this type of milk not
only in India but all over the world.

(b) Toned milk bottles carry seals
which differ from seals on buffalo or
cow milk. No other action for inform-
ing the customers is considered neces-
sary.

(c¢) Unfortunately, yes.

(d) This has happened inspite of
precautions taken by the Dairy. The
D.M.S. authorities have loocked into
this. To reduce chances of anything
like this happening, the D.M.S. has
got a reputed firm to carry out anti-
insect measures. As an additional
precaution a stainless steel hood is
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being provided to protect the bottles
as they travel on the conveyor in the
short distance between the bottle
washing machine and bottling mach-
ine, This is expected to be fitted
in within a few days. Government
consider that these precautions ought
to be sufficient. Everything possible

is being done to prevent recurrence of
this.

oft goR o SHAT : FAT A GEY
v 3o faai § Wa, o Wik dw g
T AT H 0 AR 6 F5qr ST Wr e,
afe gf & saFT qF FTeor ww g ?

Shri C. Subramaniam: The main
cause is that there is less of produc-
tion of milk throughout the country.
I was having a meeting day before
yesterday with the wvarious users of
milk in the Delhi area. In every
dairy and every factory using milk,
the availability has been reduced to
about half. It is because of the floods
and various other things which have
affected the availability of fodder
which has affected the health of cat-
tle also. But the position is now
improving everydav and I hope ere
long it will be possible for us to sup-
ply cow and buffalo milk also.

it gew @2 woara : foeet arc
w7 g9 &g ¥ faedt gy Ao & graey
¥ w937 97 § I9 THG qG Tgr AT
g1 fF St ZaEY FeT arer A1 AGHA §,
=7 o foaT, a8 93 FeraaT ¥ F9 F4F
¥ =Y agi & o9 99 F1 gIM@T @ ar
TET 1 G AU FY G GUAT FF
w1y | # S wgar g o ww o
TET HTL7 T el & % gax o ¥ Ay
HAAN F1 @OT F MY §, WA g9
o wr g ?

Shri C. Subramaniam: He has been
now replaced and some other officer
has taken charge of it. In addition to
that, a team of experts reviewed the
whole working of the DMS. They

have submitted their report and day
before yesterday the recommenda-
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tions were reviewed, and action on

the basis of the recommendations has
also been initiated.

st awarw ey : S 5 @@ v
Aaftafax Rrgm g, N gw
el q, T ¥ W I AW A
fresar g ag 72 W2 qr gAR AT H
TG §, WX 99 39 § ;e WK q7q
&1 @ ot @, sed faerfi's a omd
§ X g & 9w T @ oI §,
war ag @@y & ? afz gf, Ay v saaw
fear st w@r g f& & F amar 3@
fasr w% ?

Shrli C, Subramaniam: Nowadays,
under modern conditions, milk pro-
perly processed can be kept even for
a week or 15 days. Therefore, it is a
question of adopting the proper proces-
ses, and it is only by adopting these
things we are able to transfer milk
from a long di.tance like Bikaner.

Shri S. M. Banerjee: ] want to know
whether there is improvement in the
total supply of the Delhi Milk Scheme,
Is it a fact that the supply has been
reduced to half, half for the M.Ps. and
quarter for the rest of the Delhi peo-
ple? What steps have besn taken to
see that the supply is restored?

Shri C. Subramaniam: As I have
already stated the question is of pro-
duction of milk. Unfortunately. it has
gone down everywhere, particularly
due to the weather conditions and
the flood conditions. but the situation
is improving. Therefore, I am hoping
it will be possible to restore it.

= TRATOAE:  WEgY Heeq,
AT UF qaEdr w1 N g |

oW WEeg:  difed, WS
aaEar &1 N T8 |

off TRTICER @ AW SEET H

Rt fs @i AR A
i §1 q& WO FELAHT H A9,
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Shri C. Subramanlam: There is a
goat programme also to meet the milk
supply position.

Shrima'i Renu Chakravarity: The
hon. Minister has stated that the fall
in the production of milk is due to the
flood conditions and weather condi-
tions. I would like to know whether
it has been brought to tRe notice of
the Minister that the situation in
Bengal, where there is no flood, has
been the same, and that there has been
a marked fall in fresh milk, i.e., cow's
milk and buffaloe’s milk, and we are
being forced to take toned milk? Is it
becau-e of over-dependence on P.L
480 of this Government?

Mr. Speaker: She took us to Bengal,

from there to supply and then return-
ed to P.L. 480.

Shri C. Subramaniam: 1 was dis-
cussing this matter also with the milk
experts. I do not know how far the
information is correct, but they say
that there is a cycle of production in
milk also, and there has been decrease
in the production of milk throughout
the world. That is why there is a
shortfall of milk powder also.
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Shri Kapur Singh: I am curious to
know how certain spacies of insects
such as lurge grasshoppars manage to
inauct themselves into sealed Govern-
_mant milk bottl2s without proper
. authori_ation.

Shri K. D. Malaviya: Does the Gov-
.ernment really believe that there is
any possibility of improvement in the
situation in the next few  weeks,
monthg or years?

Shri C. Subramaniam: Certainly.
Shri Kapur Singh: There was no
answer to my question.

Mr, Speaker: That was difficult to
-answer as to how, without authorisa-
tion, they could induct themselves into
the bottles,

Shri Shivaji Rao S. Deshmukh:
‘What js the experts' opinion given to
the Minister, whether thz cyclz of defi-
ciency of milk is only for the quad-
rupeds or bipeds also?

Mr. Speaker: Hon. Members should

be more serious.

Shrj Igbal Singh: The real cause
of shortage of milk supply is the high
price af,gzam and fodder because they
could not afford to give the full quan-
tity of gram angd foddar to thz buffa-
loes. If so, what is the government
doing about this?

Shri C. Subramaniam: That is a
_general question with regard to price
of foodgrains.

Mr. Speaker: We shall take up next
business now.

WRITTEN ANSWERS TO QUES-
TIONS

X1.S. Businessmen’s Conference in
New York

( Shri Indrajit Gupta:
Shri Yashpa] Singh:
Shri Nambiar:
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Shri Laxmj Dass:

Shri M. N. Swamy:

Dr, Saradish Roy:

Shri P, Kunhan:

Shri Kapur Singh:

Shri A. K. Gupalan;

Shri Imbichibava:

Finance be

*512.

Will the Minister of
pleasad to state:

(a) whether Indian diplomats and
offizials were authorisedq by Govern-
ment to attend a US. busines m:zn's
conference held in New York from 8th
to 10th Junz, 1964 on the subject of
“Investing and operating in India";

(b) th2 assurances, if any, given at
this confarence on behalf of India; and

(c) whoether such assurances have
been consistent with Government's
declared aims of combating monopolis-
tic growth of private enterprise?

Thz Minister of Planning (Shri B. R,
Bhagat): (a) The Minister (Econo-
mic) in the Embassy of India, Washing-
ton particzipated in a conferen ¢ In
New York on the 8th June, 1964 on
“Investing and Operating in India”
sponsored by thz American Manage-
ment Association.

The speech of the
Minister (Economic) was intended
to explain the polizies of the Gov-
ernm:nt of India in regard to private
foreign inve tment and did not relate
to any specific assurances,

(b) and (c).

Road-Rail Co-ordination

o513, J Shri Ramachandra Ulaka:
* | Shri Dhuleshwar Meena:

Will the Minister of Planning be
pleas:d to refer to the reply given 1o
Starred Question No. 555 on the 12th
March, 1964 and state:

(a) whether the memorandum sub-
mitteg by Mr, M. R. Bonavia, Britisk
Transport Expert on road-rail coordi-
nation in India has since been consi-
derad by the Committes on Transport
Policy and Coordination; and
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{D) 1t s0, the result thereof?

‘The Minister of Planning (Shril
B. R. Bhagat): (a) and (b). The
memorandum on Road-Rail Co-ordi-
nation in India submitted by Mr, M. R.
Bonavia to the Committee on Trans-
port Policy and Co-ordination has
been considered by the Committee.
The Report of the Committee, which
is at present under preparation, is ex-
pected to take account of various sug-
gestions made to it, including those
contained in Mr. Bonavia's memoran-
dum.

‘Ooastal Engineering Rezearch Centre

*514 J Shri A. V., Raghavan:
"7 Shri Pot.ekkatt:

Will the Mini:ter of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
to constilute a Coastal Engineering
Research Centre to provide techinal
services on coastal erosion on the
mode] of the United States Beach
Erosion Board; and

(b) if so, whether any decision has
been taken in the above matter?

The Minister of Irrigation
Power (Dr. K. L. Rao): (a) and (b).
Yes; Sir. Proposals for the setting
up a Coastal Engineering Research
Centre at the Central Water and
Power Research Station, Poona, are
under consideration.

and

Increased D.A. for Pensioners

s515. J Shri D. C. Sharma:
"\ Shri Balgovind Verma:

Will the Minister of Finance be
pleaied to state:

(a) whether the question of raising
the rate of dearness allowance for
Pensioners to neutraliss the rise in the
cost livling has been considerde;
and

(b) if so, the result thereof?

The Minister ot Planning (Shri B. R.
Bhagat): (a) Yes, Sir.
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(b) Government have, a3 a mea-
sure of relief, sanctioned ad hoc in=
creases to the low paid pensioncrs
with effect from 1-10-1963.

Affairs of Shri Sriram Durga Prasad
of Nagpur

*516. Shri Hari Vishnu Kamath:
Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 439 on the S5th
March, 1964 regarding Affairs of Shri
Sriram Durga Prasad of Nagpur and
state:

(a) whether it is a fact that in the
affidavit filed before the High Court
(Nagpur Bench) by the Superinten-
dent Customs and Central Ex-ice
Nagpur, it is sta.ed, inter glia, thad
“I found do.uments jndicating that the
petitioner had resorted tp dealings
constituting breach of the Customs
Regulations and the Regulations under
the Foreign Exchange Regulations
Act punishable under the Sea Customs
Act, 1878, and/or the Custom; Act,
1962. The documents, note-books and
files which I came across also indicat-
ed that the petitioner had resorted to
under-invoicing of expurt of mineial
ores to the extent of millions of
rupees, large scale purchase of
gold to the tune of Jakhs of
rupees, unauthorised sale of foreign
exchange involving lakhs of dollars
(U.5.) to parties of whom some are
persons known to be directly or in-
directly involved in smuggling acti-
vities";

(b) if so, whether a copy of the
saig afidavit will be laid on the
Table; and

(c) whether the
bzen completed?

investigation has

The Minister of Planning (Shri
B. R. Bhagat): (a) Yes, Sir.
(b) Copies of five afiidavits filed,

four by the Superintendent Central
Excise, and one by the Deputy Super-
intendent, Central Excise, Nagpur, i
connection with various writ applica-
tiong contested by Gov:rament in the
Naepur High Court are laid on the
Table, [Placed in Library, See No.
LT-3289/64). Four of these contain the
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passage referred to by the Hon'ble
Member in Part (a) above.

(c) No, Sir.

Map of Eashmir in Encyclopaedia
Britannica

Shri P. C. Borooah:
Shri P. R. Chakravertl:

Will the Minister
pleased to state:

Shrimati Savitri Nigim:
*516-A

of Finance be

(a) whether Government's atten-
tion has been drawn to maps in the
24th Volume of the Encyclopaedia
Britannica 1964 (Red-Royaltex Bind-
ing) on pages 1, 4, 60, 65, 66 and 67
in which the Kashmir portion is not
shown as part of India but impressed
with black colour so much so that the
entire outline of Kashmir is lost from
the World Atlas;

(b) it so, whether Government
have asked the publishers of the en-
cyclopaedia to explain this discre-
pancy: and

(c) if so, what is their reply?

The Minister of Planning (Shrl
B. R. Bhagat): (a) to (c). The in-
formdtf s being collected and will
be placed on the Table of the Sabha.

wAfyya & & a9 gg At o o
WAt

*517. st feww qeamaw: T
wTECq Wl GE aaT A FUT HOAT 16 ¢

(%) =172 =  f feeehl famra
mifeex & wfgwrd sifaamagd §
wAfaga &9 & a7 gU aFE ® A
® &

(@) feeft famra sfise &
o= a% faeelt & farasr awE &1 froar
2 qur ot feed mee st frod
w g
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International Monetary Fund
Conference

*518. Shri Alvares: Will the Minis-
ter of Finance be pleased to state:

(a) the main recommendations of
the Intrnational Monetary Fund Con-
ference held in Tokyo recently;

(b) India's share towards increased
contribution; and

(c) whether India suggested a res-
cheduling of its debt payment and
what is the implication of these pro-
posals?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) Amongst the
resolutions adopted at the annual Ses-
sion of the International Monetary
Fund at Tokyo recently, the more
important ones related to the admis-
sion of Malawi to the membership of
the Fund, approval of the Annual
Report for 1964 and the budget for
1065 and the possibility of a general
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adjustment of quotas. On the last-
noted subject the resolution directed
the Executive Directors to consider
the question of adjusiing tle quotus
and to submit an appvopriate propo-
sal to the Board of Governors at an
‘early date;

(b) Since the question of adjust-
ment of quotas ig still to be studied
by the Executive Directors it is yet
premature to say what India's share
would be out of any increase in
-quotas; and

(c) No, Sir. However, the Manag-
ing Director of the International
Monetary Fund, in his opening state-
ment referred to the heavy strain on
developing economies resulting from
the very large debt service payments
due from them. The Indian state-
ment supported the thesis that action
should be taken to ameliorate such
debt service strain.

Nagarjunasagar Project

*519. Shri P, Venkatasubbafah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government propose
1o take over Nagarjunasagar Project
as a Central Project;

(b) whether State Government
have asked for additional financial
assistance for the current year and
for the remaining period of the Third
Plan for speedy completion of the
project; and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No, Sir.
(b) Yes, Sir.

(c) The State Government have
been asked to go ahead with the Pro-
ject on the basis that an additional
fssistance of Rs. 4 crores will be pro-
wideq in 10964-85. The additional re-
quirements for 1865-86 will be consl-
dered during the ensuing Annual
Plan discussions with the State.
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Cholera

 Shri Rameshwar Tantia:
Shri B. P. Yadava:

Shri Dhaon:

Shri Bishanchander Seth:
Shri P. C. Borooah:
*520. <{ Shri P. B. Chakraverti:
Shri Shree Narayan Das:
Shri Onkar Lal Berwa:
Shri Veerappa:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that her
Ministry has issued a circular to all
the States regarding the pos-ible out-
break of cholera in view of the high
incidance at some places;

(b) whether it is also a fact that
the Centre has offered technical and
o‘her help in the prevention of the
disease; and

(c) how many States were affected
and in how many States Centre has
assisted; and

(d) what other measures were taken
by the States as well ag the Centre
to prevent the out-break of cholera?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) Yes, Sir. .

(c) The following States reported
large out-break of cholera during the
period January, 1964 to A_zust, 1964;-

1. Andhra Pradesh.
2. Madras,

3. Maharshtra.

4. Mysore.

5. West Bengal

The States of Mahara-htra end
Gujarat have been helped by the
Centre with the supply of cholera
vaccine and medicines etc. on their
request. The Central Government did
not receive any such request from
other States.

(d) The measure taken by the States
in~luded notificatinn of the diseasd,
anti-cholera inoculations, early treat-
ment and segregation of the
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cases, improvement
disinfection of

of sanitation,
excreta, antifly
measures,  special masures in
tne arvas where cholera occurred
every year, chlorination of drinking
water, us> of disinfectants and sulpha-
guanidine, promulgation of Epidemic
Disease; Act and spe-ial anti-epide-
mic mezasures during fairs and fosti-
vals,

So far as the Central Government
is con-erned, an Epidemiological team
from the All India ins‘itute of Hygicne
and Public Health. Calcuttta had be@n
deputed to Gujarat and Makurashira
{o investigate the oulbreak of cholera
in thes= States and to give necessary
technical guidance.

Investigation into the Affairs of
Companies

*521, Shri Yashpa)] Singh: Will the
Minister of Finance be pleased to
state;

(a) the number of cases in which
investigation were ordered by Gov-
ernment under sections 235, 237, 247
and 249 of the Companies Act and
which ure pending for more than
three years;

(b) the tmain reasons for this; and

(c) the specific steps being tzken
to s2e=that invesligation does not tuke
more than one year.

The Minister of Piaan'ng (Sh:i B,
R. Bhagat): (a) Nonz, Sir. Havever,
one case of investigalisn under sec-
tion 138(iv of the Iadwn Compa-
nies Act 1913 which correspends to
se~tion 235(c) of the .ump.nies Act,
1958, is panding for ovir three year.

N (b) Non-co-operative and dilatery
tactics employed by the management
in relation to the investigation.

(¢) Leg'slative steps are being
taken to enlarge the powers of the
Inspectors. It is hoped with {hese
smendments, the Government deci-
sion =already taken that as far as
possible only Departmental Officers
would be appointed Inspectors and
the constitution of the Company Law
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Tribunal, would lead to an improve-
ment in the position.

Chit Fund Companies in D+lhl

~ Shri P. C. Borooah:
Shri Rishanchandsr Seth:
Shri Rameshwa  Tanlia:
Svri R. P. Yadava:
Shri Dhaon-
Shri M. L. Dwivedi:
Shri S, C. Szmanta:
Shrimati Savitri Nigam:
Shri Subodh Hansda:
Shri Vishram Prasad:
Shri Jagdev Sinegh Siddhanti-
Shri Yashpal Sinzh-
Shri Prakash Vir Shastri:
Shri Mohan Swarup:
Shri Onkar Lal Berwa:
Shri Balgovind Verma:
Shri P K. Deo"
Shri € h'v Charan Gupta:
Shri E Madhusudan Rao:
L Shri D. C. Sharma:

Will the Min'ster of Finance be
pleased tp state:

fa) whether following numernus
comp'aints of malpraci:xs in liie npe-
ration of various Chit-funds in Deihi,
the Madras Chit Funds Act. 1961 has
been extonded to the Union Territery
of D=lhi to deal w.th the comp.ainls
effectively; and

(b) if so. haw many prnsecutinns
bave heen launch~rd under the Aet
in Dzlhi and in how manv cases the
persons conce*nad have been found
guilty and convicted?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes.

(b) No occasion has =so far arisem
for launching any prosecution vnder
the Madras Chit Funds Act. 191 as
extended to the Union Territnry of
Delhi. Twe've cas2g have, however,
been registered by the police avtho-i-
ties, on account of criminal breach of
trust or other off:nces under the
Indian Penal Code, after an investi=
gauon of the Comblaints received
between the 1st January, 1984 and tha
31st August, 19%4. Th= grocecdinge 13
respect of thesd "2 cases have not
yet been completed. About 110 cases

*522. <
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relating to cemplaints received by the
period are stil being investigated.

Aild fo: Flood Control Measures

( Shri P. R. Chakraverti:
*523, J Shri K. N. Tiwary:
Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have re=
ceived represzntation from the States
annuully affcted by floods, demand-
ing 50 per cent subvention from the
Centre for flood control measures;

(b) whether there is any propnsal
to levy a flood cess on  the bene-
ficiarieg for meeting the cost of re-
pairs and maintenance of flecd protee-
tion works; und

(c) the steps taken for strengthen-
ing flood control organisation hoth at
the State and the Central levels?

‘The Minister of Irrigation and
Power (D:. K. L, Rao): (a) No, Sir.

(b) The Ministry has from time
to t:me addressed the Slate Govern-
ments for enacting legislation or levy
of flood cess. Some State Goavern-
ments have already enucted suitable
legislations. This question iz a's2
being reviewed by a Committee of
Ministers on Flood Control which was
constituted in February, 1964.

(c) This has been referred for exa-
mination to the Committee of Minis-
ters and steps necessary will be ecnne
sidered when their report is received

Smuggling of Foreign Currency

Shri Indrajit Gupia:

Shri Dhaon:

Shri Onkar Lal Berwa:
Shri B. P, Yadava:

Shri Rameshwar T:.n'ia:
Shri Bishanchand.r S.th;
8h i P, R. Chakraverti:
Shri Mohan Swarup:

o4 <
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Shri Sham Lal Saaraf:
Shri Bagri:
Shri Ramachandera Ulakas:-
Suri Dhuleshwar Meena;
Shri D. C. Sharma:
Will the Minister of Finance be
pleased to stute:

(a) whether the police have recen-
tly unearthed a vast ring of counter-
feiters in bank drafts, travellers'

chegues and passports, operating in
various States;

(b) whether it is a fact that the
gang concerned consists of South

African Indiang with thewr lacil ze-
complies in this couutsy; and

(c) whether it is also a fact that
large sums of foreign exchange ure
being smuggled out of India due to
malpractices in the foreign tourist
traffic?

The Minister of Planning (Shri B,
R. Bhagat): (a) No Sir. However a
few cases where counterfeit travel-
ters’ cheques wera or were attemnt
ed to be, encashed hiave come tg light
in the past. These cases are being
handled by the different State Police
authorities. In one such case a
foreigner was convicted. Some cascs
are still under proseculiorfinvestiga=-
tion,

(b) Does not arise,
(¢) Np definite information ig avail-

able.

Ghaggar Floods In Rajasthan

2

Shri Harish Chandra Mathar::

D L, M. Singhvi:
Shri Karni Singhji:
Shri P. L. Barupal:

Will the Minister of Irrigation and
Power be pleased to state:

*525.

(a) the work done before monasocon
to control Ghaggar floods in Rajas-
than und that proposed to be dona
before next monsoon;
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(b) the finances required and the

steps taken to make these available;
and

(c) how flood water can be utilised
for increased production?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) A 5 mi.es
long bund upstreesm of  Rajasthan
syphon was completed before this
year's monsoons. Also protective
bunds for the important towns and
villages affected by Ghaggar fvods
were completed. The State Govern-
ment expect to complete about 15
mi'es length of the flood diversion
channel below the syphon before the
next monsoons, subject tp the avail-
ability of required funds,

(b)Y The Ghaggar Flood Control
Scheme was approved by the Techni-
cal Advisorv Committee of the Plan-
ning Commission in October, 1963.
Although the technical and econcmic
feasibilitv of the scheme has since
been accepted by the Ministry of
Finance, sanction of funds is awaited.

{c) The flood waters can be utilized
for increased agricultural production
bv (i) delivering regulated supplies
from the diversion channel into the
present Na'i bed. (ii) bye-passing
flood flows to low-'ying wreas ior the
benefit of Kharif and Rabi crops,
(iii) letting in supplies from Ghaggar
intp the Rajasthan Canal System dur-
ing rabi when the latter get little or
no s=uoplies from Harike, and (iv)
providing direct outlets in the banks
of the diversion channel for irrigation
Purposes.

Labour Cooperatives in Euzal Areas

*528, Shri D. C. Sharma: Will the
Minister of Plagning be pleased to
state:

(a) whether the Central Advisory
Committee for Agricultural Labour
set up by the Planning Commission
hag recommended the formation of
labour cooperatives in rura) areas;
.and
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(b) if so, the sieps taken or pro-
posed to be taken in this regard?

The Minister of Planning (Shri
B. B. Bhagat): (a) Yes. )

(b) The suggestion has been broughy
to the notice of the State Govern-
ments. Further action in this con-
nection is under consideration.

Power Development of Rezional Basis

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B. P. Yadava:

*521. J Shri Dhaon:
Shri P. K. Deo:
Sh. i Surendra Pal Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are con-
sidering a proposal that power deve-
lopment during the Fourth Plan
should be on a regional basis rather
than on State basis as at present;

(b) if so, the reasons for the same;
and

(¢) whether it is a fact that ths
proposal has been accepted by the
Planning Commission?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b),
The Government of India have ac=
cepted the principle of planming tor
power development on & regional
basis. The power development pro-
gramme for the Fourth Plan is, how-
ever, being planned essentially state-
wise: but it is expected that with the
inter-connection of transmission lines
and establishment of regional grids
the object of regional planning will
be achieved and maximum beneflls
would accrue,

(c) Yes, Sir.

Contract System

*" Shri P. R. Chakraverti:
oxes | Shrl Vishwa Nath Pandeg:
574.4 ghri Bibhutl Mishra:

Shri K. N. Tiwary:
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Shrimati Laxmibai:

| Shri Hari Vishnu umath:
Shri Yashpal Singh:

lLShri Buta Singh:

Will the Minister of Workg and
Housing be pleased to state:

(a) whether g Committee consist-
ing of Central Government officials
and representatives of contractors is
proposed to be set up to rationalise
the procedures relating to tenders and
payment for work done by contractors
and to enquire into the mode of cor-
ruption in the Government contractor
dealings;

(b) whether any basic qualifications
for recognition of contractors have
been prescribed; and

(¢) when the Committee will gub~
mit its report?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khunna): (a)
Yes.

{b) The basic gqualifications are laid
down in the Rules for enlistment of
contractors in the C.P.W.D.

(¢) The Committee submitted its
report on the 19th September, 1964.

Power Stations

( Shri P. C. Borooah:
*529. 4

L. Shri P. R. Chakraverti:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government propose
to make a close study of the working
of the power stations in the country;

(b)y if so, whether any study group
has been formed for the purpose; and

(c) what are its terms of reference?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) No Study Group has been set
up; but the studies arc being con-
ducted by the Central Water and
Power Commission.

1308 Ai) LSD—3.

Written Answers ASVINA 9, 1886 (SAKA)

Written Answers 482

(c¢) The object of the study is to
formulate recommendations for im-
proving the efficiency and economy of
thermal power stations.

‘C' Power Station

*530. Shri D. C. Sharma: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether the turbines of the ‘C'
Power Station, New Declhi are still
subject to vibrations; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes, Sir.

(b) The machine is under guarantee
for a period of three years, commen-
cing from 10th September, 1963, the
date on which 1t was commissioned.
Vibrations were first noticed on 3rd
March, 1964, about six months after
commissioning. The machine was re-
aligned by the engineers of the sup-
pliers and starbed working satisfac-
torily from 10th April 19684; but vib-
rations were again noticed on the
17th August, 1964, The engincers of
M|s Mitsubishi Shoji Kaisa Ltd. of
Japan, the suppliers of the fnachine
have since then been attending to

‘make necessary adjustments to reduce

the vibrations to the permissible

limits.

T.B. Patlents in Orissa

1617. Shri Rama Chandra Mallick:
Will the Minister of Health be plcas-
ed to state:

(a) the number of T. B. patients at
present in the State of Orissa as per
the survey conducted by the Natlonal
Council of Survey;

(b) the nature of assistance eiven
by the Centre to the State Govern-
ment of Orissa for the treatment of
these T. B. patients; and
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(c) the total sum of toney sanc-
tioned during the current financial
year for these patients?

The Minister of Health (Dr. Sushila

Nayar): (a) Orissa State was not
included in the National Sample
Survey of Tuberculosis, However,

the number of T.B patients in Orissa
at present is estimated at 2,63,000.

(b) Under the National T. B. Con-
trol Programme, the Govermment of
India assists the Sfate Governments
in respect of the following schemes:

(i) B.C.G. Vaccinatior Campaign.
(ii) Establishment of T. B. Clinics,

(iii) Establishment of T. B. Ue-
monstration & Training Cen-
tres;

(iv) Establishment of Mohile X-
Ray Units;

(v) Establishment of T. B. lso-
lation beds; angd

(vi) Supply of anti-TB Drugs.

Central assistance ac the rate of 73
per cent of the mnon-recurring ex-
penditure and 50 per cent of the re-
curring expenditure is available to
the States etc. in respect of the above
mentioned schemes. The Central share
on buildings is limited to 75 per ceni
of the following ceilings:

(a) T. B. Clinics Rs. 95,000 per:

clinic;

(b) T. B. Demonstration and
Training Centres Rs. 2,25, 000
per centre.

(c) As Central assistance for the
Centrally-aided Schemes is released
through ‘Ways and Means Advances’
for a group of schemes, the assistance
released to Orissa so far for T. B.
schemes alone is not known. However,
anti-T.B. drugs worth Rs. 14,460:30
have so far been supplied in ‘the
current year to T.B. Clinics in Orissa
besides one Mass Miniature Radio-
graphy Unit, one Refrigerator and one
set of Laboratory equipment inclu-
sive of Microscope. The Government
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of Orissa have sanctioned a sum of
R;. 14.78 lakhs for the current Anan-
cial year for the treatment of T. B.
patients in Orissa.

Stream Gauging Equipment

1618, Shri Karni Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether our Engineers have
taken to the use of the latest stream
gauging equipment as are employed
in the U.S.A. and other advanced
countries for flood control ang irriga-
tion; and

(b) whether Government have con-
sidered the desirability of encourag-
ing indigenous manufacture of such
equipment in view of foreign ex-
change difficulties?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) A considerable amount of equip-
ment is already being procured from
indigenous sources. However, the
matter is being specifically brought to
the notice of the Ministry of Indus-
try and Supply.

Ramanadhi Dam

1619. Shri M. P. Swamy: Wil the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Madras Government
have sent the revised estimate for the
construction of Ramanadhi Dam; and

(b) if so, whether technical sanc-
tion has been accorded to this scheme
by the Central Government?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) Does not arise.

Board of Homoeopathic System of
Medicine

1620. Dr. B. N. Singh: Will the Minis-
ter of Health be pleased to state:

(a) when the new Board of Homo-
eopathic System of Medicine, Delhi is
likely to be constituted; and
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(b) the qualifications, academic and
professional laid down for the appoint-
ment of Chairman and Members to the
said Board?

The Minister of Health (Dr. Sushila
Nayar); (a) The new Board is likely
to be constituted by November, 1965.

(b) According to the provisions of
the Delhi Homoeopathic Act, 1956, the
Board shall consist of nine members
and shall be constituted in the follow-
ing manner, namely:—

(i) six members, who have put
in at least 10 year's practice in
Homoeopathy, elected by the re-
gistered practitioners from
amongst themselves;

(ii) One practitioner nominated
by the State Government;

(iii) One member {rom the
public having interest in Homoeo-
pathy nominated by the State
Government; and

(iv) the Director or an Assistant
Director of Heulth Services, Delhi
Siate, nominated by the State
Government.

The State Government shall nomi-
nate one member of the Board as
Chairman of the Board. The Vice-
Chairman of the Board shall be elect-
ed by the Board from amongst its
members,

Central Homoeopathic Advisory
Committee

1621. Dr. B. N. Singh: Will the
Minister of Health be pleased to state:

(a) the term of Office of the Central
Homeoeopathic Advisory Committee;

(b) when the next Committee is
likely to be constituted;

(c) the authority which constitutes
the said Committee; and

(d) the qualifications laid down for
the nomination of members to this
Committee?

The Minister of Health (Dr. Sushila
Nayar): (a) The present Homoeopathic
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Advisory Committee was constituted
on the 23rd February 1962 to advise
the Government of India on matlers
relating to the development of Homo-
eopathic system of medicine during the
Third Five Year Plan.

(b) The present Committee can
function in the remaining part of the
Third Plan. No decision regarding its
reconstitution has been taken.

(c) The Government of India in the
Ministry of Health constitutes the
Committee.

(d) No specific qualifications have

been laid down.

Registration of Homoeopaths in Delhi

1622. Dr. B. N. Siogh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that some
ineligible persons got themselves re-
gistered as Homoeopaths in Delhi and
a complaint to this effect was made to
the Chairman and Registrar of the
Board of Homoecopathic System  of
Medicine, Delhi some time back;

(b) if so, the action taken in the
matter; . .

(¢) the number of qualified and un-
qualified Homoeopaths in Delhi who
thus obtained registration; and

(d) qualifications, academic, age and
experience laid down for being re-
gistered as Homoeopaths in Delhi?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No ineligible
person has been found to have b_een
registered in Delhi. A few complan]ts
were received by the Chairman/Regis-
trar Board of Homoeopathic System
of h&edicine, Delhi, including fourteen
cases of registration out of which ten
were found to be incorrect and the
remaining are under investigation.

(¢) Does not arise.
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(d) The qualifications prescribed {or
registration as detailed in paras 1, 2
and 3 in the Schedule to the Delhi
Homoeopathic Act, 1956, are:

(i) Homoeopaths who passed the
final examination held by the
Board of Homoeopathic Medi-
cine, Delhi.

(ii) Homocopaths who have pass-
ed an examination from the
Homoeopathic Institution in
the State or outside it, provid-
ed that for purposes of regis-
tration, such an institulion is
recognised by the State Gov-
ernment.

(iii) Homoeopaths who have been
practising as such wholetime
for the last ten years at the
time of the passing of the Act
and are certified in the pres-
cribed manner as fit persons
for being registered as practi-
tioners.

Explanation: A person shall not
be deemed to be practising
Homoeopathy wholetime if he
is a salaried servant (other-
wise than as an Homoeopath)
of the State Government, the
Central Government, Local
‘Authority or a commercial or
industrial undertaking or other
establishment.

Eye Hospital

1623. Shri Ram Harkh Yadav: Will
the Minister of Health be pleased to
state:

(a) whether an Eye Hospital is pro-
posed to be constructed in Delhi in
memory  of the late Shri Feroze
Gandhi;

(b) if so, the details of the scheme
and the location of the hospital; and

(c) the estimated expenditure on
the hospital and the contribution of
Government, if any?
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The Minister of Health (Dr. Sushila
Nayar): (a) There is no such proposal
with the Government.

(b) and (c). Do not arise.

Privale Medical College in Delhi

1624. Shri Ram Harkh Yadav: Will
the Minister of Health be pleased to
state:

(a) whether Government have sanc-
tioned the opening of a private medi-
cal college in Delhi;

(by if so, whether the said college
would be affiliated to the Delhi Uni-
versity; and

(c) if so, the terms of recognition
by the university?

The Minister of Health (Dr. Sushkiia
Nayar): (a) No.

(b) and (c). Do not arise.

Cooperatives in Kerala for Goldsmiths

f Shri A. V. Raghavan:
e O\ Shri Pottekkatt:
Will the Minister of Finance be
pleased to state:

(a) the number of co-operative
societies registered in Kerala for pro-
viding employment to goldsmiths ren-
dered unemployed as a result of the
Gold Control Order; and

(b) the nature of financial assistance
rendered to these societies by Govern-
ment so far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Eight pilot and
twelve other industrial cooperative
societies have been registered so far;

(b) the pilot cooperative societies
have been sanctioned working capital
loan of Rs. 40,000 and grant of
Rs. 583/- towards salary of paid secre-
taries. The industrial cooperative
societies have been sanctioned work-
ing capital loan of Rs. 30,935/-.
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Drinking Water Supply to Tellicherry
and Mahe

1626. J Shri A, V. Raghavan:
7\ Shri Pottekkatt:

Will the Minister of Health be
pleased to state:
(a) whether any proposals have

been received from the Government
of Kerala for providing drinking water
supply to Tellicherry and Mahe; and

(b) if so, the decision taken thercon?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), Only an abstract
estimate of Rs. 23.50 lakhs forming a
part of the Rs. 195 lakhs Scheme for
Tellicherry, Mahe and Cannanore
Comprehensive Water Supply Scheme
was received from the Government of
Kerala. As it was not susceptible of
any check without the detailed report
of the scheme and details of the diffe-
rent components, the State Govern-
ment have been asked to furnish the
full detailed engineering data of the
comprehensive water supply scheme
for scrutiny.

Basic Tax on Land in Kerala

J Shri A, V. Raghavan:

1627. § Shri Pottekkatt:

Will the Minister of Finance be
pleased to state:

(a) the arrears of basic tax on land
outstanding on 1st September, 1964
in Kerala;

(b) the steps taken to collect the
arrears of basic tax; and

(¢) the amount paid to wvarious
panchayats as provided in the Kerala
Panchayat Act so far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) About Rs. 2'11
Ccrores.

(b) Recovery has been ordered to
be made in 2 equal instalments on
Kist dates in the current year.

(e) Nil.
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Kerala State Nurses Association

J Shri A. V. Raghavan:
| Shri Pottekkatt:

Will the Minister of Health be
pleased to state:

(a) whether the Government  of
Kerala have received any Memoran-
dum from the State Nurses Associa-
tion regarding their grievances; and

1628.

(b) if so, whether any action has
been taken thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. The Government of
Kerala have received two Memoranda
from the State Nurses Association.

(b) The State Government have
already issued orders on most of the
points and the remaining few are
under their consideration.

Water Scheme for Mohol Town,
Maharashtra

1629. Shri Sonavane; Will the Minis-
ter of Health be pleased to state:

(a) whether any water scheme for
Moho! town in Sholapur  district
(Maharashtra) has been received from
the Maharashtra State for sanction;
and . =

(b) if so, whether the scheme has
been approved and if not, when it is
likely to be approved?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The scheme in question is under
serutiny and is likely to be approved
within a fortnight.

Production of Artificial Limbs

1630. Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state:

(a) whether Government have got
any proposal under consideration to
start production centre for artificial
limbg in the North to save handicap-
ped people from the trouble and the
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expenses of going all the way to Poona
to get artificial limbs;

(b) if so, at what stage it is?

The Minister of Health (Dr. Sushila
Nayar): (a) There is a proposal to
establish two centres for production
of artificial limbs and orthopaedic
appliances for the handicapped on a
mass scale. One of the proposed Cen-
tres will be in the North.

(b) The proposal is under active

consideration.

Ministers’ Residences

Shri Yashpal Singh:
Shri Vishram Prasad:

1631. 9 Shri Indrajit Gupta:
Shri Bade:
Will the Minister of Works and

Housing be pleased to state:

(a) for how long the dependents of
a Minister who dies in office can re-
tain the residence occupied by them;

(b) whether any occasion has arisen
where this rule has been violated and
an objection is taken by the Auditor-
General of India; and

(c) if so, what action was taken in
the matter? |

The Minister of Works and Housing
(Shri Mehr Chand Khanmna): (a) For
fifteen days.

(b) In five cases extensions have
been sanctioned, but as far as it can
be ascertained, in none of these cases
has any objection been raised by the
Auditor-General of India.

(c) Does nol arise.

L.I.C. Housing Scheme

1632. Shri S. M. Banerjee: Will the
Minister of Finance be pleased 1o
state:

(a) whether it has been suggested
by some Anchalik Nagarik Parishad,
Calcutta that the Life Insurance Cor-
poration should finance the construc-
tion of houses in refugee colonies as
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a means of providing some relief to
the migrants from East Pakistan;

(b) if so, the
ment thereto; and

reaclion of Govern-

(¢) whether any scheme has been
prepared by the Life Insurance Cor-
poration to this effect?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes.

(b) and (c). There are several diffi-
culties in implementing the suggestion.
The Life Insurance Corporation of
India is a commercial organisation, and
the loans, which it grants to its policy-
holders for the construction of houses,
are subject to several conditions which
the refugees may not be able to satisfy.
No action, so far as the Life Insurance
Corporation is concerned, is, therefore,
considered possible or necessarv.

Charitable Hospitals

1633. Shrimati Savitri Nigam: Will
the Minister of Health be pleased io
state:

(a) whether Government have deci-
ded to give some financial aid to
charitable hospitals in Delhi during
the current year; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Under the
scheme of grants to voluntary T.B
leprosy and other institutions the
following financial assistance hag been
given so far, this year, to the institu-
tions noted below:—

Amount
Wame of the ins- Sanctioned Purpose
titution
1 2 3
Rs.
(1) The Tara Devi
Smarak . 30,000 Forpurchase
Samiti, Shanker of an X-ray
Market, New Delhi machine
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1 2 3
. Rs.

{2) The Yoga Insti- 1,000 For pur-
tute for  Psy- chase  of
cho-Physical The- equipment.
rapy, Bhagwan
Das Seva Sa-
dan, Lajpat Na-
gar, New Delhi.

{3) The  Andhra 15,000 For pur-
Vanita Mandali, chase of
2, Kushak Road, equip-
New  Delhi ment.

In addition the Delhi Administra-
tion have sanctioned a sum of Rs.
13,600 to Dr. Shroff's Eye Hospital,
Delhi.

Exchange Value of Indiap Rupee

Shri Vishram Prasad:
1634. J Shri Sham Lal Saraf:
| Skri Krishnapa] Singh:

Will the Minister of Finance be
pleased 1o state:

(a) whether exchange wvalue of
Indian rupee currency is going down
at an alarming rate;

(b) if go, the annual rate of depre-
ciation; and

(c) the steps taken to stop the dep-
reciation?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) No, Sir. The
exchange value of the Indian rupee
is based on the par value agreed with
the international Monetary Fund,
which has remained unchanged since
September 1949. Fluctuations up to
1 per cent either way of the parity
are permitted under the ILM.F. rules.

(b) and (c¢), Do not arise.

Construction of Houses under Master

Plan

1635. Shri D. C. Sharma: Wil] the
Minister of Health be pleased fo
state:

(a) whether the work on the Master
Plan proposals for building houses
in the capital has made very little
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progress during the last three years;
and

(b) if so, the reasons for the saine
and steps proposed to be taken in the
matter?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The statement
[Placed in Library, See No. LT-3300/
64] will show thal a substantial part
of the target fixed in the Master Plan
for Delhi for building houses has al-
ready been achieved.

Contraceptives

( Shrj Rameshwar Tantia:
Shri Bishancharder Seth:
Shri B, P, Yadava:

Shiri Dhaon:

Shri P. J. Naik:

| Shri M. Rampure:
LShri Koya:

Will the Minister of Health be
pleased to refer to the reply given
1o Starred Question No. 1252 on the
30th April, 1964 on family planning
accessories and state:

i
1635 .l<
|

(a) whether any decision in regard
to the proposa] to manufacture con-
traceptives in the public sector has
been taken:

(b) if so, when and w%ere' the
plant is likely to be get up; and

(c) the total estimated investment

on the project?

The Minister of Health (Dr. Sushlla
Nayar): (a to (c). The proposal to
manufacture rubber contraceptiveg in
the Public Sector is still under con-
sideration of the Government of India.

Delhi Development Authority

rShri Yashpal Singh:
1837.«{ Shri Indrajit Gupta:
|_Shri Kapur Singh:

Will the Minister of Health be
pleased to state:

(a) whether it is proposed to ap-
point a high-powered committeec to
review the working of the Delhi
Development Authority as suggested
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by the Public Accounts Committee in
its 18th Report; and

(b) if so, by what time its person-
nel and terms of reference would be
announced?

Written Answers

The Minister of Health (Dr. Sushila
Nayar): (a) The Public Accounts
Committee did not make any specific
recommendation for the appointment
of a high-powered committee to re-
view the working of the Delhi Deve-
lopment Authority. They, however,
suggested that Government might re-
view the composition, powers, func-
tions and responsibilities of the Delhi
Development Authority and this is
being done, Gowvernment are how-
ever of the view that after the
amendment of the Delhi Development
Act which wag passed by Parliament
in December, 1963, the Authority is
functioning satisfactorily and has been
clothed with sufficient powers for
execution of the Master Plan which
aims at the orderly development of
Delhi.

With a view to streamlining the
existing procedure and methods of
work in the office of the Authority
which could lead to economy and
efficiency, it has also been proposed
that am off.cer may be obtained from
the O & M Division, Ministry of
Home Afairs to advise. Necessary
action in this direction is being taken.

(b) Does not arise.

Financial Assistance for Family
Planning

Shri Vishwanath Pandey:
1638. Shrimati Savitrl Nigam:
Shri Yashpa] Singh:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that the
Government of Maharashtra have ac-
cepted the proposal of the Union Gov-
ernment to start an intensive rural
and urban family planning pro-
gramme in the State;

(b) if so, the total amount of fin-
ancial assistance given to the Maha-
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rashira Government by the Central
Government; and

(¢) when such scheme
started in the State?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Grants-in-aid of Rs. 13'97 lakhs
and Rs, 6°09 lakhs were sanctioned to
the Maharashtra Government during
1962-63 ang 1963-64 respectively for
the execution of the family planning
programme; and for the year 1964-65
an allocation of Rs. 2626 laklhg has
been made.

(¢) The State Government has in-
timated that the intensive rural and
urban family planning programme is
already under execution in the Stale.

will  be

L.I.C. Building in New Delhi

1639, Shri Surendra Pal Singh: Will
the Minister of Finance be pleased o
state:

(a) whether it is a fact that the
Life Insurance Corporation's proposal
to construct its own 30 to 40 storev
high building near Parliament Street
and Janpath in New Delhi has met
with certain objections from  Delhi
Development Authority and the New
Delhi Municipal Committee and the
former has sought the intervention of
the Finance Ministry for the removal
of those objections and obstacles; and

(b) if so, the steps, if any, taken
by Government in this regard?

The Minister of Finance (Shri T,
T. Krishnamachari): (a) No, It has
been decided that the Life Insurance
Corporation should be allowed to
construct the building, and certain
suggestions, which were made by the
Delhi Development Authority, have
been accepted.

(b) Does not arise.

Remittance of Money by Indians
Abroad
1640. Shri P, R. Chakravertl: Will
the Minister of Finance be pleased 1o
rtate:
(a) whether it is a fact that most
of the Indian workerg in UK. are
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remitting money  home  regularly
through unauthorised channels;

(b) the general practice of their
remitting money to India; and
(c) the loss in "foreign exchange

resulting from clandestine practices
resorted to by Indians abroad, in
avoiding normal channel?

The Minister of Finance (Shri T T.
Krishnamachari): (a) 1o (c). There ap-
pears to be cases of unauthorised re-
mittances of money from this quarter.
The procedures followed in this res-
pect are not known and for this rea-
son it is not possible to estimate the
loss of foreign exchange resulting
from such clandestine practices.

yTH e faam
1641. % ST ST &LV : 770
QYT HelT Ag FWE AT FAT FOT FE
(F) 7ar F=Em FTHC AAAAT

W & e & fwmr #1 am-
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#1 dfq & 4t 1 qETAR, AT AEn

F g w14 faam ot ge fafa &

9 qaraq wt &9 fTar mar g

Food Adulteration
[ Shri Kolla Venkalah:
1642 Shri Mohammad Elias:
Will the Minister of Health be
pleased to state:

(a) whether the Calcutta Kirana
(Spices) Merchants Association has
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made any representation for amend-
ing the Piroveontion el Food Adultera-
tion Act, regarding the chemical
standards of the products in the ab-
sence of proper testing apparatus
with the Food Inspectors; and

(b) if so, the action taken thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Association
represented that standards of quality
for whole spices laid down in the
Prevention of Food Adulteration
Rules, 1955 should be based on physi-
cal characteristics alone and that
chemical tests prescribed under the
Rules should be deleted.

The standards of quality for spices
prescribed in the Rules have been ex-
amined by a sub-committee of the
Centra] Committee for Food Stan-
dards. The recommendations of the
sub-committee are under considera-
tion.

Housing Scheme of LIC,

J Shri P. K. Deo;
1643. 3 Shri Solanki:

Will the Minister of Finance be
pleased to state:

(a) whether the new  housing
scheme of Life Insurance Corporation
has made any progress;

(b) if so, how'many policies have
been issued so far and the amount
of such policies; and

(c) the number of applications re-
ceived from policy holders for grant
of such loans?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) Yes.

(b) Apart from 512 existing poli-
cies of an assured value of Rs. 4600
lakhs, 121 new policies, assuring a
sum of 20:05 lakhs have been issued
upto the 31st July, 1964, for being
assigned in favour of the Life Insu-
rance Corporation as security for the
grant of loans under thig scheme,

(c) 1,576 (upto 31st July, 1964).
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Periyar Project

1644. Shri P. K. Deo: Will the Min-
ister of Irrigation and Power be
pleased to state:

(a) whether the Periyar Project has
been commissioned;

(b) the main features of the pro-
ject; and

(¢) the cost involved and cost shar-
ed by the Centre and the State?

The Minister of [Irrigation and
Power (Dr. K. L. Rao): (a) The first
Stage of the Periyar Project with 3
generating units of 35,000 kW each
was completed in the Second Plan,
in May, 1959. Stage II of the Pro-
ject which envisages installation of a
fourth generating unit of 35,000 kW
is expected to be completed ecarly in
1965.

(b) The scheme comprises a Icgu-
lating reservoir with a capacity of
7-8 million cft. at the outlet of the
existing irrigation tunnel leading from
the irrigation reservoir of the Periyar
River—about 40 miles Soutlh-East of
Madurai town—and thence a second
tunnel 4,180 ft, long, conveying the
waters to penstock pipes leading to
the Power Htuse with 3 generating
sets of 35,000 kW capacity each, nl-
ready in commission since 1859 and
a fourth similar unit under eraction.
A head of about 1,263 feet is avail-
able for power generation.

(c) The estimated cost of Stage 1
of the Periyar Scheme is Rs. 1,048
lakhs and that Stage II is Rs. 94 lakhs.
“The cost of the scheme is not being
shared between the Centre and the
State Government.

Assistance sought by West Bengal

1645. Shri P. K, Deo: Will the Min-
ister of Finance be pleased to state:

(a) whether the West Bengal Gov-
ernment have asked for financial aid
for the unexpected heavy expenditure
due to last Calcutta riots; and

OCTOBER 1, 1964

Written Answers 4844
(b) if go, the reaction of ithe Cen-
tral Government thereto?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) Yes.

(b) The West Bengal Government
have been paid a grant of Rs. one
Crore on an on account basis towards
expenditure incurreq on relief opera-
tions during the year 1963-64 includ-
ing expenditure on relief operations
in connection with the riots in Cal-
cutta.

Heavy and Medium Industries in
Punjab

1646. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) whether the Punjab Govern-
ment have approached the Central
Government for the allotment of
more funds for the setting up of
heavy and medium industries in Pun-
jab during the Third Five Year Plan;
and

(b) if so, the decision taken in this
regard?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir.

(b) The matter is under considera-
1on.

Under-Invoicing and over Invoicing
by Firms

1647 f Shri Ramachandra Ulaka:
) 7\ Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to refer the reply given to
Starred Question No, 984 on the 9th
April, 1964 and state:

(a) whether the scheme submitted
to Government by .the Directior of
Enforcement suggesting measures to
check under invoicing of exports and
over invoicing of imports has since
been considered by Government; and

(b) if so, the result thereof?



4345 Written Answers

The Minister of Finance (Shri T.
T. Krishnamacharl): (a) and (b).
After considering the scheme, addi-
tional staff has been sanctioned to
the Enforcement Directlorate.

Subarnarekha River

1648 J Shri Ramachandra Ulaka:
* 7| Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No. 544 on the 12th March, 1964 and
state:

(a) whether the examination of
Inter-State aspects of the scheme to

harness the Subarnarekha River
(Orissa) by the States of Orissa,
Bihar and West Bengal has since
been completed; and

(b) if so, the result thercof?

The Minister of Irrigation and

Power (Dr. K. L, Rao): (a) Yes.

(b} An understanding has been
reached, at Engineers level, on the
apportionment of Subarnarekha
waters.

Coal Transport Problem

r Shrj Ramachandra Ulaka:
] Shri Dhuleshwar Meena:
7 Shri P, K. Deo:
'LShri P. G, Sen:

1649.

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 54 on the
28th May, 1964 and state:

(a) whether any final report on the
coal transport problem has been sul-
mitted by the World Bank Team;

(b) if so, the details thereof; and

(c) the reaction of Government
thereon?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b)Y and (c). The Report is yet
under consideration. The Report it-
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self together with Government’s re-
actions thereto will be placed before
Parliament as early as possible.

Quarters to Employees of Railway
Ministry

1650. Shri Gulshan: Will the Minis-
ter of Works and Housing be pleas-
ed to state:

(a) the total number of Lower
Division Clerks and Upper Division
Clerks working in the Ministry of
Railways who have not so far been
allotted Government quarters; and

(b) when they are likely to be al-
lotted Government accommogation?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
and (b). The Directorate of Estates
do not maintain statistics by Minis-
tries'Departments of officers 2mploy-
ed in them. The Ministry of Rail-
ways have however, reported that
217 Lower Division Clerks and 62
Upper Division Clerks have not so
far been allotted Government aquar-
ters, Allotments are not made
Ministry|Department-wise. They
are made according to the dates of
priorities of the officers working in
eligible offices. The Lower Divisiun
and Upper Division Clerks of the
Ministry of Railways will be allotied
Government accommodation in their
turn., It is not possible to indicate
any period because against over one
lakh applicants for allotment of ac-
commodation from the General Poc!
in Delhi, the number of available
houses at present is only about 36,000.

Arrears of Income-tax

1651, Shri Daljit Singh: Will the
Minister of Finance be pleased to
state the total amount of Income Tax
arrears as on the 30th June, 1964 in
Punjab?

The Minister of Finance (Shrj T. T.
Krishnamachari): The total amount
of Income Tax arrears in Punjab
State as on the 30th June, 1964
amounted to Rs. 533 crores.
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Revenue Collection in Punjab

1652, Shri Daljit Singh: Will the
Minister of Finance be pleased to
state the amount of revenue receiv-
ed from Central Excise from Punjab
State during 1962 and 1963 (Circle-
wise)?

The Minister of Finance (Shri T. T.
Krishnamachari): The amount of
revenue received from = Central
Excise from Punjab State during
1962-1963 (circle-wise) is furnished
below:

1962 1963

S. Rs.
{000) (oo0)
Amritsar 1,11,30  2,33,68
Gurdaspur 46,80 66,54
Chandigarh 1,73,55  2,00,74
Jullundur 138,34 1,33.98
Ludhiana 59,83 84,92
Rohtak . 1,01,49  1,20,34
Yamunagar 2,83,56  3,07,90
Gurgaon 2,48,84  3,95.46
ToraL 15,43,86

11,63.71

Insurance-cum-Housing Scheme

{ Shri Rama Chandra
4  Mallick:
1653. Shrij Mohap Swarup:
LShri Mohan Nayak:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that about
400 flats are being built by the Delhi
Development Authority under the
pilot insurance-cum-housing scheme;

(b) the time by which these flats
are expected to be ready;

(c) the total amount sanctioned
for those 400 flats for construction
works; and

(d) the total amount sanctioned for
the entire project of construction
works?

. The Minister of Health (Dr. Bushila
Nayar): (a) and (b). The Delhi
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Development Authority has decided
to take up the construction of 3,200
flats for disposal to the general pub-
lic on hire-purchase basis linked with
life insurance, during the financial
year 1964-65. Out of these, 180 flats
are already under construction and
are expected to be completed by
about the end of January, 1965.

Tenders for the construction of
1234 flats have been received recent-
ly and work on these is expected to
be commenced shortly. These are
expected to be completed by October,
1965.

Designs and estimates for the re-
maining flats are under preparation
and their construction will be taken
up by March, 1965.

(c) and (d).
cost of the entire project
flats is about Rs. 432 lakhs.

Thg total estimated
of 3,200

T.B, Centres

1654. Shri Rama Chandra Mallick:
Will the Minister of Health be pleas-
ed to state:

(a) the total amount sanctioned for
the current financial year to supply
medicines to the T.B. Centres by the
Government of India;

(b) whether any additional amount
was given or is proposed to be given
for theh T. B, patients among the
refugees who have come from Pak-
istan, and

(¢) the total amount given or pro-
posed to be given to the Govern-
ment of Orissa for those patients?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). An amount of
Rs. 50 lakhs has been provided during
the current financial year for sup-
plying anti-TB drugs to T.B. Clinics/
T.B. Demonstration and Training
Centres in the States/Union Territor-
ies. There is in addition an amount
of Rs. 40,000 which has been sanc-
tioned for supplying anti-T.B. drugs
to pisplaced T.B. patients from
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Pakistan under the scheme of assis-
tance for such patients.

(c) No specific provision for sup-
plying anti-T.B. drugs to displaced
T.B. patients in Orissa has been
made, but anti-T.B, drugs worth
Rs. 14,469.30 have so far been sup-
plid to the T.B. Clinies in Orissa
for the treatment of T.B. patients.

Import of Cat-Gut

1655. Shri Indrajit Gupta: Will the
Minister of Health be pleased .0
state:

fa) whether restrictions have been
placed on the import of Cat-gut [rom
abroad;

(b) if so, whether it is a fact that
indigenous Cat-gut is considered un=
suitable and positively dangerous for
use in certain types of surgery; and

(c) thhe total annual expenditure
on import of Cat-gut during 1963-64?

The Minister of Health (Dr. Sushila
Nayar): (a) The import of Cat-gut
has been controlled under the entry
93-94(c)|V of the Red Book (Surgical
instruments, apparatus and appli-
ances, not made mainly of rubber and
also not made mainly of glass) and
no new restrictions have been placed
of late on the quantum of import of
Cat-guts.

(b) Messrs Johnson & Johnson,
Bombay are the only manufacturers
of Cat-gut indigenously and there
have been no complaints about the
quality of Cat-gut manufactured by
them except that Surgeons of
Calcutta Hospitals are stated to have
made a general complaint to the press
regarding indigenous Cat-guts made
by this firm stating that the product
was not found to be of standard qua-
lity due to its unsatisfactory tensile
strength, and delayed absorption
causing suppuration. The product
is being tested by the Central Drugs
Laboratory.

(¢) The import during 1963-64 has
so far been to the tune of Rs. 2,30,861.
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Diphtheria Cases in West Bengal

1657. Shri Mohammad Elias: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Diph-

theria has recently increased on a
large scale in Calcutta and West

Bengal;

" (b) if so, how many cases have
been reported in the hospitals till
now; and

(c) the steps taken by Govern-
ment to prevent it? '

The Minister of Health (Dr. Sushila
Nayar): (a) There has been an in-
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crease in incidence of diphtheria
since July last.

(b) During July and August 1964,
2294 hospital admissions with 149
deaths from diphtheria were record-
ed,

(c) The following steps have been
taken:

1. There is a State Government
scheme for immunisation of
children by Triple Antigen

since October, 1960, which
provides immunity against
diphtheria, tetanus and

whooping cough through Im-
munisation Centres opened in
different hospitals in Calcutta.
Under this Scheme, each child
is given three injections at
an interval of 4-6 weeks at
a cvost of Re. 1 for the full
course, The injection s,
however, given free of cost
to indigent cases

2. The scheme has also been ex-
tended to areas outside Cal-
cutta since November 1962
so as to open Immunisation
Centres in Sadar Sub-divi-
sional Hospitals and Health
Centres in areas outside Cal-
cutta.

3. 10,808 children have becn im-
munised with Triple Antigen
upto July 1964,

4. Another scheme is under ron-
templation of the State Gov-
ernment to immunise <with
Triple Antigen all suscepti-
ble school children in the age
group of 5-10 years residing
in Calcutta for the present.
Under this scheme about 1.5
lakhs of students are to be
immunised by three injec-
tions of Triple Antigen with~-

in three or four months
from actual start of {ihe
scheme. »
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Financial Position of Orissa

1659. Shri Surendranath Dwivedy:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Government have re-
ceived any representation for taking
action under Article 360 of the Con-
stitution against the Government of
Orissa; and

(b) whether after receipt of such
representation any enquiry about the
financia] position of the State Gov-
ernment has been made?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir,

(b) No, Sir.
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Houses for Industrial Workers

Jf Shri Ram Harkh Yadav:
* 7 Shri Baswant:

Will the Minister of Works and
Housing be pleased to state:

1660

(a) whether Government propose
to make it compulsory for the indus-
trial employers to provide houses for
workers; and

(b) if so, the details of the scheme?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
and (b). The matter is under c¢an-
sideration.

Hemavati and Harangi Projects

1661. Shri S. B. Patil: Will tie
Minister of Irrigation and Power be
pleased to state:

(a) whether Hemavati and Harang.
Projects in Mysore State have been
included in the Third Five Year Plan

(b) if so, whether these projecls
have been cleared by the Central
Water and Power Commission: and

(c) if not, the reasons for the same:

The Minister of Irrigation anv
Power (Dr. K. L. Rao); (a) Yes.

(b) No.

(¢) Revised Project
still awaited from the
ernment.

Reports  are
State Gov=-

Gold Seized from Arab Nationals in
Bombay

f Shri B. N. Kureel:

1662. . Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether the Bombay Customs
authorities seized four hundred and
thirty tolas of gold on or about the
22nd August, 1964 from two Arab
nationals who arrived here by ship-
from Persian Gulf; and
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(b) if so, the action Government
propose to take in the matter?

The Minister of Finance (Shri T, T.
Krishnamacharl);: (a) On 22rd
August, 1964 the Bombay Customs
authorities apprehended two Arab
nationals who arrived from Persian
Gulf Ports, each having one steel
trunk. On examination, the trunks
were found to have been paintad
with paint mixed with gold dust.
On the basis of test of the samples of
the paint scruped from the trunks, it
is estimated that approximately 4,514
grams of gold dust is recoverable
therefrom. In addition, 70 grams of
gold were recovered from one of
lhese passengers on search,

(t) Both the persons are being
prosecuted in a court of law. This
will be in addition to departmental
adjudication.

Central Loag Despatch Station

1663. Shri Mohammad Elins: 7ill
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
Damodar Valley Corporation decided
to build a Central Load Despatch
Station a few years ago;

(b) 4f so} whether the
been completed;

same has

(c) if not, the reasons therefor; and

(d) whether the usual procedures
for inviting open bids for employ-
ment of Consulting Engineers TIlirm
and procurement of equipment for
completion of the scheme were fol-
lowed?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) Yes

(b) and (¢). For putting the
scheme through very specialised
equipment has to be imported involv-
ing protracted negotiations with the
tenderers and appointment of foreign
consultants for advising the DVC on
the selection of the equipment With
the synchronisation of the DVC
Power System with Rihand and also

OCTOBER 1, 1964

Written Answers 4856
with the Durgapur Power Station of
the West Bengal Government, certain
additional telemetering and tele-
communication equipments became
necessary and a change in the fre-
quency plan was called for to obviate
any interferance with other radio
transmissions.  All this has entailed
time and it has not been possible to
finalise the scheme yet.

(d) Yes.

Pong Dam

1664, Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be plius-
ed to state:

(a) whether any final estimate has
been prepared of the number and
names of the villages which will be
submerged under water by the con-
struction of the Pong Dam and Suilej
Beas Link Scheme on river Beas; and

(b) the final estimate of the popu-
lation which will be displaced by
their construction, State-wise and
district-wise?

The Minister of Irrigation and
Power (Dr, K. L, Rao): (a) Not yet.

(b) Does not arise.

Loans and Subsidies to Municipalities
and Corporations

1665. Shrimati Renuka Barkataki:
Will the Minister of Health be pleas-
ed to state:

(a) whether Government have any
schemes under which loans and sub-
sidies are made available to Munici-
palities and Corporations for deveiop-
mental and other works;

(b) if so, the total amount thal
has been given as loans|subsidies diir=
ing the Third Five Year Plan; and

(¢) the names of the Municipali-
ties and Corporations that have re-
ceived such assistance and the
amount paid to them?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government of
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India give loans and subsidies to the
Delhi Municipal Corporation and the
New Delhi Municipal Committee for
their developmental and other works.
Such assistance is also given to the

local bodies in the other Union
Territories through the respective
Administrations. loang and sub-

sidies to the local bodies in the States

are given by the respective State
Governments.
(b) and (ec). A statement giving

the information in so far as the local
bodies in the Union Territories are
concerned is laid on the Table of the
House. [Placed in Library, See No.
LT-3301/64]. Information in respect
of other local bodies in the States is
not readily available.
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Godavarl and Krishna River Waters

1667. Shri Chandriki: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have
taken any steps in accordance with
the Gulhati Commission Report to
carry out survey and prepare a pre-
liminary project report in about six
months and establish the feasibility
or otherwise and the scope of the pro-
posed diversion of water from the
river Godavari to Krishna; and

(b) if so, whether the Project
report is ready and if not, the time
required to get the report?
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The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). The
Central Water and Power Commission
are now carrying out the necessary
investigations and field surveys in
connection with the diversion of the
Godavari waters into the Krishna,
The Project report is expected to be
ready by about June, 1965.

Government’s Stationery

1668. Shri E. Madhusudan Rao: Will
the Minister of Works and Housing
be pleased to stiate;

(a) whether it is a fact that the
stationery supplied to the Govern-
ment Offices is of inferior quality; and

(b) if so, the steps being taken in
this regard?

The Minister of Works and Housing
{Shri Mehr Chand Khanna): (a) No.

(b) Does not arise.

Kadana Dam Project

1669. Shri Jashvant Mehta: Will
the Mirister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that a settle-
ment in regard to a dispute about
Kadana Dam Project on Mahi river
has been arrived at between Rajas-
than and Gujarat States;

(b) if so, whether Central Water
and Power Commission has given its
clearance for the execution of this
project; and

(¢) if not, how the matter stands
at present?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) and (c). The project is under
examination in Central Water and
Power Commission.
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Water Supply Schemes for Kerals

( Shri A. K. Gopalan:
1670. { Shri P. Kunhan:
Shri Imbichibava:

Will the Minister of Health be
pleased to state:

(a) the amount sanctioned during
the Third Plan for drinking water
supply schemes in Kerala;

(b) the amount spent during the
third year of the Third Five Year
Plan; and

(c) the areas which have been
covered under these schemes?

The Minister of Health (Dr. Sushilx
Nayar): (a) A sum of Rs. 407 lakhs
for urban water supply schemes and
Rs. 50 lakhs for rural water supply
schemes has been provided in the
Third Five Year Plan of the Kerala
State. For village water supply
schemes, there is no provision in the
Staie Plan but allotments are sane-
tioned for implementing the schemes
yearly by utilising Local Develop-
ment funds,

(b) The following expenditure has
been incurred during the third year
of the Third Five Year Plan on urban
and rural water supply schemes in
Kerala:

(1) Urban Water Supply Sche-
mes—Rs. 87.64 lakhs,

(2) Rural Water Supply Sche-
mes—Rs. 13.14 lakhs.

(3) Village Water Supply Sche-
mes—Rs. 14.17 lakhs.

(c) The areas covered by the
schemes already under execution are
as follows:—

(i) Urban schemes

2 Corporations—
(Trivandrum and
Calicut),

1 Panchayat—
(Ottappalam).
12 Municipalities,
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(ii) Rural water supply schemes—
93 villages,

(iii) Village water supply sche-

mes—91 villages.

Arrests for Smuggling

Shri P, C. Borooah:
1671, { Shri P. R. Chakraverti:
Shrimati Savitrl Nigam:

Will the Minister of Finance be
pleased to state the number of foreig-
ners and Indians arrested during the
past one year for smuggling into India
gold, diamonds, watches, transistors
and arms and ammunition?

The Minister of Finance (Shri T. T.
Krishnamachari): The information is
being collected and will be placed on
the Table of the Sabha,

Small-Pox Eradication Programme

( Shri D. C. Sharma:
1672. ¢ Shri P. Venkatasubbaiah:
Shri Ram Harkh Yadav:

Will the Minister of Health be
pleased to state:

(a) whether the necessity of a com-
prehensive central legislation as part
of the national programme for eradi-
cation of small-pox has been con-
sidered; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The need for
enactment of a central legislation on
small-pox has been considered many
a time in the past. No action has
been taken so far to undertake a
central legislation on the subject as
it was considered that the enforce-
ment of the provisions of the Epide-
mic Diseases Act, 1897 would meet
the requirements. The matter s,
however, proposed to be considered
again in the next meeting of the
Central Council of Health.
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Dambroo Hydro-Eleciric Project

1677. Shri Biren Dautta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Dambroo Hydro-
Electric Project of Tripura has been
approved by Government;

(b) if so, the estimated cost there-
of; and

(c) when it is expected to be com-
pleted?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) The
Dambroo Hydro-Electric Project, also
known as Gumti Hydro-Electric Pro-
ject, in Tripura has been found accept=
able by the Technical Advisory Com-
mittee of the Planning Commission,
but sanction has not yet been issued



4865  Written Answers ASVINA 0, 1886 (SAKA) Written Answers

for implementation of the scheme as
the project report is to be slightly
modified.

(b) The estimate of cost will be
known only after the present esti-
mate of Rs. 314.22 lakhs, received from
the Tripura Administration, is recast
in the light of the observations made
by the Technical Advisory Committee.

(c) Towards the end of Fourth Five
Year Plan.

W w¢ Swrew wiw afafa
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Estate Duty Levy Asseasment in U.P.

1679. Shrl Rananjal Singh: Will
the Minister of Finance be pleased
to state:

(a) the number of cases involving
assessment of levy of Estate Duty in
U.P. which are more than 2 years old
and have not been settled till the 15th
September, 1964; and

(b) what measures have been or
are proposed to be taken to expedite
settlement of these pending cases?

The Minister of Finance (Shri T. T.
Krishnamachari): The required infor-
mation is as under: ’

(a) 44 Cases.

(b) Instructions have been given
to the assessing officers con-
cerned to complete the cases
pending over two years as
early as possible.

FHIW § WTTwT W et
o TP WAYET Sfgan ¢
st oW dww araE:
w1 faw A4 4y @@ A FO
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gerr ofe wad & Wk

1680.
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Water Works of Nagpur Corporation

1681, Shri Balkrishna Wasnik: Will
the Minister of Health be pleased to
state:

(a) whether the Water Works of
Nagpur Corporation are being handed
over to the Central Public Health
Engineering Institute at Nagpur; and

(b) if so, when?

The Minister of Health (Dr. Sushila
Nayar): (a) The State Government
has reported that there is no such
proposal under their consideration.

(b) Does not arise.

Annuity Deposit Scheme

1682. Shri Lahri Singh: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Annuity Deposit Scheme will come
into operation from 1st October, 1964;

(b) whether the officers covered by
the Scheme are required to make the
deposit for the year 1964-65 before
the 28th February, 1965 that is to say,
within five months of the coming into
being of the scheme thus causing con-
siderable hardship to them;

(c) whether for the purpose of
calculating the total income under the
Annuity Deposit Scheme, the Income-
tax paid by the Central Government
Officers as well as the Provident Fund
Contributions made by them are not
taken into account; and

(d) it so, the steps Government
propose to take to mitigate the hard-
ships which the implementation of
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the scheme entails to a large body of
Central Government Officers?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes, Sir.

(b) No annuity deposit is required
to be made in respect of salary income
of the financial year 1963-64 assess-
able to tax for the assessment year
1964-65. An advance deposit in res-
pect of salary income of the current
financial year is required to be made
in specified instalments, the last instal-
ment being payable not later than
15th March, 1965.

(¢) The annuity deposit is calculat-
ed with reference to the “adjusted
total income”. Income-tax paid and
Provident Fund Contributions by a
salaried employee are not deducted
in arriving at the *“adjusted total
income™.

(d) Government do not accept that
the implementation of the scheme
involves any hardship to a large body
of Central Government Officers.

Drinking Water Supply in Rajasthan

1683. Shri P. C. Borooah: Will the
Minister of Health be pleased to
state:

(a) whether sometime past she
visited the famine-affec'ed areas of
Bikaner and other such areas in
Rajasthan to make a survey of the
drinking water supply position there;

(b) if so, the observations made by
her during the tour of the famine
areas;

(c) the schemes, if any, drawn out
by the Central Gove-nment or State
Government to relieve these areas
of acute drinking water scarcity, and
the decisions taken thereon; and

(d) the Central assistance, if any,
given for providing drinking water to
these areas during the past famine
period?

The Minister of H=alth (D-, Sushila
Nayar): (a) Yes, I visited Rajasthan
in April, 1964 to look into the prubicm
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of drinking water supply in the scar-
cily areas of that State, particularly
the border areas and Lunkaransar
area in Bikaner District.

(b) It was observed that the water
supply position in some of the areas
was really very difficult.

(c) and (d). The following Rural
Water Supply Schemes of Bikaner
District have been approved during
1964 for implementation under the
National Water Supply and Sanita-
tion Programme under which 50 per
cent grant-in-aid is given by the
Centre:—

Name of the Scheme and Estimated
cost.

1. Sinthal Water Supply Scheme,
Rs. 1.68 lakhs

2. Kalu Water Supply Scheme,
Rs. 1.62 lakhs

3. Kakra Wa'er Supply Scheme,
Rs. 1.13 lakhs

4. Chattargarh  Water
Scheme, Rs. 0.21 lakhs

5. Surpura Water Supply Scheme,
Rs. 1.00 lakhs.

A preliminary report on the com-
posite water supply scheme covering
the rural and urban areas in Bikaner
District has been received recently
from the State Government. The
feasibility of the proposal is under
sc-utiny.

The Centre has agreed to provide
additiona] assistance to the State
Government to the extent of Rs. 63
lakhs for rural water supply schemes
in Rajasthan.

Supply

Widening of Road Near Safdarjang

1683-A. Shri Yashpal Singh: Will
the Minister of Health be pleased to
state:

(a) whether her attention has been
drawn to the inordinate delay in the
completion of work on the widening
of road connecting the Safdarjang
Madarsa and Safdarjang Hospital,
New Delhi; and

(b) if so, the action taken to accele-
rate the work?
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The Minister of Health (Dr. Sushila
Nayar): (a) The New Delhi Munici-
pal Committee have reported that the
delay in the completion of this work
has been caused by such factors as—

(i) shifting of sub-s‘ations, staff
quarters and tube-wells ete,

(ii) difficulty in acquiring the
required additional land.

The matter is being pursued by the
Committee with the va-ious authori-
tie; concerned and i' is hoped that the
work of widening the road would be
completed by December, 1964.

1228 hrs,
POINT OF ORDER
Dr. L, M. Singhvi (Jodhpur): Mr.
Speaker, at this stage, I think I

should be permitted to raise my point
of order which relates to Short Notice
Question No. 11.

Mr. Speaker: I am allowing him
to raise it but then I should make it
clear that simply because a Member
has written to me that does not give
him the right to raise that point. He
should just ascertain whether I have
given that consent or not.

Dr, L. M. Singhvi: How should 1
ascertain, Sir? 1 thought tnat this
was the proper time td raise it

Mr. Speaker: Therefore, he should
stand up? It is not fair.

Dr. L. M. Singhvi: I am raising
this point of order with your leave.
1 do so as a very painful duty. A
Short Notice Question No. 11, relating
to the medical treatment to the late
Prime Minister, its sufficiency and
appropriateness was admitted by you
and the hon. Minister was notified
and the Minister expressed her wil-
lingness and readiness and prepared-
ness to answer that question. We
were informed that the question wrill
be called today after Short Notice
Question No. 10. Now, we are being
informed that the question is being
withdrawn from the list. 1 would



Point

4871

[Dr. L. M. Singhvi]

invite your attention to rule No. 54
which is quite categorical and im-
perative and it is a rule which, il
abridgeq in practice, may have far-
reaching repercussion® on the rights
of Members to raise questions and
indeed on the whole question of with-
drawal of a matter which has been
admitted to be answered in this
House. Rule 54 which relates to
short notice questions says:

“A question relating to a matter
of public importance may be
askej with notice shorter than ten
clear days and if the Speaker is
of opinion that the question is ol
an urgent character he may direct
that an enquiry may be made
from the Minister concerned if
he ig in a position to reply and,
if go, on what date.

(2) If the Minister concerned
agrees to reply, such questions
shall be answered on a day to be
indicated by him and shall be
called immediately after the
questions which have appeared
on the list of questions for oral
answer have been disposed of.”

Sub-clause (3) goes further in respect
of the rights of Members and says:
“If the Minister is unable to answer”.
I want to underline the word ‘*un-
able’; it goes on to say:

“If the Minister is unable to
eanswer the question at short
notice and the Speaker is of
opinion that the question is of
sufficient public importance to be
orally answered in the House, he
may direct that the question be
placed as the first question on the
list of questions for the day on
which it would be due for answer
under Rule 33"

This question was admitted and you
were pleased to inform the Minister
and the Minister had accepted it and
indicated her preparedeness to answer
this question and we were sent a copy
ef the short  notice question
which was to be raised today.

OCTOBKR 1, 1964

of Order 4872

Now, 1 do not see under what rule
and how such 3 question could be
withdrawn from the list. My submis-
sion is that we do not ask questions
to embarrass or to have Ministers
from embarrassment. It is a clear
question which should be allowed to
be raised once it has been admitted.
It would be a very bad precedent and
it would be curtailing the rights of
Members if a short notice question
which is admitted was revoked or
withdrawn.

Shri Hem Barua (Gauhati): Who
has withdrawn this question?

Mr, Speaker: Myself,
Shri Hem Barua: On the advice
of....

Mr. Speaker: It is not a question
of advice. That ig what I am going
to submit. So far these last days are
concerned, I have really allowed more
than one short notice question. You
will notice that we have spent about
thirty minutes on three short notice
questions. I had admitted that ques-
tion and I thought that it should be
answered, 1 had no objection to it.
I had sent it to the Mimster and ghe
also agreed. But ulimately when
this list was being published [ found
that there were already three short
notice questions on the list. That
was my difficulty. I thought that
this question could be asked even
in the next session. There was
nothing so wurgent about it. That
is why I have not allowed it
to be put on the list. There
were three already. That was my
difficulty. Otherwise, there is nothing
else in that.

Dr., L. M, Singhvi: Without
raising any question about what you
have observed in respect of this, I
would submit that there are a nuimn-
ber of precedents in which three short-
notice questiong have been allowed
before. Secondly, once a question has
been allowed, it gives all kinds of
impression as to why it is sought to
be revoked, and thirdly, definite
effort hag been made or the part of
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the Minister—I say this with a full
sense of responsibility—to secure the
withdrawal of this question with con-
sent or without consent.

Mr. Speaker: I only want to say
that because there were three ques-

tions already, I could not add one
more to it.

Dr, L. M. Singhvi: Two gquestions
only.

Shri Hari Vishnu Kamath
hangabad): Two questions.

Mr. Speaker: There are ihree
questions. Three were already there
and it was not possible to have an-
other, and this is not a question that
would lose its importance. If the
Member gives notice again in the next
sesgion, I will allow that.

Dr, L. M. Singhvi: Why not on
Saturday?

Mr. Speaker: There are three or
four already put down. What should
1 do?

Shri Harl Vishng Kamath: Thig was
earlier.

Mr. Speaker: There were three for
today. 1 do not know whether this
wag earlier or those were earlier.
But we have fixed them, That is
what I am explaining to the House.

Shri Hem Barui: There are talks
in this city and in the country that
the late Prime Minister did not get
adequate medical facilities. If the
reply is made, that would set every-
thing at rest.

(Hos-

Mr. Speaker: They knew it many
days ago; they could have raised it
much earlier and they could have
received the information. They could
have done it even in a regular man-
ner also; I have no objection to it.
Why should I object? Even if I had
eny objection, I perhaps might have
exercised my discretion,

Shri Bade (Khargone): The hon.
Member has just now said that there
was some correspondence between
you and the Minister for withdraw-
ing it. Is it a Tact?
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Mr. Speaker: There was no cor-
respondence at all. But am I not en-

titled to hear anybody if I want to?
The Minister can also come to me

just as any other hon. Member. If
an hon, Member comes to me, why
should I refuse that I cannot hear?
s e et (faomte) -
WEgET ST, WY & FYET § A 9F AT
qTE WS AT T A9 B &R &
% grg #, S9ET WIOT § W9EY 97
FT GATT 24T § a1fF W19 g g §6
fr oo &t mewfa sy swdd | wd
frarmr g :
“ETEIR HAT ATH WAT HT
TEATY, 1 WHRET 1964, ¥ W
AT I35 ¥ WO F7 JAC 2\ & fag
da % | 3w d5w F oot g
AT & T A WoT AT N
=1 10 % feEm W & g
TEweT W19 ¥ TH T A 93X &
ferg &g 1"
O AT AT Ag FEaT E R AT &
agafa ot 9T 9T § | TEW TEN WA
T § #IX 39 & a2 A W9 ¥ qgaty
& & A oy fafas @@ o< w0 &
FTaterd § |y 97 g, @ ¥4 aqe g fw
TE I 1 TH HGEC G AT WA A
fomm MY, IET TF AT TOTA &7
STRTOTE g AT |

W WEWW - T gWg ¥ A ¥
AT |

st HeTTE et o d1 wiEre

¥ faq gv 1 safig #2 3
weqw wgew & gar wmwr o
g wFar § 1

Shri Hem Barua: In the time taken
up on this question, that matter
could have been answered.

Mr. Speaker: What can I do, if he
continues in that manner?
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CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

REPORTED LOOTING BY HOSTILE Nacgas mv
VILLAGES OF ASsAM

Shri Hem Barua (Gauhati): I call
the atiention of the Minister of Home
Aflairs to the fo.lowing matter of
urgent public importance and I
rejuest that he may make a state-
ment thereon:

“The reported looting resorted
to by hostile Nagas in some vil-
lages of Assam, particularly in
North Cachar Hilis."

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Mr.
Bpeaker, Sir, the statement which I
desire to make runs to about five
pages. If you so desire, I may lay
it on the Table of the House.

Mr, Speaker: Shall we take it up

at 5 O'clock?

Shri Hathi: I shall give a brief
summary also now.

Mr. Speaker: Then tomorrow he
can put tMe questions, but tomorrow,
already therc are so many things.

Shri Hem Barma: He is ready to
give a summary now, Sir.

Shri Hathi: I know that we are
running short of time, So, I will
give a short summary orally also; tue
detai's con‘ained in the statemernt
have been received from the Assam
State Government from whom the
cdetailg ware called for. In the month
o! August, t~ere were {wo such irci-
dents riids bv Naga hosti'es—one on
the 22nd and the other on the 6th.
The villages involved were Cherroli-
gaon, Gorjan and Chowdangpathar.
Durine these raids they Jooteq private
property and also looted some Guvern-
ment property and set fire to some
houses. It is estimated that the total

losg of property as a result of these
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raids was of the order of about a
lakh of rupees.

Then in September, the hostiles
were responsible for severa: raida
between 15th and 22nd September.
The villages involved were Saitap,
Chhota Arkap, Mulkoi, Borobike,
Purana Paise, Chhota Bike, Jeenam
and Hangram in North Cachar Hills.
In the course of these raids they loot-
ed cash anj other articles including
fire-arms—about 19 is the number of
guns which is reported to have becn
taken away by them, They also kid-
napped some village people, but as a
result of the action taken by the
Security Force, the hostiles appear to
have escaped, crossing the Jiri river.
The persons kidnapped had been
released before they escaped.

To cover the bordering areas of
Sibsagar, United Mikir and North
Cachar Hills and Cachar District, the
border intelligence set-up was re-
organised for collertion of advance
intelligence regarding movements and
activities of Naga hostiles. The police
and the army have been carrying on
intensive patrols to res‘'ore the morale
and confildence of the people. The
State Government is fully alive to the
situation and necessary precautionary
measures have been taken to prevent
recurrence of these incidents. The
situation now in this area is normai.

The Minister also laid a detailed
statement on the Table of the House.
[Placed in Library. See No. LT-3292/
641.

Shri Hem Barupa: May I know if
the Government are aware of the
fact that Mr. Phizo is at present in
Dacca, East Pakistan, from where Le
ig guiding these operations and the
depredation: on the Assam villages
are caused bv Naga hostiles returning
from East Pakistan with arms and
ammunition from Pakistan and
instructions from Mr. Phizo?

Shri Hathi: If t:e hon Mcmber
reads the statcrment, he wi' find that
we have mentioned that—it appears
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I
that these Nags, were 1cturning froai
Pakistan. 1 have given a full report,
and that information is also there.

Shri Hem Ba ua: He has not replied
to the first part of my question,

Mr. Speaker: He agrees with you
and he says that Ye sas given the fuli
stutemen!

Shri Hem Barua: I congratulaie
him for giving the facts, but at the
same time, he has not told ug one
thine: whether the Government are
awara of the fact that Mr. Phizo is at
present in Dacca, East Pakistan.

Shri Hathi: What I have said is,
we have got the detailed report from
the Assam Government on these very
incit'ents. We have mentioned in
the statement that these Nagag are
believed to be returning Irom Pakis-
tan,

Mr. Speaker: About Phizo?

Shri Hathi: There is no informa-
tion.

Shri S. M, Banerjee (Kanpur): May
I know whether it is a fact that these
attempts by some of the Naga hostiles
who are sti'l under the influence of
Mr. Phizo or his other companions
are part of the conspiracy to sabotage
the pca-e talks between the Naga
hostile leaders and the Government

and, if so, what steps have been
taken in thig regard?

Shri Hathi: This was much earlier.
(Interruption)

Shvri Hem Barua: On a point of
order. According to his statement,
thes» incidents occurred between 15th
and 22nd Scptember when the sus-
pension of operations was there.

Shri Hathi: I said some of these
were in August,

Shri Hem Baruma: Two in August;
he is contradicting his own statement.
Two incidents tock place in August
and—

Mr. Speaker: Order, order. Should
he allow him to contradict himself
and afterwards say that!

Matters of Urgent
Public Importance

Shri Hathi: I have said that two
incidents were in the 1onth of
August and the others were in
September.

Shri S. M. Banerjee: Sir, my gues=
tion is this, This incident took place
in the month of Seoteraber. This
incident has taken plice just al the
time when the peace ta:ks were going
on. When there was a specific objec=
tion by the Naga hoslile jeaders 1o
the inclusion of Shilu Ao, may I know
whether it was a calculated move o0
the part of the Naga hustiles under
the influence of Mr. Phizo who, it i¥
said, is in East Pakistan, to sabotage
the peace talks?

Shri Hathi: I have no informatlcn
on that.

Shri Hem Barua: How could it
synchronise with the peace talks....

Mr. Speaker: Order, order. He is
going into arguments, lie can only
ask for information and not argue.

Shri Dafi (Indore): The hon. Minis-
ter has given a negative rccly to the
question of my hon. friend, Stri
Banerjee. I would like to know the
dates of the two raids in September
and whether during that tim: the
negotiatious were contiuuing or not?

4878

Shri Hathi: The negative reply
was that I have no information.

Shri Daji:

Mr. Speaker: Can he give the dates
in Septemher?

About what?

Shri Hathi: In September it was

from 15th i{o 22nd.

Shri Daji: Sir, the operative part
of my question has not been answered.

Mr. Speaker: He has got the dates

Shri Daji: Whether they were near
about the peace talks has not been
said.

Mr. Speaker: He can just conclude
from that,
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S8hri Hem Barua: Sir, I seek your
guidance,

Mr. Spezker. IIy guidunce is that
he must resume his seat (Interrup-
tion).

Some Hon. Members rose—

Mr. Speaker: Shri Singhvi.

8Shri Hem Barua: I think the Prime
Minister wants to say something.

Mr. Speaker: Shri
Singhvi

Dr. L. M. Singhvi (Jodhpur): May
I know whether there was any inteili-
gence appara‘us in this part of the
country giving advance informatiin
of these depradations and whetker it
is a fact t‘nat the:e dcpredatinns
could be carried out with impunity
because of the insvfficiency of our
security forces and their lack of
mobility at that given time?

The Prime Minisier and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): Sir, we have taken the
necessary precautions and if there is
trouble created by some section of
the Nagas we wil] have to ffectively
deal with it. It is tru: that there
have been these diicidents round
about the peace tallzs. But we have
also to realise that there might be a
certain section amongst the Nagas
who are keen t- se: ‘not tlese talks
do not succeed, tawy fall throuch.
So, we have not to play inta their
hands, If there 1is a reasonable
approach from the side of the Nagas
we will try to be as liberal as possi-
ble, but if they make impossible
demands, of course, Government's
attitude is absalutely clezr and we
will deal with it as we think it
necessary.

Dr. L. M, Singhvi: Sir my ques-
tion has not teen answered. In fair-
mess, I must be permitted to elicit the
information.

I have cailed

Mr, Speaker: Evervone s2¥s his
question has no% Leen answered.

Dr. L. M. Binghvi: It is always
for you, Sir, to adjudicate, but it is
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quite clear that my question related
to the availability of advance inlor-
mation with tha Gover-anent. Sz2cond-
ly, 1 wanted to know whether it was
due to the fact thol there was insulfi-
cient security forces and trey had noat
sufficient mobilitv 1t take care of
these depredativng that these incidents
happened. These were guestions of a
general nature,

Shri Lal Bahadur Shastri: Dr.
Singhvi complercly forguts ag Lo what
hag been happening during the last
eight or ten years. This is not a rare
incident; a numnber ¢! sucn incidents
have been taking place and in spite
of our security forces being there.
We know many things sboult these
incidents beforehand, but it is
not always that we know each and
every movement of underground
Nagas, They had been indulging in
some kind of guerilla tactics (Inter-
ruption). In guerilla tacticts often
the other party does not know as to
what is going to happen. So in every
case to expext that we will get
advance notice or information it is
not possible.

Shri Hem Barua: Sir, | rise to a
point of order. Thig arises from what
the Prime Minister has just now said.
Here is an indirect attempt to con-
done the activities of the Naga hosiles
when he says that the Government
is not in a position to check the
movement of the Naga hostiles and
that the Naga hostiles have been
conducting their guerilla movcment
for years—he said, for the last ten
years. That shows how futile the so-
called efforts made by the Govern-
ment have been,

Mr. Speaker: What is the decision
that I should give?
Shri Hem Barua: The decision

is this. Here the Prime Minister..
Mr. Speaker: That dccision he is
giving himself.

Shri Hem Barma: I want your
decision to this. I want to know
whether it is not a fact that the
Prime Minister in the course of his
statement has simply exposed the
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weakness of our Government in
relation to the Naga hostiles?

Mr. Speaker: That also iz a ques-
tion that he is putting to me, Heg is
not asking me to give any decision.

Shri Hem Barua: 1 want to know
whether you concur with it (Inter-
ruptions).

st gER W EFMW (AT) ¢

ag A faEEr 400, 400 W 500,
500 F Sregl § arfeeary #aw A ¥
forg o & s azi ¥ Ffaw e A
F a7% IAF 0 AT AT 4T AR
S9za 67T o & @Y w7 T 9T g
&7 3 WA § A7 w57 Irft afw
TH @ ¥ 7w F2i afeerry ¥ foew
Y & fag 7 97 aF A I T a8
IIET A FC 5 7

= o agrgT et ;- ¥ 1 qEAAT
a1 fF T2 ZATY WA TTET HAMTHT
& oYz gafan oz o ST AT AT AT
F TFX a1 A A F OF § AfwT ag A
FF I RETAMBNENR T
9T T2t FIRT S FA 9T qFT 8 4 K
gaaTt g fF 77 37 0T A wfus w73
FT IEC Tl ¢ |

ot TR T I T WA,
7 Gar w21 # fF ag v fa@dy S
a3 qifeeTrd & Zfam 77 a9 o §
T 7z ¥ faaw " FF qRa )
aTLT ¥ I7ET F@ & T F AFAT AT
g 5 37 %1 A% ¥ fag ag gere
@R

WA WA 73 Al I[N Fo
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Shrl Hem Barua: The suspension
of operations has opened the flocd-
gates there. 1 am getting letters and
telegrams from the affected peofle.

st wdr (fzamx) o #AT MR
arwar 74t & FF st am arfrd 7 e
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Shri Hem Barua: Thig is very
much different from that. There must
be difference between Shri Bagri and
the Prime Minister, between tne
Prime Ministtr and mysel: and so on.
Here the Naga hostiles are actively
co-operating with our enemies, Prkis-
tan and China, This is quite gz differ-
ent matter. We have the aemocratic
right, but the Naga hostiles do not
have the democratic right, the consti-
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tutional right to co-operate with them
and received armg and ammunilions
from enemy countries like Pakistan
and China. (Interruptions).

Mr. Speaker: Is thece something
more or can I proceed (Interruption).
Order, order. There ought to be an
end to this.

Shri Hem Barua: There is an end,
Sir,

Shrimati Renuka Barkataki (Bar-
peta);: We are hapy to know from
the Prime Minister that the Govern-
ment has taken necessary precautions.
But I would like to know whether
the Government is aware of the fact
that after the withdrawal of our
security forces and army from Assam-
Nagaland border and Assam-Manipur
border without making adequate
police arrangements for the security
of property and lives in the villages
in those border areas, there has been
some sort of a widespread feeling of
panic and insecurity in the minds of
the villagers and increasing recalcit-
rance on the part of the Naga hostiles.

Shri Lal Bahadur Shastri: So far
as the security forces are concerned,
they are' there in Nagaland and om
the borders. The responsibility of
guarding our frontiers and borders is
naturally that of the security forces.
If there is any special difficulty, we
are prepared to look into them. But
I have no doubt that the security of
that area and the people living there
will be fully watched and we will see
that no one is harassed and no inci-
dent takes place.

1250 hrs.

RE. DEATH OF SCHOOL CHILDREN
IN ANDHRA PRADESH BY TAKING
CARE MID-DAY MEALS

Shri P. Venkatasubbaiah (Adoni):
Sir, I would like to make a submis-
gion. Some days ago you were pleased
to instruct the Education Minister to
gather facts from the State Govern-
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ment regarding the tragic death of
so many school children in Andhra
State. It is seen from the press
reports that the Committee appointed
to go into the matter has already sub-
mitted a report to the State Govern-
ment. I would like to know whether
we will get any information on the
subject.

Mr. Speaker: The Education Minis-
ter is not present here in the House
at the moment. So, it could not be
taken up now.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE—Contd.

SupremE CourT JunGMENT re, U.P.
LECISLATIVE AsSEMELY V. JUDGES OF THE
AvvaHaBap Higa Court

Shri S. M. Banerjee: Sir, I call the
attention of the Minister of Law to
the opinion given by the Supreme
Court in the case of U.P. Legislative
Assembly wvs. Judges of Allahabad
High Court upholding the action of
the judiciary.

The Minister of Law (Shri A. K.
Sen): I do not really know what
answer the hon. Member seeks to
elicit from me excepting that I can
only give in a summary form what the
conclusions of the Supreme Court
have been....(Interruptions).

Mr. Speaker: That must have been
read by every one. What is it that
Shri Banerjee wants to know?

Shri S, M. Banerjee: I want to know
the reaction of the Government,
because. ...

Mr. Speaker: It is too soon now.

Shri 8. M. Banerjee: Kindly hear
me. I would not have asked for this
reply immediately but since on the
3rd the session is coming to an end,
he should make a statement at least
on the 3rd, because our privileges
have been dashed to the ground....

Shrl Frank Anthony (Nominated—
Anglo-Indians): No, no.
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Shri S. M. Banerjee: What is this
“No, no”? Shri Gajendragadhkar has
given the judgmen!. We want to
know whether the Government con-
template amending the Constitution
or codifying the privileges....

Mr. Speaker: Shri Banerjee should
realise that it is too early for Gov-
ernment to give an opinion.

Shri Daji: Our session will end on
the 3rd. (Interruptions).

Mr. Speaker: Order, order. So
many Members are standing and
speaking at the same time.

Shri S. M. Banerjee: May I submit
one thing?

Mr. Speaker: I cannot allow him a
speech. If he wants and puts a ques-
tion, I will ask the Minister to reply
to it.

Shri S. M. Banerjee:
only this.

Mr. Speaker: I am not concerned
with  his fear at the moment. He
might put his question.

Shri S. M. Banerjee: May I put my
question?

Mr. Speaker: Yes, I have asked him
thrice to put his question.

Shri S, M. Banerjee: I have never
seen a calling attention notice being
admitted without the Minister giving
a reply. It has been admitted and
yet the Minister is not prepared to
make a statement.

Mr. Speaker: What is it that the
Minister should say? The pronounce-
ment has been read by every one, If
he simply wants to know what the
decision has been, the Minister can
give it. Does he want the Minister
to read it?

Shri §. M. Banerjee: Kindly hear
me. I am not asking him to read the
judgment. What is the position in
UP.? In the UP. Legislative Assem-
bly almost all the MLAs, excepting
one, have clearly decided that the
House was not bound by the verdict
of the Supreme Court and that there

My fear is
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Mr. Speaker: Is his question whe-
ther I am presiding? He asked me
whether he could put a question. I
asked him to put his question more
than once.

Shri S. M. Banerjee: Is the Gov-
ernment aware that there is a move
by the Members of the U.P. Legisla-
tive Assembly in consultation with
the Speaker of Lok Sabha to convene
a meeting, to be presided over by the
Speaker of the Lok Sabha?

Mr. Speaker: How can Government
say whether it is true or not? I am
very sorry, such questions are asked—
there is a news item that the Speaker
has been consulted and, therefore, a
question is asked of the Government
whether the Speaker has been con-
sulted.

Shri 8. M. Banerjee: They are
going to convene a meeting.

Mr. Speaker: They may do it.

Shri Mohammad Elias (Howrah):
Sir, on a point of order.

Mr. Speaker: There is no point of
order.

Shri Mohammad Elias» Why has
this Calling Attention Notice been
admitted?

Mr, Speaker: I have to say some=-
thing on this?

Shri Mohammad Elias: Yes, you
have to say something on this. If the
Government has nothing to say, then
why was this calling attention notice
admitted? The calling attention
notice is generally admitted in con-
sultation with the Minister.

Shri Hari Vishnu Kamath (Hoshan-
gabad): No, no.

Shri H. N. Mukerjee (Calcutta Cen=-
tral): Happily, the Lok Sabha, as
represented by you, did not associate
itselt with the proceedings which took
place before the Supreme Court. But
it was on the initiative of the Presi-
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dent's advisers that the Supreme
Court had been asked to give its
opinion in regard to this matter. The
President's advisers being the Gov-
ernment, perhaps we have a right to
know what exactly was in the mind
of the Government at the time of
sending it to the Supreme Court for
this kind of advice and how they are
going to proceed in view of what has
happened and in view also of the feel-
ing amongst legislators that their
privileges should remain unaffected?

Mr. Speaker: That is a question
which I can ask the Minister to reply.

Shri P. Venkatasubbaiah
Mr. Speaker, may I....

(Adoni):

Mr. Speaker: Let the first question
be answered. Then we will see the
next question.

Shri Frank Anthony: Before that,
may I make a submission? (Inter-
ruptions).

An Hon, Member: Let the Minister
answer the question first.

Mr. Speaker: Order, order. Why
should there be such a row on this?

Shri K, D. Malaviva (Basti):
Before that reply has come, another
Member wanted....

Mr. Speaker: One question has been
put by Shri Mukerjee which I have
considered as in order. I have asked

the Minister to reply to it. Let that
reply come.
Bhri Frank Anthony: Before a

reply is given, may I....
Shri K. D. Malaviya: He must sit

down.

Shri Frank Anthony:
is this.

My question

Shri K. D. Malaviya: Sir, is it not
our right to point out what you have
just now stated, that no Member has
the right to interfere when you have
asked the Minister to reply to a
.question?
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entirely in your hands.

Shri 8. M. Banerjee: Sir, on a point
of order.

Mr. Speaker: There is no point of
order. Regarding Shri Frank Anthony,
he is a senior advocate of the Supreme
Court. Let us hear him.... (Inter-
ruptions).

Shri Frank Anthony rose—

Shri K. D. Malaviya: It is very
unfair for another hon. Member to
stand up or say something when you
have asked the Minister to answer a
particular question. ... (Interruptions).

Mr. Speaker: Order, order. Will all
hon. Members kindly sit down. I do
not follow what the objection is. One
question has been put and I have
said it is in order. I am going to ask
the Minister to reply to it. Why
should there be impatience if Shri
Frank Anthony wants to put in some-
thing for my guidance? (Interrup-
tions).

Shri K. D. Malaviya: We want to
hear the answer of the Minister....
(Interruptions).

Mr. Speaker: Order, order. Every
one has to sit down when I am stand-
ing.

An Hon. Member:
Frank Anthony.

Shri Frank Anthony: I merely
wanted to submit.... (Interruptions).

st Ty : mexax Wi, OF
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Including Shri

Shri Frank Anthony: It is not only
premature. . . . (Interruptions). .-

Mr. BSpeaker: Let the Minister
answer the question.

Shri A, K. Sen: Mr, Speaker, there
were two questions asked by Shri
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Mukerjee. The first was what impel-
led the Government to seek the
opinion of the Supreme Court. The
circumstances are fairly well-known.
An unfortunale conflict has arisen
over a certain committal proceeding
in which the Speaker of the Uttar
Pradesh Vidhan Sabha was personally
involved and an order was made com-
mitting a gentleman for contempt of
the Uttar Pradesh Vidhan Sabha.
Certain  proceedings were taken at
the instance of that person before the
Lucknow Bench of the Allahabad
High Court. The Lucknow Bench
entertained the petition and ordered
interim relief for the person concern-
ed. Thereupon, various other proceed-
ings took place, both in the Allahabad
High Court before a Full Bench and
also in the Vidhan Sabha. This was
such an unfortynate conflict, which
touched the very core of our Consti-
tution, as between two organs of
Government, between which according
to us there should be no conflict what-
soever, and the only course that the
President thought was possible under
the circumstances was to seek the
opinion of the Supreme Court on the
questions of law which were involved,
namely, the jurisdictions respectively
of the Vidhan Sabha and also of the
High Court, or rather the judiciary.
That also involved an interpretation
of the role of the Supreme Court in
the matter, the existence of the privi-
leges which are enjoyable by the
legislatures in the States and the
Parliament here, as also the question
as to how far the courts could invade
the arena of the Parliament and the
Legislatures as regards the interpre-
tation and as regards the question of
the existence of the privileges of the
legislature.

13 hrs.

Shri Frank Antheny:
of invasion.

Shri A. K. Sen: Either it is super-
vision or invasion. (Interruption).
Let us not quarrel over words,
because even in forensic language it
mav be proved as invasion of the
court into areas which are claimed to

1308 (Ai) LSD—4

No question

Public Importance

be the exclusive privileges of the
legislature. There is no moral turpi-
tude involved in the expression—just
as the executive sometimes invades
the arena of the individual.

Now, that conflict could only be
resolved, according to the Govern-
ment, by a reference to the Supreme
Court and by an interpretation of the
respective spheres of the judiciary
and the legislatures and Parliament
as regards this very important ques-
tion of privilege, including the power
to commit a person for contempt of
the legislature.

Of the five questions that were
referred, four were specific and the
fifth was of a general nature. The
Supreme Court has answered all the
five questions, and all in favour of
the judiciary. (An Hom. Member!
Naturally!) 1 agree with some hom.
Members who have said that there
have been certain reports in the
papers suggesting as if some Members
have expressed a view that they were
not bound by the opinion of the
Supreme Court.

Shri Raghunath Singh (Varanasi):
We are a sovereign body; the Parlia-
ment is sovereign.

Shri A, K. Sen:
criticising anyone, 1 parsonglly feel
that a restrained attitude, both by
members of the legislature as also by
members of the judiciary, would be
the best course possible.

Shri S. M. Banerjee: Are you going
to advise the U.P, Legislative Assem-
bly?

Shri A. K. Sen: They have their
own Law Minister, and they have
their own legal advisers, and I am
not going to advise any one volun-
tarily. (Interruption). 1 shall be
only at the service of you, Sir, and
the House.

Well, instead of

There'fore, Sir, in my submissiom
the Supreme Court has given its
verdict......

Shri Hanumanthaiya
City): Opinion.

(Bangalore
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Shri A. K. Sen: It is a verdict.

Shri Hanamanthalya: There is a
difference between opinion and ver-
dict. I am very sorry to say, it can
never be a verdict.

Mr. Speaker: Order, order.

Shri A. K. Sen: Technically it is
not a verdict, but in substance it is,
because whenever a dispute goes to
any court....

Shri Hanumanthaiya:
question of....

It is not a

Mr. Speaker: It cannot be resolved
in this manner. Let us hear him.

Shri Hanumanthaiya: When the
Law Minister uses an incorrect phra-
seology committing this House, we
cannot allow it to go. Kindly hear
me for one minute.

Mr. Speaker: When Mr. Anthony
stood up there was objection that he
should not be heard.

Shri Frank Anthony: Exactly, when
I wanted to place before the House
something which would have put the
whole thing in perspective.

Shri A. K. Sen: Technically the
opinion of the Supreme Court is not
a verdict, just as the Privy Council's
epinion js an opinion to His Majesty
the King. °

Shri Daji: No, no, there is no paral-
lel here.

Shri Hanumanthalya: Sir, you may
kindly give me a minute later
and I will show how the Law Minis-
ter is wrong. (Interruption).

Mr. Speaker: I do not follow what
the House wants now. Does it want
a discussion?

Shri Daji: Yes, Sir, it is very impor-
tant. (Interruptions).

Mr, Speaker: Order, order, What is
the reaction of the Government in
this respect, if the House wants a dis-
cussion on it?

Shri Lal Bahadur Shastrl: Sir, the
legal implications, of course, will be
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better understood by the Law Minis-
ter and others who are legal people
here, experts. But may I say a word,
that this is a very important occasion,
and important judgment? We can-
not come to any conclusion so soon
over it and in a hurry. 1 have had
talks even with the Chief Minister of
Uttar Pradesh, and my advice has
been that this matter, all its implica-
tions, should be very -carefully
examined before we take up any
particular attitude. I would, there-
fore, Sir, request that time should be
given to us—to the Government as
well as to the State Governments—
and then we would be in a position to
come to a definite conclusion. I do
not think it could be discussed on
the 3rd. If there is anything, per-
haps it may have to be discussed or
a statement made by the Government
during the next session.

Shri S. M. Banerjee: A special
session is being convened in U.P.

Mr. Speaker: There is one thing I
have to bring to the notice of the
hon. Prime Minister and the Leader
of the House. As soon as this was
announced, the Members of the Legis-
latures, and more specially the presid-
ing officers, have felt very much per-
turbed over it. And if we do not
give them any guidance, probably they
might express themselves in such
manner that might not be conducive
to the atmosphere. As has been said
by Mr. Banerjee, already that Legis-
lature has said: we will fight, we
will not wait, or we will do this or
we will do that. If other Legislatures
also begin to say like that, or they
call a meeting of the presiding
officers. .. ... (Interruption) and then
they pass any resolutions or do cer-
tain things, that would not be fair.
Therefore, from the Central Govern=-
ment some guidance or something
must be given so that there might
not be any atmosphere which might
just injure us or harm the interests
which we hold so very dear in order
to see that harmony between the
different wings is maintained.

Shri Lal Bahadur Shastrl: It is
what hags appeared in the newspapers,
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and from the press reports it seems
that the Speaker of the Uttar Pra-
desh Assembly has only said that the
matter is under the consideration of
the Privileges Committee which wags
set up. One of the Members—the
name is not mentioned in the paper,
but it is said that one of the Mem-
bers—has said that “we are not pre-
pared to accept the opinion given by
the Supreme Court”.

However, with due apologies, the
Speakers who hold such eminent posi-
tion cannot jump to conclusions so
quickly over these matters. They are
men, I mean they hold such responsi-
ble position that they would also like
to give thought to it. It may take
even a few days. But I would only
like to add that we can give advice,
we will of course give advice, to the
State Governments, and if it is neces-
sary we can also give advice to the
Speakers. ...

Shri Hari Vishnu Kamath:
can you advise the Speakers?

How

Shri Lal Bahadur Shastri: We can-
not do it; therefore I myself was
rather careful about it. But to the
State Governments, as I said, we can
certainly give them advice. But the
present advice would only be to wait
in patience at least for a week or so.
This matter has to be carefully
examined. [ suggested to the Chief
Minister of Uttar Pradesh that they
should not come to a quick decision
or any conclusion. I am prepared, I
said, we will meet here if necessary
and discuss these matters.

So, Sir, my request is that we
ghould be given some time. We
would be most willing to advise the
State Governments after consulting
them. Even the Law Minister, he
will also deal with this matter as he

thinks fit.

Shri S. M. Banerjee: What about
our views?
Shri Harish Chandra  Mathar

(Jalore): Mr. Speaker, as I wrote to

you....
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Shri A, K. Sen: Sir, I have not
finished yet. I had a few words to
add when you called upon me.

What I was going to say was that
undoubtedly the opinion of the
Supreme Court will have the effect
of causing a deep erosion into the
privileges as we have known them to
be and recognised them to be from
the precedents of the House of Com-
mons in England. The effect of it
will have to be studied, as the hon
Prime Minister said, with very great
care. We will have to see how much
of the erosion would have to be re-
paired, if at all, for the purpose of
allowing us to function here and
allowing you, most of all, to conduc!
the proceedings of the House and vour
counterparts in the legislatures to do
so. That is not a matter which we can
decide all of a sudden. But the fact
is—let us be quite frank about it—
that the Supreme Court judgment has
caused a very great erosion into the
privileges.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): Invasion.

Shri A. K. Sen: I am not using
that expression because of Shri Frank
Anthony.

Shri Harish Chandra Matbur: In
this regard when I wrote to you this
morning I had clearly stated in my
letter—and 1 hold the same opinion
now—that I do feel—I will not go
into the merits of the case whatso-
ever—that we owe a responsibility to
ourselves and to the country in this
matter and we cannot ignore the
ramifications and the implications of
this judgment which is of a very his-
torical nature. I will not even go
to the extent to which the hon. Law
Minister has gone in spelling out the
implications and of saying whether
our rights have been corroded or not;
but we do feel deeply concerned
regarding the proceedings which have
got to follow and what our own
rights are. Therefore, at the present
moment I am only concerned with
what is going to be our line of action.
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The hon. Prime Minister has asked
for a week's time. But Parliament
will go out of the session on the 3rd
and then we will not be able to meet;
but it is the duty of this Parliament—
and the Members very reasonably
feel exercised—to chalk out a line of
action which we are going to follow,
whether we are going to consign this
matter to the Privileges Committee
of this House or whether we are
go'ng to discuss this matter.

An Hon. Member: The whole House
should consider it.

Shri Harish Chandra Mathur: It is
very necessary that all the leaders of
the Opposition, the legal luminaries
and the Leader of the House must
immediately go into a meeting, as a
matter of fact. They must decide
upon a future line of action which
will be acceptable to this House. This
House may not express any opinion
but this House must decide by the
3rd as to what is going to be the line
of action which this House and the
Members of Parliament are going to
adopt.

Shri Shivaji Rao S. Deshmukh (Par-
bhani): May I draw your kind atten-
*ion to the fact that yourself and this
House are more or less a party to
Lhis decision because we were served
with a notice by the Supreme Court
and we had decided to abide by the
judgment........

Some Hon. Members: No, no.

Shri Shivaji Rao S. Deshmukh: 1
do not say that we have decided to
abide by the judgment.

Some Hon. Members: No, no.

Mr. Speaker: Order, order. That
is very sad. If we cannot conduct
ourselves in an orderly manner then,
perhaps, the Supreme Court shall
have to decide how we should con-
duct_ ourselves.

Shri Shivaji Rao S. Deshmukh:
What I meant to convey was simply
this that when we decided not to file
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a formal appearance, we had at least
expressed a desire to put our implicit
faith in the werdict of the Supreme
Court.

Some Hon. Members: No, no.

Shri Shivajl Rao S. Deshmukh:
The only course which, I suggest, is
open to this House is immediately to
establish a special committee under
the Speaker's direction to go into the
whole guestion and suggest whatever
remedial measures it can by way of
amending the Constitution or by way
of certain measures which are essen-
tial because to consign the matter to
the Privileges Committee, when the
privileges have in fact been wiped
out, would be doing a distinct dis-
courtesy to the Privileges Committee.

Mr. Speaker: I have heard him;
but I must repudiate his statement
that we submitted to the jurisdiction
of the Supreme Court.

Shri Vidya Charan Shukla (Maha-
samund): Looking to the importance
and implications of this question may
1 suggest that we extend the session
by a day or two and discuss this
matter before we disperse finally so
that we can decide upon the course
of action to be followed.

Shri Frank Anthony: I merely
wanted to endorse the plea made by
the Leader of the House. I also am
exercised by the judgment but that
is no reason for my entering a preci-
pitate opinion which might be con-
sidered to be irresponsible and gratui-
tous reflection on the supreme judi-
ciary of this country. All T want to
say is this that I do not agree with
the way the Law Minister has put it.
It is wrong—that is my first impres-
sion—for anyone, however strongly
we may feel, I do not think that we
can say so now absolutely, to say that
this is in any way an erosion of our
privileges. The Supreme Court has
made this wvery clear. They have
merely said that this is not a ques-
tion of a conflict between the legis-
lature and the judiciary. They have
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said, ""We were asked and we were
bound to interpret the Constitution
which is sovereign and we have inter-
preted it. We have accorded primacy
to the Constitution”. In my humble
opinion, quite rightly, they have
accorded primacy to the fundamental
right of the citizen.

Some Hon. Members: No, no.

Shri Frank Anthony: What they
have said is that your privileges must
submit to article 32 of the Constitu-
tion which keeps paramount the
fundamental right of the citizen.
That is all that they have said.

An Hon. Member: We do not agree
with that.

Shri J. B. Kripalani (Amroha): You
remember, Sir, that I had suggested
on that day that we might sit on Fri-
day. Though it is Gandhiji's birth-
day, I do not remember any occasion
on which Gandhiji took rest. Our
late Prime Minister also said that we
must work. I think, it will be a very
good example. There are many
interesting questions in this session.
If we sit tomorrow, nothing will be
lost, 1 am sure, Gandhiji's soul will
be happy if we worked tomorrow.

Shri P. K. Deo (Kalahandi): There
are no iwo opinions that a matter of
this importance should be discussed
in this House. It has agitated the
mind of everybody. Until and unless
our privileges are clarified, it is very
difficult for us to function. So, I sub-
mit that at least this matter may be
referred to the Privileges Committee.

Some Hon. Members: No, no.

Shri P. K. Deo: Let it be known
that we are anxious to get our privi-
leges defined.

Shri Hanumanthaiya: Sir, I agree
with the hon. Prime Minister that we
should not get excited over this
matter. We must consider this ques-
tion with great restraint. It is not
the question of legislature wersus the
courts, We are evolving the Consti-
tution to function and its practices
and we must so evolve them as’ teo
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see that therc is harmonious working
of all organs of government. What I
suggest is this. The Privileges Com-
mittee is constituted for a particular
purpdse with restricted scope, that is,
for considering various questions that
arise in this House. This is an unusual
question. You are the custodian of
the rights and the dignity of this
House. The hon. Prime Minister is
the Leader of the House. He is not
merely the leader of the party but
according to constitutional practice,
he is the Leader of the House. So, I
make this suggestion that both of you
think together and evolve a formula
for procedure. I am not asking for
a decision on the subject matter. 1
am requesting both of you to formu-
late a procedure so that we can take
a decision ultimately through that
procedure as early as possible. The
time asked for by the hon. Prime
Minister is only one week. It is very
reasonable and we agree to it. All
that I suggest is that you take into
confidence the leaders of the Opposi-
tion parties and the Leader of the
House and evolve a procedure; other-
wise, as some of my hon. friends said,
this question is going to be discussed
and is being discussed in a controver-
sial manner throughout India and in
every legislature. So, it is up to you,
as the Speaker of the Lok Sgbha—as
I said once in my speech, this House
is the repository and the representa-
tive of the sovereignty of the people
of India—to take that responsibility
and give guidance to the whole
country.

Shri H. N, Mukerjee rose—

Shri Thirumala Rao (Kakinada):
Sir, I require a minute.

Mr. Speaker; There are so many
Members. If I ailow him, why not
allow others also?

Shri Thiramala Rao: I want to draw
the attention of the House to one point
that has not been mentioned at all.

Mr. Speaker: I am requesting the
hon. Members to listen to me first and
then if they want to continue, they
might continue.
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It is very unfortunate that such a
gituation has arisen. We have, as we
ought to have, always respected all
the observations that have been made
by the Supreme Court and we assure
the country that we will continue to
do that because unless that is done,
this democracy cannot work.

It has been stressed therein that
we are not sovereign, that the Consti-
sution is sovereign. Nobody has ever
joubted it. But the Constitution is
sovereign not only for the legislature
but it is also sovereign for the judi-
ziary. Whatever rights have been
given to one wing must be respected
by the other also. If any interpreta-
tion is put on a  provision of the
Constitution which really, as has been
said by the Law Minister, is likely 10
invade into the province of another
wing, that would be rather unfortu-
aata for the country and would create
complications. 1 am not commenting
on the judgment that has been given.
Mr. Anthony has argued that they
have only interpreted the Constitution
and done nothing further, that. so
far as it stands, they have said that
this is the interpretation that can be
put on it. But what the intention of
the Constituent Assembly was would
be clear by four lines which I shall
read now. Mr. Ambedkar had said:

“For instance, under the House
of Commons rules and privileges,
it is open to Parliament to convict
any citizen for contempt of Parlia-
ment and when such privilege is
exercised, the jurisdiction of the
court is ousted.”

That is an important privilege that
was intended. . . .

Shri Shinkre (Marmagoa):
submit. . . .

May I

Some Hon. Members: Sit down.

Shri 8. M. Banerjee: Either you
allow us to have a discussion. . ..

Some Hon. Members; Listen to the
Speaker first.
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Mr, Speaker: I do not understand
what objection Mr. Banerjee has. He
was just taking up and advocating
the privileges of the Parliament and
now he just criticises. I do not under-
stand it. 1 am only saying what the
intention of the Constituent Assembly
at that time was. Whether that inten-
tion has been expressed adequately in
the Constitution or not, whether the
words used are not adeguate to ex-
press that intention, is a different
thing altogether. And it would be for
this House or for the Government to
decide whether the intention that was
really in the minds of the Constitution
makers has adequately been conveyed
and if according to the present con-
struction put by the Supreme Court it
has not been so done in the words that
have been used, then the Government
or this House shall have to think
whether the Constitution is to be
amended. This is what I am saying.
If the Constituent Assembly has not
been able to express them in suitable
words and the Supreme Court has
found it difficult just to interpret it in
the manner that was just conceived by
our Constitution makers, then it is for
us now and this Government to con-
sider and come to a conclusion whether
really there is a need to amend the
Constitution.

I only read one line from May's:

“The power of commitment is
truly described as the key-stone
of parliamentary privilege.”

It that power is not there, then the
authority and the dignity of the
Parliament iz gone. It is on that ac-
count that I am appealing to the Gov-
ernment that they must give their
serious consideration to the interpre-
tation that has been put; whether it
is a dictum or decision or advice, or
whatever it is, it has its own signi-
flcance and implications and we have
to look into it. Therefore, it was that
I brought to the notice of the Prime
Minister that the Government has to
consider it very seriously.

Shri H. N. Mukerjee rose—



Papers laid
on the Table

Some Hon. Members: No, no.
Mr. Speaker: Would it not be better

that we stop here? Would it not be
advisable if we stop here? )

13.24 hrs.
PAPERS LAID ON THE TABLE

ANNUAL RePORT OF ALL INDIA INSTI-
TUTE OF MEDICAL SCIENCES FOR THE
YEAR 1963-64,

The Minister of Works and Housing
{Shri Mehr Chand Khanna): Sir, on
behalf of Dr. Sushila Nayar, I beg to
lay on the Table a copy of Annual
Report of the All India Institute of
Medical Sciences, New Delhi, for the
year 1963-64 under section 19 of the
All India Institute of Medical Scien-
ces Act, 1956, [Placed in Library.
See No. LT-3203/64]

St @Y7 (wEhg) - gEAT & AnTe
worfamEfrwssasa
Fert &, weTorr A, I B, A,
IHAT WEAW A, qATX F, A A,
e wzw A, e 92w & qar o
37 F oWl & qfGA qWrr F A
aifFariz & FEe W gEAT § oHeAy
W g T F0 & fgmry § ) f
fraza & % wradig weser 39 929 &
F% gaeql #1 399 faqw & fAu awy
s AT T AL

qtI AT WY &5 W, Wt
a% Tar 9 78 fFar w1 @z gae
Afewara &, w27 F arw & 7@ g
FFA, LT F TG BT a1 T &7 G0
& g |

PAPERS LAID ON THE TABLE—
Contd,

Notrrication No, G.S.R. 1329 UNDER
CENTRAL Excise Duries ExPorT Draw-
pack (GENERAL) RuLEes, 1960 ETC.
The Minister of Planning (Shri B.
R. Bhagat): I beg to lay on the

“Table—
(iy a copy ol Notification No.
G.SR. 1779 dated the 19th Sep-
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tember, 1964, making certain fur-
ther amendment to the Customs
and Central Excise Duties Export
Drawback (General) Rules, 1860,
under section 159 of the Customs
Act, 1962 and section 39 of the
Central Excises and Salt Act,
1944. [Placed in Library. See
No. LT-3294/64].

(ii) a copy each of the following
Notifications under section 159 of
the Customs Act, 1962:—

(a) G.S.R. 1330 dated the 19th
September, 1964.

(b) G.S.R. 1401 dated the 24th
September, 1964.
[Placed in Library.

LT-3295/64).

(iii) a copy of Notification No.
10/64 dated the 19th September,
1964, making certain amendments
to the General Regulations of the
Industrial Finance Corporation of
India, under sub-section (3) of
section 43 of the Industrial Fin-
ance  Corporation Act 1548
[Placed in Library. See No. LT-
3296/64].

(iv) a copy of Annual Report of
the Agricultural Refinance Cor-
poration for the year 1963-64 along
with the Audited Accounts, under
sub-section (2) of sectidn 32 of the
Agricultura] Refinance Corpora-
tion Act, 1963. [Placed in Library

See No. LT-8297‘!84].
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See No.

OPINIONS ON BILL

Shri Shree Narayamn Das (Dar-
bhanga): Sir, I beg to lay on the
Table Paper No. II to the Bill further
to amend the Constitution of India
which was circulated for the purpose
of eliciting opinion thereon by the
direction of the House on the 22nf
November, 1963.

13.26 hrs.

MESSAGES FROM RAJYA SABBA
Secretary: Sir, I have to report the

following messages received from the

Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of sub-ric (6) of rule
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186 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed to return
herewith the High Court Judges
(Conditions of Service) Amend-
ment Bill, 1964, which was pass-
ed by the Lok Sabha at its sitting
held on the 24th September, 1964,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill’

(ii) ‘In accordance with the
provisions of sub-rule (6) of rule
186 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
3) Bill, 1864, which was passed
by the Lok Sabha at its sitting
held on the 24th September, 1964,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill.'

(iii) ‘In accordance with the
provisions of rule 127 of the Rules
of Procedvre and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting h=ld on the 29th Septem-
ber, 1964. agreed without any
amendment to the Representation
of the People (Amendment) Bill,
1064, which was passed by the
Lok Sabha at its sitting held on
the 22nd September, 1864

13.26 h-l"l.
PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Salaries and Allowances of Mem-
bers of Parliament (Amendment) Bill,
1864 passed by the Houses of Parlia-
ment during the current Session and
assonted to by the President since a
report was last made to the House on
the Tth September, 1964.
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PUBLIC ACCOUNTS COMMITTEE

TWENTY-SEVENTH REPORT

Shri Morarka (Jhunjhunu): 1 beg
to present the Twenty-seventh Report
of the Public Accounts Committee on
Audit Report (Civil) on Revenue Re-
ceipts, 1964,

STATEMENT RE: SUPREME COURT
JUDGEMENT RELATING TO
NATIONALISATION OF BUS
ROUTES IN KURNOOL DISTRICT

Mr. Speaker: Shri Asoke K, Sen.

Shri S. M. Banerjee (Kanpur): Sir,
before he makes a statement, I have
to submit something. This is a judg-
ment of 27th January, 1964. . ..

Mr. Speaker: Let him make a state-
ment.

Shri S, M. Banerjee: Before he
makes a statement, I want to say
something. Something was mention-
ed during the debate and the Prime
Minisier was asked to read the judg-
ment. After reading the judgment,
what was the necessity of making the
statement? Is he going to defend the
Ministar or what?

Mr. Speaker: Of course, that he has.
done. I have just called him; I am
just asking him. Unless he stands up
and ®1ys something, how can you ask
something about it?

Shri 8. M. Banerjee: The very fact
that it is on the order paper. . ..

Mr. Speaker: No notice should be
taken of whatever appears on the
order paper unless it is brought to the
notice of the House.

The Minister of Law and Sociak
Security (Shri A, K. Sen): Mr. Spea-
ker, Sir, . . ...

‘Mr. Speaker: How long is that state-
ment?

Shri A. K. Sen:
pages.

It is about seven
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Mr. Speaker: Then, it might be laid
on the Table of the House.

Shri S. M, Banerjee: 1 have got a
copy of the judgment which has been
circulated to us by some district com-
mittee of Kurnool in Andhra Pradesh.
I want to know whether the hon. Law
Minister is defending the Minister of
Steel and Mines. That is the simple
thing which he should answer.

Shri A, K. Sen: [ lay the staternent
on the Table of the House.

Shri S. M. Banerjee: During the
course of the discussion on the no-
confidence motion, some of the Mem-
bers of this House had mentioned
about the Supreme Court judgment in
which certain mala fid> intentions
wern attributed to a particular ex-
Chief Minister of Andhra Pradesh who
is now . ..

Mr. Speaker: What does he want?
Does he want that the s*atement must
be read out or does he want anything
else?

Shri S. M. Banerjee: I want that we
shou!d be allowed to put guestions.

Mr. Speaker: The statement has
been laid on the Table of the House.
The hon. Member can read it and then
I shall see whether questions should
be allowed.

Shri Harli Vishnu Kamath (Hoshan-
gabad): Irrespective of what is con-
tained in the statement, may I ask for
one clarification? Considering the
fact that soon after the Supreme
Court’s verdict, the Minister, at that
time the Chief Minister of Andhra
Pradesh, accepted the same by impli-
cation and bowed out of office so im-
mediately; it was a good act that he
did at that time. But what happened
then in the interregnum between that
date and the date of his appointment
in the Union Council of Ministers, to
absolve him? Was the period of three
months or whatever it was considered
sufficient prayaschitta or expiation to
wash awav his guilt?

Mr. Speaker: That statement should
be read first. What Government have
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stated should be seen first, and then
we shall see whether questions should
be put.

Shri Hari Vishnu Kamath: Shri N.
Sanjiva Reddy himself accepted the-
verdict and bowed out of office . ..

Mr. Speaker: I also know it.

Shri Hari Vishnu Kamath: There-
fore, by implication, he accepted the
judgment against him.

Shri A, K. Sen: This is exactly what
we have said in the last paragraph of.
the statement. It reads thus:

“Shri Sanjiva Reddy has set up
a fine standard of pubiic conduct
by resigning from his office of
Chief Minister of Andhra Pradesh,.
immediately alter the judgment
of the Supreme Court, though his
version of the facts was not avail-
able to the Supreme Court under
the circumstances mentioned
above. The judgment of the
Supreme Court is, no doubt, entitl-
ed to our highest respect, but it
must be read in the context of the
facts and in relation to the evi-
dence which were before the
Supreme Court. After studying
all the facts and the wversion of
Shri Sanjiva Reddy, which was
not before the Supremle Court,
Government is satisfied that the
allegations made in the aforesaid
petitions cannot be held against
Shri Sanjiva Reddy.".

Mr. Speaker: When I asked hon,
Members to wait and first read the
judgment and the statement in order
to be able ‘o understand the position,
they were impatient . ..

Shri S. M. Banerjee: The judgment
is here with me. Thousands of copies
have been circulated.

Mr. Speaker: The statement laid on
the Table of the House has also to be
read out.

Shri §. M. Banerjee: You should not
be angry with us. Kindly give us an
opportunity ... There is no need to
be angry with us. I am only telling
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[Shri S. M. Banerjee]

ou that this particular judgment has
oeen circulated to us already. There
is also the statement which has been
laid on the Table of the House by the
‘hon, Law Minister. For the last fifteen
days, continuously we have been get-
ting copies of the judgment with com-
ments. What the Minister of Steel
and Mines had stated in the State
Assembly has also been quoted. After
reading all that, we were of the opi-
nion when we read today’s Order
Paper that the hon. Law Minister
would come forward with a clear
statement; we wanted to know
whether he was going to make another
statement like the  Prime Minister
that there was nothing wrong with
Shri N. Sanjiva Reddy. It may be
that nothing may be wrong. But what
is the use of making such a state-
ment, if we are not going to be allow-
ed to put questions?

Mr. Speaker: I do not know what
the use is. 1 cannot give him the
answer to that question. If he says
that I am getting angry he should not
have persisted again and again in
asking questions especially when I
had already asked him to resume his
seat.

Shri Hemr Barua (Gauhati): May I
draw the attention of the hon. Law
Minister to these observations of the
Supreme Court?

Shri A. K. Sen: May 1 first lay the
statement on the Table of the House?

Sh~'matl Renu Chakravarity (Bar-
rackpore): What Shri N. Sanjiva
Reddy has given you as his version
should also be laid on the Table of
the House.

Shri Hem Barua: May I draw the
attention of the hon. Law Minister to
the following observations made by
‘the Supreme Court, namely:

“We are, therefore, constrained
to hold that the allegations that
the Chief Minister was motivated

by bias and personal ill-will
againsi th~ appellants, stands
unrebutted.”......
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Shrimati Yashoda Reddy (Kurnool):
Even before reading the statement,
what is the fup in putting questions
like this? It may be that the very
fact is being explained by the hon.
Minister.

Mr. Speaker: I5 it intended that I
should allow questions on this state-
ment just now?

Shri Hem Barua:
clarification. .

Mr. Speaker: The hon. Member
may listen to me first. We ought to
be clear in regard to the procedure
that we are going to follow. If it is
intended that a few questions should
be allowed now, then I would not
allow any further discussion to take
place afterwards, but I shall allow
a few question: just now. But if it
is the desire that the statement laid
on the Table just now must be stu-
died first and then an opportunity
given to put questions, then I shall
allow an opportunity afterwords.

Shri S. M. Banerjee: May I sub-

1 would seek a

Mr. Speaker: The Hon. Member
would not allow me also to speak . . .

Shri S, M. Banerjee: ] am sorry.

Mr. Speaker: When I am speaking,
why should the hon. Member stand
up again and again?

I should know what the desire of the
Members is.

Shri Hem Barua: My desire is this.
In the course of the no-confidence
motion debate, the hon. Prime Minis-
ter caid that Shri N. Sanjiva
Reddy did mnot rebutt the ob-
servations made by the Supreme
Court. He did not submit an
affidavit also. My point is this.
At that time, the Prime Minister said
that he had not read the judgement
then. 1 want to draw the attention
of the Prime Minister to the observa-
tions made by the Supreme Court; if
you allow me, 1 shall draw his atten-
tion, but if you do not allow me, I
shall not draw, At the same time,
I would [ike to ask this question.
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Mr. Speaker: 1 am only putting it
to the Members that if they want to
put questions just now, they may teil
‘me and I shall allow them tg put a
few questions. Or, if they want any
other opportunity after reading the
statement, I shall allow that.

Shri Hem Barua: I shall put the
question today. . .

Mr. Speaker: It is not just one
individual who has to decide this. I
have to take the desire of the other
Members also.

Shri S. M. Banerjee: We have come
to know that there have been certain
letter: exchanged between the Law
Minister or the Prime Minister and
‘Shri N. Sanjiva Reddy. If the copies
of those letters also are laid on
the Table of the House, it will be
easier for us.

Shri A, K. Sen:
letters.

There were no

Shri Hem Barua: May I draw the
attention of the hore Law Minister
to the observations made by the
Supreme Court, namely:—

“We are, therefore, constrained
to hold that the allegations that
the Chief Minister was motivated
by bias and personal ill-will
against the appellants, stands un-
rebutted.”.

“The judgment of the Supreme Court
-also says that the allegations against
the Chief Minister were made with
particularity and detail.

In this context, may I know whe-
ther the hon. Law Minister or the
Prime Minister think even now that
‘Shri N. Sanjiva Reddy did not rebutt
the observations made by the
‘Supreme Court because he felt that
‘he wag innocent or because he suffer-
.ed from some guilty conscience because
he knew that no amount of affida-
wits could rebutt those allegations?

Shri Sinhasan Singh (Gorakhpur):
‘On a point of order. The hon. Law
‘Minister was about to read ont
his statement, but because it was
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a long one, it was laid on the
Table of the House. We have
not read it yet. Meanwhile, we
find that hon. Members have started
putting questions. You have just
now stated that we shall put questions
only after we have read the statement.
But without knowing what is con-
tained in the statement, hon. Mem-
bers are going on with their questions.

Shri Hem Barua: May I submit
that I made it clear that my question
was directed at what the Prime Minis=-
ter had said the other day?

Shrimati Yashoda Reddy: Shri
Kamath had said that Shri N. Sanjiva
Reddy had accepted the judgment. I

would like to ask the hon. Law
Minister. . . .

Mr. Speaker: I thought that she
was going to raise some point of
order.

Shrimati Yashoda Reddy: I want to

know whether he had acceptedq the
judgment at all, because even before
the judgement came and even before
he knew what it was, he had resign-
ed; so, that could not mean that he
had accepted it.

Secondly, when legal opinion was
taken, it was said that,it was not
binding 6n him mora'ly or legally, and,
thirdly, there was no technical par
also against the Minister con-
cerned.

1 would like to know also what the
constitutional propriety is, whether
the Prime Minister has no right to
choose his Cabinet colleagueg or whe-
ther the Oppocition or anybody else
should be allowed to have a say as
to who should be in the Cabinet, I
would like to know from the hon. Law
Minister what the constitutional pro=
priety is.

Shrl Hem Barua: There is a moral
bar, according to the Prime Minister.
The Prime Miinster had said the other
day that the conduct of a Chief Minis-
ter should be above board and no
finger should be pointed at him. That
was what he said. That is why we
want to know whether such a person
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could be taken into the
Cabinet or not.

Shri A, P. Jain (Tunkur): On a
point of order. We have not seen the
statement yet. Whether the whole of
the Opposition wants to put queslions
today is not a material point, because
evenn if vou and the whole of the
Opoasiton agree, the rest of the
Housz do.s not know what is con-
tain*1 in the :tatement. So, unless
the sti‘emeont is either read out or we
are give; an opportunity of reading
it, I submit with great respect that
no Member of the Opposition, and for
that matter, no other Mem’ should
be allowed to put any question,
because we cannot comprehend the
question,

Shri S. M. Banerjee: On a point of
order. . .

Shri A. K. Sen: By this time, I

would have finished reading out the
statement.

Union

Mr. Speaker: But the hon, Mem-
bers did not allow that. I am sur-
prised at this. One point of order has
been raised, and I find that another
hon. Member raises another point of
order. Is it g point of order on the
point of order?

Shri S. M. Banerjee: ]t is really
a point of order, and it is this. When
the Law Minister laid the statement
on th> Table of the House, he als>
Teaq o1t a partion of it, which sctually
invited such questions. Is it not open
to the Members to ask queztions on the
basis of the substance of whatever has
been read out by the hon. Minister?

Mr. Speaker: 1 have made it clear
that T can give only one opportunity,
either have it teday or on some other
occasion,

Members: Some other
(Interruptions).

Mr. Speaker: Order, order.

Some Hon.
occasion, not today,

T cannot allow a double opportu-
nity. T cannot give two occasions.
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Therefore, I asked twice and the Mem-
bers on that side did not at that time
object to questions being put now. I
did not hear even one Member
objecting when I was asking whether
I shoulq allow an opportunity today
or have it on some other occasion. It
would have been a reasonable thing
if Members had read the statement
and then come up with questions.
That was what [ was suggesting.
But then there was insistence that
they must put the questions now.

Shri Khadilkar
Member.

(Khed): Only one

Some Hon. Members rose—

wew Wy w9 § 7 w7 fF
HIAAT AT OFgH FEEHE FT 9T T AR
aTe QA T M @z 7 faw sram
AT FE ¥ HIgET WS g1 Y, AT
TER o, wE @@A @ faa Wi
¥ ARITH NIE HTET JoT AU

oY ¥¥ (AH) : T A1 ¥eq 4@
Tia & fF 59 %1 99 e F 1 Raw ]
femm s

WeOH WEIEE : WF O A1 fedE
w1 ¢ fF @oHe o § T wE wET
fear sy gr O w7

Shri P. K. Deo (Kalahandi):
statement may be circulated.

Shri Vidya Charan Shukla (Maha-
samund): Questions should be asked
now rather than posipone it. We:
have gone through the matter.

The

Some Hon. Members: No, no.

Shri A. K. Sen: May I say that it
questions are to be put later, we may
rather have them today because the
Prime Minister will be leaving to-
morrow?—I would have read the:
statement by now.

Mr. Speaker: There are different
views. Even the Congress Party is
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I have no objec-

not united on this.
question

tion. Shri Hem Barua's
may be answered.

Shri C. K. Bhattacharyya (Rai-
ganj): We are prepared to go through
it today because the Opposition has
already had a chance of having a dig
at our Minister. They will have an-
other chance if you give them a
separate opportunity. Let this matter
be finished today and let us not allow
the agony to continue,

Mr. Speaker: There were points of
-order from your side to the effect that
questions should not be allowed to-
«day.

__Shri C. K. Bhattacharyya: No, Sir.
That was because the Opposition
-acted most irrationally.

ot G (A q9T FTET)
AT A AN JAE 98 T4 8,
f& w7 gas1 7 997 0B 7 gEw
T

W TwaA melt (faaate)
TR WIS, UF 9 FT AT 7€
%A1 8 fF w avde 97 aw g
#1 waw< 2 fagr sy

Mr. Speaker: Let Shri
Barua's question be answered.

Hem

Shri A. K. Sen: That is quoted at
Page 6 of my statement jtself.

Shri Hem Barua: Reply to the
question.

Shri A. K. Sen:
Minister is leaving tomorrow, ques-
tions may be put today. I shall read
the statement quickly and then ques=
tions may be asked and answered.

Since the Prime

Mr. Speaker: It is already quar-
ter to two of the clock.

Shri A. K. Sen: I shall take only

6-7T minutes.
Road transport services in the
nine districts of the old Hy-
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derabad State, known as Telen-
gana Area, and which now form part
of the State of Andhra Pradesh, were
run by the Road Transport Depart-
ment of the Government of Hyderabad
State and after its integration with the
State of Andhra Pradesh, by the Road
Transport Department of the State of
Andhra Pradesh. Andhra Pradesh
State Road Transport Corporation,
hereinafter referred to as “the Cor-
poration”, was established on 1l1th
January, 1958. It took over the
management of road transport servic-
es, which were run previously by the
Roadi Transport Department of the
Government of Andhra Pradesh. On
the date of establishment of the Cor=
poration the position wag that in the
Telengana Area, i.e, in 9 distriets, road
transport services were already natio-
nalised, while in the Andhra area, i.e.
in the remaining 11 districts of the
State of Andhra Pradesh, private
operators were running road transport
services, by plying their own buses on
variou; routes. It was then decided
to nationalise the passenger transport
services in the Andhra area according
to a phased programme. The Cor-
poration first took over road transport
services on various routes in the dis-
tricts; of Krishna, West Godavari and

Guntur.

Thereafter, in  exercise of the
powers conferred by section 68-C of
the Motor Vehicles Act, 1939 (Central
Act 4 of 1939), as amended by the
Motor Vehicles (Amendmeont) Act,
1956, the Corporation p-epared and
published in the Andhra Pradesh Gaz-
ette, dated 29th November, 1962,
three schemes fur the nationalisation
of road transport services in certain
part; of Kurnool District. The noti-
fication invited objections from the
public and the parties affected by the
public to file their objections within
a specified period. About 45 objec-
tions were received by the Government
of Andhra Pradesh, After consider-
ing the objections, the Government of
Andhra Pradesh issued nolices to the
objectors informing them that their
objections would be heard by the
Ministry of Transport, Andhra Pradesh
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(who was the statutory authority for
this purpose), on the 11th and 12th
January, 1863, at the time and place
mentioned in the notices. At the hear-
ing of the objections the objectors ap-
peared by their advocates and the Cor-
poration was also represented by its
officials and lega] advisers. The trans-
port Minister duly considered the ob-
jections raised and approved the thres
schemes by three grders, namely, G.O.
Nos. 292, 293 and 294 of the Home
(Transport-IV) Department dated 12th
February, 1963. The first order cover.
. ed 34 routes, the second order covered
17 routes and the third order 13
routes—all in the district of Kurnool.
The approved schemes were thereafter
published in Part 1I of the Andhra
Pradesh Gazette (Extraordinary) dat-
ed 13th February, 1963. The schemes
provided for nationalisation of these
routeg and for the issue of permits for
the routes covered by the schemes in
favour of the Corporation. Thercafter
about 22 petitioners, who were all
operators of buses on various rcuies
covered by the said schemes, flled
severa] petitions before the Andnra
Pradesh High Court under article 226
of the Constitution praying, inter aiw,
for the issue of appropriate writs or
orders for quashing the said three
orders.of the Transport Minister of
Andhra Pradesh. Varioug grounds
were taken in the petitions, only one
of which is relevant for the present
purpose, namely, that the said schemes
were vitiated by reasons of the fact
that the then Chief Minister of Andhra
Pradesh, Shri Sanjiva Reddy, actuated
by mala fides and extraneous .onsi-
derations, prevailed upon the Ccrpora-
tion to initiate the said schemes and
upon the Transport Minister to ap-
prove of them. In some of the peli-
tions, charges were made against the
Chief Minister personally ag having
brought about the said schemes actu-
ated by grudge and malice against the
bus operators in the areas concerned,
whereas in the other petitions insinua-
tions were made against the so-called
group of the Chief Minister and the
Public Works Minister of the State of
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Andhra Pradesh as having been res-
ponsible for the initiation of the said
schemes and their approval. The
substances of the allegations against
the Chief Minister was that some bus
operators in the District of Kurnool
had worked in the last Genera]l Elec-
tions against the so-called group of the
Chief Minister, and several candidates
belonging to that group were defeated
and that the Chief Minister became
annoyed as a result thereof and caus-
ed the Corporation to initiate the
schemeg and the Transport Minister
to approve the same.

The Chief Executive Officer of the
Corporation and the Transport Minis-
ter, Shri B, V. Gurumoorthy, had filed
affidavits denying the allegations that
the said schemes were initiated and
approved at the instance of the Cheif
Minister. The Second Secretary of
the Andhra Pradesh Government, Shri
S. A. Iyengar, ICS, and Shri K. Rama-
moorthy. Assistant Secretary of the
Andhra Pradesh Government in the
Home (Transport) Department, Hyde-
rabad, also filed affidavits denying the
allegation. No affidavit was however,
filed by the Chief Minister on legal
advice,

The Andhra Pradesh High Court in
its judgment held that they had no
hesitation in accepting the statement
of the Chief Executive Officer of the
Corporation. They observed:

“there is no truth in the allega-
tiong that he-had carried the man-
date of the Chief Minister in ac-
cording his approval to the
schemes......"

They further observed:

“Accepting the affidavit filed on
behalf of the Corporation and by
the Transport Minister, we hold
that the charge of mala fides level-
led against the Chief Minister is
wholly baseless and unfounded”.

Dealing with the question as to whe-
ther the Chief Minister should have
filed an affidavit denying the charges
against him the High Court held “in
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the instant case, it was a Corporation
that had initiated the schemes and it
was the Transport Minister wha had
approved of them. So far as these mat-
ters are concerned, it is the Corpora-
tion and the Transport Minister that
have to state the eorrect position and
they have flled affidavits”. In inter-
preting an earlier decision of the Sup-
reme Court the High Court held that
it was not a case where the Chief
Minister alone was in a position to en-
lighten the court. In the affidavit
filed by Shri S, A. Iyengar on behalf
of the State of Andhra Pradesh, he
definitely stated that the Government
of Andhra Pradesh wag advised that
the allegations were such that it was
for the Corporation and for the Trans-
port Minister to deal with the allega-
tions that they acted at the instance of
the Chief Minister and that the Gov-
ernment was advised that it was not
necessary for the Chief Minister him-
self to file an affidavit. He sajd also
that he was instructeq and authorised
by the Chief Minister to state that the
allegations of malg fides against him
were false and mischievous. The
legal advice given to the Government
of Andhra Pradesh and the Chief
Minister was based on the same inter-
pretation of the law as was expressed
in the judgment of the Andhar Pra-
desh High Court mentioned above.
Dealing with the affidavits, which con-
tained the allegations about mala fides
against the Chief Minister, the Andhra
Pradesh Hih Court observed as fol-
lows: —

“The inherent inconsistency bet-
ween the allegations made by the
deponent of the affidavit in ‘he
main writ petition and the depo-
nent of the affidavit in the othcr
writ petition, itself furnishes posi-
tive proof of the unreliable
character of the case of mala fides,
pleaded by the petitions.”

“There is one more important
fact which is wholly destructive of
the charge of mala fides leveiled
against the Chief Minister. The
learned counsel for the petitioners
themselves have given us instan-
ces, showing that some only of the
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sector routes of the 2nd and 3rd
petitioners have been taken over.
They have in fact complained of
discrimination on the basis that
while some of their routes
have been taken over, some
have been excluded from the
scope of the proposed schemes. If
this is a fact, the charge of mula
fides cannot very well be sustain-
ed. If some of the routes of the
petitioners who, it is alleged, are
ranged against the Chief Minister
in the political arena, have becn
excluded from the ambit of the
schemes, that itself is sufficient to
show that the charge of mala fides
has not becn substantiated”.

The Andhra Pradesh High Court re-
jected all the other grounds on which
the petitions were filed and dismissed
the petitions,

Against the judgment of the
Andhra Pradesh High Court an appeal
was filed in the Supreme Court. The
Supreme Court delivered its judgment
on the 27th Januaryv, 1964. The whole
judgment of the Supreme Court is
based on the finding that the Corpora-
tion, which was to form its opinion
independently, was influenced by the-
wishes of the Chief Ministcr expressed
in a conference held by him with the
Corporatinn and its officials on the 19th
April, 1962, What I mean’by 4his is
this, that the law is that if a statutory
body is to form an opinion—in this
case, the Corporation—and the statu-
tory body is to approve of the scheme,
then they alone most decide, and they
cannot be dictated to by others, This
is the point which Mr. Justice Ayyan-
gar is referring to. Ayyangar J., who
delivered the judgment of the ecourt,
observeq as follows:—

“On the evidence placed in the
case we are satisfied that it was as

a result of the conference of April

19, 1962, and in order to give effect

to the wishes of the Chief Minister

expresseqd there that the schemes
now impugned were formulated by
the Corporation.”

Here the finding says nothing about
mala fides. All that they say is that
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‘the wishes of the Cheif Minister were
.given effect to. It is on this finding
‘that the Supreme Court concluded as
follows: —

“Our conclusion, therefore, is
that the impugned schemes sre
vitiated by the fact that they were
not in conformity with the re-
quirements of section 68C."”

“There is no finding in the judgement
of the Supreme Court that the allega-
tions of mala fides against the Chief
Minist:r were correct. In faci, the
judgment states, “if the Chief Minister
is impelled by motives of personal ill-
will against the roal transport opera-
tors in the western part of the Kur-
nool...." It says “if". As 1iegards
the allegation that the Transport Mini-
ster was influenced by the Chief Mini-
ster, the judgment stateg as follows:—

“In regard to this, however, two
matters have to be rem~mbered.
The first is that there is nothing
on the record to show that the
Chief Minister influenced his
colleague and beyvond the fact
that both the Chief Minister
as well as the Transport
Minister are members of the
same  Council of  Ministers,
there is nothing to indicate that
the Thie¥ Minister influenced ‘he
Transport Minister. The other
matter is that the Transport
Minister has stated on oath that in
considering the objections and
approving the schemes he was un-
influenceg by the Cheif Minister.
We, therefore. consider that :here
is no basis for holding that the
Transport Minister's approval of
the schemeg does not satisfy the
requirements of the law",

The judgment says:—

(This is what Shri Hem Barua
‘quoted).

“There has been no denial by
the Chief Minister, nor an affida- -
vit by any person who claims or
can claim to know personally
about the truth about these alle-
_gations, The Secretary to the
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Home Department—one Mr.
S. A. Iyengar has filed the
Counter-affidavit  in which the
allegations we have set out
earlier have been formally
denied. He says, ‘I have been
expressly instructed and authoris-
ed by the Hon'able the Chief
Minister to state that the allega-
tions suggesting personal animus
and giving mandate are false and
mischievous and have been de-
liberately made to create an at-
mosphere of  sympathy.' The
learned Advocate-General did
not suggest that the Court could
act upon this second-hand de-
nial on behalf of the Chief Min-
ister, as the statement by Shri
S. A. lyengar is merely hearsay.
(This is the finding) We are,
therefore, constrained to hold
that the allegations that the
Chief Minister was motivated by
bias and personal ill-will against
the appellants, stands unrebutt-
ed.”

The judgment of the Supreme Court
further observed that the affidavit
of the Transport Minister did not
have the effect of denying the al-
legations made in the petition. The
Transport Minister had, however,
stated definitely that he did not make
the orders under the dictation of the
Chief Minister and that the proper
facts were set out in his own orders
and he denied all allegations con-
trary there. In the orders he stat-
ed that the allegations of bias and
mala fides of the Government of
Andhra Pradesh were false and mis-
chievous. In fact, the Andhra
Pradesh High Court regarded the

Transpor{ Minister's denial in his
affidavit as sufficient.
In these circumstances and in

view of the opinion of the High Court
of Andhra Pradesh it cannot be ser-
iously suggested that the view taken
by the Legal Advisers of the Andhra
Pradesh Government that an affida-
vit of the Chief Minister was not
called for was wholly erroneous. The
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Supreme Court judgment only states
that the allegations of biag ang per-
sonal ill-will against the Chief Min~
ister, stand-un-rebutted. This can-
not certainly be wurged as a con-
clusive finding on the truth of the
allegationg themselves.

‘The Government has gone
through the records, the petitions,
the affidavits, the counter-afidavits,
the proceedings before the Transport
Minister and the orders of the Trans-
port Minister. The Government has
also ascertained the facts from Shri
Sanjiva Reddy, the absence of whose
affidavit ‘appears to have weighed
with the Supreme Court. The Gov-
ernment is satisfied that the allega-
tiong of bias and ill-wil] 27ainst the
Chief Minister cannot be accepted as
proved.

Shri Sanjiva Reddy has set up
a fine standard of public conduct by
resigning from his office of Chief
Minister of Andhra Pradesh, im-
mediately after the judgment of the
Supreme Court, though his version
of the facts was not available to the
Supreme Court under the circums-
tances mentioned above. The judg-
ment of the Supreme Court, is no
doubt, entitled to our highest res-
pect, but it must read in the context
of the facts and in relation to the
evidence  which were before the
Supreme Court. After studying all
the facts and the version of Shri
Sanjiva Reddy, which was not before
the Supreme Court, Government is
satisfied that the allegations made in
the aforesaid petitions cannot be held
against Shri Sanjiva Reddy.

Shri Hem Barua: Then, the ques-
tion that I put stands. I put a spe-
cific question, and I quoted the ob-
servations of the Supreme Court
judgment, and those are the abserva-
tions that the Minister has also quot-
ed. I just wanted to know why it
is that these allegations were not re-
butted. Is it simply because the
legal advisers of the Chief Minister
advised otherwise, or ig it because he
suffered from a certain guilty con-
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science that no amount of affidavits
would be able to rebut the allegations
made before the court?

Slu'lA,K.Sen:Asinclear.ﬂlﬂ‘e
Was an earlier judgment in the case
of Shri Pratap Singh Kairon...,

Bh?l Hem Barua: ] wanted to refer
to him myself. I am giad you have .
done it.

Shri A, K. Ben:....in which the
Supreme Court laid down the prin-
ciple as to when the Chief Minister
must file an affidavit, and the prin-
ciple in that case was—it is quoted
by the Andhra Pradesh High Court
itself—that when none but the Chief
Minister could throw light on the
matters involved, then it was neces-
sary and obligatory on the Chief
Minister to file his own affidavit. in
this particular case, the allegations
were that the State Transport Cor-
poration initiated the schemes at the
instance of the Chief Minister that
the Transport Minister had approved
of the schemes at the instance of the
Chief Minister, and therefor it was
the legal advice of the Andhra Pra-
desh Government that since allega-
tions were that these two statutory
bodies were influenced by him, they
could deny and deal with the alle-
gations. It was stated on behalf of
Andhra Pradesh by Shri S. A. Iyen-
gar that they had been advised that
ag these allegations concerned the
two statutory authorities they were
alone competent to deal with the al-
legations, that they were advised that
it was not necessary for the Chief
Minister personally to file an affida-
vit. That submission found accept-
ance with the Andhra Pradesh High
Court, Therefore, one High Court
has followed that principle. How can
it be said that the advice which the
Chief Minister received was errone-
ous.

14 hrs.

it ST < e : e WENET,
TaTT ww T AT FY e gom fw dema &
ey HT QR gaTy fag #3, wwar
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ot x¥1T ¥ $5 v wiem & g
¥ 9T T TFIL F FqN W woA & felt
o 6T ¥ O ¥ a4 @N § qww gt
O AT T g I frar w2 ¢ e wr AT
o & ufafoa Wt oF o v 8, o
N Fg § Afew qwr | Afow o wT g
T T & 1 7 W § e sf asie
T 7 N g o aqr ag Afaw o
1 ) wits s & @ 5 faqr qv ) o=
Hfaw o F oA H W@ FT A T
T H GO q§ IORENAT & 97 &
gz a%a & @ 96 Afaw o w0
qCHTT # T, Wi afeag w1 T qww
WY A ST H T

wwT AT e W e s (s
wTH WET Wwet) o Afow T & ara
a1 saT ¥ gRWT & Y =Ry 1 Afew
AT §aE ®1 qg WY SOTH § @A
arfed fe ot 1€ E5fasw ama &1 a2
wE A AR A Afaw oA,
qrifedt Y @, 7 &, w> N W=
zfrzge A a7 &Y, @i faw Exfree
T £ e Gfwsfar afaw gor ar =
g, fom famfes & aie s2w & qrd
R 7 1 #71 5 Afwdfae arfes g
s 7E § wifs ziwae fafre< 7
st gat @nit 7 dfwsfae aifaw #¢
fear &, a2t w@ @ A wwafa 7 &
(1 0 7o fash ot o difee &, W@l
ST G FT [orew A€ § v fndfae
Tfasr gar a1 A& | WX FEE aw
Wt gfiw FE 7 7 F0 5 Fofta
aTew %1 (fnefae arfas s<r & afed
a1, 1 TH Fr § gHH FE FT FAA
gt v 8, Y w3 3 I
fRdfae arfaw & femr wwfed ot
frrrad @&t wE, S AT o
ag 4 @ | I &
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it fafs ¥ s @ i f
Faes adft gwr | ifRefae arfaw adf
FHT | WG Ay gt www e o fafe-
‘e s A ag ¥ L faar g | WX
Afawar &1 §© wae av, fow qvE
T oft ¥ g=iwr faar, @ Se W
I 7€ £ fv g ¥ fod ok fedr
TR ¥ AT w e W g
= @ mr 1 f = fafrec o B
fait #Y Tt &, aT WO TEAT ¥ ar
= ¥, v faar, & o% A a®
Ty,

St qETTEATT W Ay AT qer
] A T

st wTe WEET AR gEd qw
ware 2 77 ey arz § Farw Sfadar
# 7g Fear § fF st Exfaeer et Y,
W FAFT AAAT 4, ITHT IFA AHA
A fegr | IAwT dAw @@ 9t fw
IR TF WA €9 faar fs & agt
& gz AT g, TeTe AT g 1 A Iwer
ar f6aT 1 gL U A IEWT @nd
fear | Afw <fs a8 T Tt T @
1, J|F FA B F} A JAXT
gitw ®% & fear ar, & or | &
aawt f& oo w98 T & fafa-
€T qTET aga AT HTEHT § X IAET
T oA 2 5w & | & 5T wwar §
s < fafers dmar T gar s5%
F ¥ IFA AT A faar | oF
fafreex 7 ar€ Efenw e o frar W
Fe1 f5 Wk gt w2 Exfrew gn
9% BRI a7 80 Aar at & g2 Jmar
1339 0% & g2 | Iak aw ¥ A
awwar fa w1¢ amar a1 whae & fe &
I dew #fawe § miaw 7 7% |
Shri P. K. Deo: Sir, the Law Min-
ister's statement is based on the ver-
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sion of Shri Sanjiva Reddy. This It i only ten lines, Sir. They fur-
House hag not got a copy of that ther say:

version. So, before -
ther que-uon...r.o e pat any fur “If the reasons given by the
learned Judgeg of the High Court
Mr. Speaker: That has been read be put aside, the position resolves
out just now. itself into this that allegations
with particularity and detail have
Bhri P, K. Deo: No, Sir; it is not been made in the petition. We
his version that had been read out. are here having in mind the alle-
Government has got a copy of his gations we have enumerated and
version but we do not know what is categorised earlier ag objective
it. We request that we may be given facts.”
a copy of that version or he should

himself make a statement. This is what, Sir, the Supreme
Court says:
Shri Lahrl Singh (Rohtak): The
Supreme Court has taken a decision “As to these there is no denial
and has passed these remarks after at all of them, not even by the
considering the affidavits of the Trans- Transport Minister who, though

port Minister that in view of this fact he filed an a.ﬂ.'idavit,. confined hi:m-
this allegation cannot be rebutted by self to the allegations regarding
any other man and he must be held his having been dictated to by

guilty. ... (Interruptions.) the Chief Minister when he ap-
proved the schemes though it is
Shri Narasimha Reddy (Rajampet): obvious they are capable of denial

1 wish to ask the Law Minister with ang if need be with the game
reference to two points. First he particularity with which .they
quoted extensively from the judg- have been made in the petition”
ment of the High Court which dis- . "

believed the allegations of mala fides th:l:rh?)?u‘t“. I’t];’le g:u.ng to read
of the Chief Minister and he praised e judgment here?

the high standard of public conduct bri N .
established by the ex-Chief Minister, o "y STt Eomy; Shws e
Mr. N. Sanjiva Reddy. A very rele- .

vant portion of the judgment of the “The learned Judgeés of the
Supreme Court has been left out com- High Court have not rejected the
pletely from the statement of the Law allegations regarding the objec-
Ministr. The Supreme Court says: tive facts on the ground of their
patent improbability or absurdity
“The learned Judges of the nor did the Jearned Advocate
High Court have recalled the alle- Genera‘l make any submission on
gations containeq in the affidavits these lines."
which we have set out earlier on . .
grounds and for reasons which do ) The next observation is the most
not appeal to us, Ag the learned important.
Advocate General did not seek Mr. Speaker: If he knows that it
to support those grounds a::nd that was the most important, he ought to
reasoning we do not consider it pave read it first.
necessary to set them out or deal
with them.” Shri Narasimhy Reddy: The Sup-

reme Court says:
That is to say, the Supreme Court has

dismisseq all the grounds on which “The nm':t question is as re-
the High Court proceeded.. (Interrup- gards the inferene to be drawn
tions). from these facts which in the ab-

sence of their denial have to be
Mr. Speaker: What is the question? taken as true.”
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Sir, this is what the Supreme Court
hag said
Mr. Speaker: What does he say?

This is what the Supreme Court has
sald

8hri Narasimhe Reddy: The hon,
Law Minister quoted extensively
from the judgment of the High Court
in order to show to this House the
lack of malafides on behalf of the
Chief Minister which the sentances
which I have read out from the
judgment of the Supreme Court coun-
teract,

Then there is the next point about
the ‘high' standard of public conduct.

Mr. Speaker: We are not here now
to have it discussed regularly in the
sense that one might allow speeches
be made for 10 to 15 minutes. I oniy
allowed some questions. The hon.
Member read so extensively. If he
wants to formulate a question, he
might put the question now,

Shri Narasimha Reddy: The ques-
tion is with regard to the setting up
of high standards of public conduct.
The Chief Minister, Shri  Sanjiva
Reddy, attended the meeting of the
National Defence Council in the first
week of November, 1962 wherein a
resolution was passed that no nation-
alisation of buses should take place
in future, He attended the meeting
and he was party to that resolution.
Hardly 28 days afterwards, even he-
fore the ink with which that resolu-
tion was written was dry, the scheme
of nationalisation of bus transport in
Kurnool district was published on the
20th November. (Interruption),

An Hon. Member: What is the
question.

Shri Narasimha Reddy: The ques-
tion is coming. The question is whe-
ther a person who has, with such
brazen and unabashed effrontery
flouted the resolutions of so important
a body as the National Council of De-
fence, can be g usefu] appendage to
the Cabinet or will be a noxious
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weight dragging down the Govern-
ment for all time. (Interruption).

Mr Speaker: | must appeal to the
House that we are not here to decide
who is to be appointed Minister or not.
It is forthePrimeMinilter.w.p-
point his Cabinet, '

Shri Narasimha Reddy: He referred
to public standards. That is why I
raised it, .. (Interruption.)

Mr. Speaker: Order, order.

An Hon. Member: He must with-
draw.

Mr Speaker: It is for the Prime
Minister to take into hig Cabinet
those persons whom he thinks would
suit or would be proper or would be
honest, ag the hon. Member has said;
it is for him to decide and mnot for
this House to decide. Omce he 15 ap-
pointed, the only remedy that this
House has got is that it might move
a vote of no-confidence.

An Hon, Member: They did it
(Interruption,)
Mr. Speaker: That is a different

thing—whether they moved it or not,
But even on a perticular question,
that is the only remedy. It s not
the time now when the character of
any one person can be discussed and
extensive speeches made at this mo-
ment. It i the Prime Minister’s busi-
ness to appoint the Members of his
Cabinet: even if he were to appoint
an unsuitable person also to the Cabi-
net, the remedy is that this House
might remove the Government ijtself.

N gew ¥ wgTa (W) 7@
TR AT

Shri H. N. Mukerjee (Calcutta
Central): Arising out of your obser-
vations which you hava been pleased
to make. I take it that you
allowed the Calling Attention Notice
and an answer has been given in
order to find out whether there is
justification on the part of the Gov-
ernment to have taken a step, name-
ly, the inclusion of a particular gem-
tleman as Minister. Now, the Govern-
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ment has tried to justify it and in the
oourse of the question he was trying
w0 point out how the Supreme Court
Judgment includes certain observa-
tons which go against the idea of
Justification. That ig why that could
be asked 1 know our only remedy
is to have a no-confidence motion
passed and all that. Mr, Shastri has
been good enough to say that he has
observed certain canons, certain
normg of behaviour. He knowy that
justice should not only be done but
it should also appear that justice is
being done. But if he thinks, if he
fs convinced, in his heart of hearts
if he believes, that his colleagues are
all right, I cannot stop him. But it
does not appear that he has chosen
his colleagues with any sense of jus-
tice, (Interruption.)

Mr. Speaker: Order, order. Shri
Mukerjee has supported gll that I was
said he supports me and I agree with
him. But in spite of what might be
said or what has been said, if Mr.
Shastri thinks that Shri Sanjiva Red-
dy is the proper person to be includ-
ed, then, this is not the time to dis-
cuss whether it is just or not.

Shri U. M. Trivedi (Mansaur): The
House Is entitled to know whether
the appointment of Mr. Reddy—what-
ever may be the position—fits in with
the norms laid down by the Thon,
Prime Minister in the House. That
is all the point which I wanted to
make.

Shri Vidya Charan Shukla (Maha-
samud): The hon, Member Shri
Narasimha Reddy has used certain
expressions while speaking—words
such as ‘noxious appendage’ in rela-
tion to an hon. Member of this House.
1 think they are not proper parlia-
mentary expressions. May 1 request
you to bestow your kind attention to
those words and it you think those
wordg to be unparliamentary. I re-
quest - that they should be expunged
from ‘the prooeedings,

.Ghri'S. M. Banerjee: What is there
to be expunged (Interruption.)
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Mr. Speaker: Order, order.
Shri H. N, Mukerjee: Why

is the

Congress party so untalented? No-
body can speak,

Shri Hanumanthaiya (Bangalore

city): We could speak only, we can
now ask questions. Otherwise, I can
give him as good an answer.

Mr, Speaker: Order, order. The
difficulty is that I am not good at
English and, whatever | consider is
not fair, I am told that it
is refined Englishl Therefore, 1 am
really in a handicap, but 1 do not
think that any expunction is neces-
sary. If 1 really think that anything
is objectionable, I do not point it out,
as did object once—j stood up to say
that this is not the way in which
such criticism can be offered. Now,
I have already made my observation
that it is for the Prime Minister to
choose his Cabinet and ther~fore one
Member should not be picked up in
this manner just because a statement
has been made by him. I have a'low-
ed a few qustions for the sake of in-
formation,

Shri S. M. Banerjee:
actly what we want.

That is ex-

Mr, Speaker: Shri Banerjee always
wantg everything: but the diffirulty
is that whenever | am standing, Shri
Banerjee also must stand up and in-
terrupt me!

st fsrw wavE (ATeww) &

=t o Ao faardt (7rET) : GATET
T NTET | 9F 77 wmafe & fF o7 o
w1 2 9717 ey fowr F7 f fafrec
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&t |7 39 9T AR 2T 3w
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Shri P. R. Chakravarti (Dhanbad):
Can anyone on this side also insist
on getting information?

-
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Shri Joachim Alva (Kanara): I have
also been standing.

Shri P. R. Chakraverti: Instead of
looking at that side, please just cast
a glance on this side also.

sit fasmw s|TE c waTA W A
w21 a1 fF 9% fafaey &1 9rF wam
four AT =rfen | fres 7w 93 T
98T TAT 97 g1 AT FAT T GAA FE
FT TAHE WY TEN T2 AT AT 3T AR
# foafe a7 & & w1 & s
e g 7 s st 3 faem oty w1
FT qAAZ T3 3961 7 § £7 g 73
faa |

R W WL IR T K
@ 37 folw § aY 9= 999 @
foram | 59% 929 i G BRI |
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AR O AT AT O W
#21 ¢ 5 qraide I 7 I UH-
ez FET F0 A a9 T AT Al
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“I only wish to add that I did
not dissuade or discourage the

Chief Minister from filing an
affidavit.”

ot g6t w1 IR fomgy w7 faa,
T ag Et AT g ?
S8hri C. K. Bhattacharyya: Sir,

may I put a question?

Mr. Speaker: Let this be answered.

Shri C. K, Bhattacharyya: What is
the paper from which the hon. Mem-
ber is reading? Where did he get the
statement of the Advocate-General?

Shri S. M. Banerjee: It is with the
Prime Minister. One of the Advo-
cates of the Supreme Court is in jail.
(Interruption).

Mr. Speaker: Order, order. When
the hon. Member, Shri Banerjee, In
spite of being askeq again and agaln,
does not comply with my request,
then the only remedy left tc me
would be that he would not be able
to catch my eye.

Shri S. M. Banerjee: In this par-
ticular case, Sir, the hon. Member,
Shri Bhattacharyya, I am sure, dio
not catch your eye. Sir, the whole
thing is out of emotlion that certain
questions are put. We have put
this question from this side. I can
assure you, Sir, if this is your verdict
that 1 am disturbing the proceedings
of the House, I shall leave the House
and when you ask me to be here I
shall come in. But kindly allow me
to say that Shri Bhattacharyya never
caught your eye, like a purohit he
is gtanding everywhere and deliver-
ing judgments. Sir, I shall always
abide by your ruling. (Interruptions).

Shri C. E. Bhattacharyya: At least
I want to make one protest. I do
not stand up everywhere and At
everytime. Ag I am not as elusive as
Shri Banerjee is. I have nvt got the
energy to jump up as Shri Banerjee
does, :
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Shri S, M. Banerjee: Take vitamin
iablets.

Mr. Speaker: I must convey to
‘Shri Banerjee that always he defles
my directions or my request or my
orders and then he always adds “most
respectfully, Sir”, “I do not mean
any insult, Sir”, “I might be heard,
Sir”, “I will obey your orders, Sir”
and so on. These words are always
ihere as a preface to those behaviours,
and that is rather a greater affront to
me. If he were to behave only in
that way and had not said those
waords, perhaps I could tolerate it
still further. But always he adds
those wolrds “most respectlly 1 am
doing this”, “I do not mean any dis-
respect to you” and so on. Any
attitude, Shri Banerjee, is judged by
the behaviour that you exhibit and
not only by the words. Theretore,
every time I have felt in thic way
that I have been insulted, humilia-
ted. I have been asking again and
(Interruptions.)  Order,
order. T am just conveying my feel-

ings to a certain hon, Member. Why
should ofhers........

Shri 8. M. Banerjee: Sir, by me
you are humiliated? I am really
sorry. (Interruptions). Sir, ths

will go into the records, that I have
humiliated you. I do not want that
o happen.

An hon. Member: Sir, has he caught
your eye nmow?

Shri S. M. Banerjee: Sir, I have
done it in the discharge of my duty.
If T am vocal, if T am active, that is
not my crime. If I have done any-
thing for which you have taken ob-
jection, T can assure you, Sir, that
1 shall always abide by your order,
by your judgment. I shall not put
any question. I shall leave all call-
ing attention notices.  Sir, I labour
hard, I work 24 hours for Parliament
and then I table the questions and
calling attention notices. I am not
like many of those who simply come
and go. (Interruptions).
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Shri Koya (Kozhikode): Sir, I rise
to a point of order, You seid, Sir,
that you were insulted gnd humilia-
ted. That should not go in to the
records. If the Speaker says that he
had been insulted or humiliated, it
meang he is helpless. That should not
go into the records.

Mr. Speaker: I have not expunged
any vther, thing, therefore I will not
expunge this also.

Shri P. R. Chakravertl: Sir, consis-
tent with the rhythmical plays of
nature, when the small expanse of
water tries to reach the wider ex-
panse in the sea, is it not in the fit-
ness of things that Shri Sanjiva Reddy
prefers to relinquish his office in
Andhra and come over here. (Inter-
ruptions).

Shri Shivaji Rao S. Deshmukh
(Parbhani): Sir, my point of order
should be listeneg to.

Mr. Speaker: Shall we spend ihe
whole day in these things?

Shri Shivaji Rao 8. Deshmukh:
Sir, my point of order arises from
thls fact that what is *before the
House js the statement of the Law
Minister and what is not before the
House is the conduct of the Prime
Minister because the conduct of the
Prime Minister has already been sub-
jected to a close scrutiny by this
House by way of a No-confidence
Motion. Once that motion has been
turned down, ig it in ‘order to direct
queries or questions which tanta-
mount to disapprove or approve the
conduct of the Prime Minister?

Mr. Speaker: I have already ex-
pressed myself on this matter,

Some hon, Members rose—

Mr. Speaker: Order, order. Let us
proceed with the next business.
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1426 hrs.
DISCUSSION RE FLOOD SITUA-
TION IN THE COUNTRY—Contd.

Mr. Speaker: The House will conti-
nue further discussion on the flood
situation in the countty. The Hon.
Minister may continue his speech.

The ‘Minister of Irrigation and Power
(Dr. K, L. Rao): 'Mr. Speaker, Sir, 1
would like to thank all hon. Members
af this House who have participated in
the discussion on the flood situation in
fthe country, and given very valuable
suggestions. I will briefly deal with
the various points that they have rais-
éd; if I do not discuss any of the points
today, I shall be supplying them with
the information in the form of a note
later on,

1427 hrs.
[Mr. DepUTY-SPEAKER in the Chair]

One question that has dominated the
discussion, which has been asked by
most of the Members is, why is it that
these floods are occurring every year
and why is it that in spite of 17 years
of independence flood control has not
been done. I shall first address my-
self ta answering these questions.

Now, Indla is one of those few coun-
tries of the world which is blessed
with plentiful supplies of rainful. The
average rainfall of India is about 44:5
inches. That means the enlire country
of 806 million acres will be covered, if
the rainfall would have been spread
throughout the country, with nearly
three feet depth of water. If total
water ig calculated, it comes to some-
thing ‘like 300 million acre feet
which is nearly four hundred times
what is contained in the single Bhakra
Dam, Such a large amount of water
ig flowing through our very precious
and numerous rivers. Again, I should
mention that of this rainfall only 45
per cent flows through our rivers.
Even gpo, it is a very large amount.
These rivers, large and very nume-
rous, spread all over ths country, are
subject to variations ¢f rainfall and
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concentration. Thesg are two pecu-
liar factors that we have got to
femember when we are discussing
this subject of floods in this country.
Added ‘to that the fact that there has
been considerable development in this
country by the formation nf roads,
by the formation of railways and so
on, which naturally prevent the free
flow of the water, go to make up the
larger intensity of flow in the rivers
with the result that floods are inevita-
ble, In a large country like ours
which has got a plentiful supply of
water, it Is inevitable.

The other remark that Shri Yash-
pal Singh made was this, He said
that these floods must be predictable.
He also said that in Japan earth-
quakes are predicted one hour be-
fore they occure. This, I submit, is
not correct. Any amount of research
is being done in Japan, it is true, in
order to predict earthquakes one
hour before they occur. But so far
they have not succeeded. It remalns
only a research problem. The forc-
casting of floods is much more reli-
able and it can be done to a greater
degree of accuracy than it is possible
for earthquakes, by the recent deve-
lopments in USA, namely, the sending
of satelites which are set in motion
and which are golng round the world
from where television pictures arc
received and information is conveyed.
We have got one such receiving
station in Bombay set up this year.
Through these findings it will be
possible to predict to a certain degree
the amount of rainfall that may
occure. In this regard, we are plan-
ing in the Fourth Plan to set up 10
radar stationg in the East Coast and
the West Coast to predict well in
advance the presence of the rainfall,
the depressions, their movement and
the possible rains that may occur in
different places.
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What I want to submit is this. All
thpee advidnces are in the form of
research problems, More than all
that, all these ¢ould only ‘give an ides
as to what will be the type of rain-
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fall that will occur over a region.
For ‘exemple, the meteorologist can
say rain will occur in the whole of
East Punjab or in the South East or
South West coast. They cannot pin-
point the locality. It is very difficult,
if ‘not impossible. For example, in
Andhra Pradesh during the last three
or four days many tragic things have
happened. There the metaorologists
have indicated that there was a dep-
ression in the Bay of Bengal and there
was going to be rainfall for the next
two days. They predicted it on the
26th September and they did say
there is going to be rain but they
were not able to say where it is going
to concentrate itself. What actually
happened was due to intensive rain-
fall in a concentrated way in a small
portion of Guntur, Krishna, Vizag
and Mehboobanagar and great amount
of damage has been done.

I am referring to this specially
because the Speaker has asked me to
say a few words on this in conneclion
with a call attention notice given by
a large number of hon. Members,
including Shri P, Venkatasubbaiah.
I have received telegrams on this
subject from the Chief Minister of
Andhra. I do not think I should
read out all of them except to say
that he says that in living memory
no such flood has occurred. It was a
very unfortunate and very great dis-
aster as a result of which narly 100

to 200 lives were lost. We do not
know the exact figures. In Macherla
there was a breach of the small

irrigation tank because of very heavy
concentrated rainfal] and it wag not
possible to contain the water. This
breach occurreqd in the early hours of
the morning with the result that therz
was great suffering and loss of life
Similarly, the Nagarjunasagar bridge
or Itg eight spans have collapsed with
the result that communication from
that region has been cutoff. The
hon, Minister of Food and Agriculture
and myself are going tomorrow mor-
ning to visit those areas.

“What I want to submit is this.
With all the forecasting, with all the
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scientific knowledge, we cannot auy
where exactly the rainfall is going to-
be concentrated; that is the detect, the
difficulty, in rain forecasting, ag for
example the intensities that we notic-
ed peculiarly this year.
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The second point that has got to.
be considered is why these floods are
not reduced. It is absolutely neces-
sary that the suffering and damago
caused by these floods must be mini-
mised. That is accepted by all of us.
We shall do our best, I[n pursuance
of this, the Government of India has
started a national policy of flood con-
trol only ten years back, in 1954.
Before that, this subject has been
dealt with only by the States. It was
only in 1954 that the Government of
India thought and decideq that we
should have a co-ordinated effort for
the control of floods and damages
resulting therefrom.

In regard to this one of the most
reliable and one of the best ways of
controlling floods, if we can «fford
the money and if there be favourable
topographical features ig the cons-
truction of dams. Shri Bagri was
saying that dams were of no use.
It is not so. On the other hand, if
we can have detention reservoirs, if
we can construct them, they will give
complete protection againt floods.
For example. the Cauveri viver was
causing a lot of damage in Tanjore
and Trichy districts before but after
the construction of Krishnarajasagar
and Mettur dam, the river is comp-
letely under control and, therefore,
there is no fear of the floods for des-
pair there. Similarly, by the cons-
truction of the Bhakra Dam the floods
in Sutlej have been completely eli-
minated. In fact, the Punjab Gov-
ernment has very rightly started the
reclamation of the Sutlej bagin, They
are trying to reclaim 1land because
it is no longer necessary for there will
not be so much flow of water and
there {8 no necessity for such wide
waterways. Similarly, in the Damo-
dar valley after the construction of
dams at Panchet and Maithon flood
damage has become very much less..
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[Dr. K. L. Rao]

In fact, one of the complaints is there
is not sufficient water for flushing the
lower Damodar near Hubli. Similar-
1y, the Hirakud dam on the Mahanadi
and many other dams we have cons-
tructed could afford a large amount ot
protection from floods. Those are the
good works that we have done during
the last ten years.

Then again, we have constructed
nearly 4,000 miles of embankment
-which have protected large areas and
saved from inundation as much as
14,000 sq. miles of our country.

Similarly, we are protecting against
erosion nearly 65 towns, most of them
important towns. The Dibrugarh
town in Assam would have gone into
the Brahmaputra long ago but for the
fact that timely action wag taken and
about Rs. 2} crores were spent for
preventing erosion. Therefore, there
is no use of saying that no work has
been done.

&

Similarly, with regard to the rai-
sing of villages. Shri Sinhasan Singh
hag very correctly stated that what we
are doing requires modification, re-
quires improvement. I agree with
him entirely. We have attended to
the work of raising of the villages
and raising of houses. We have
raised nedrly %,400, villages and that
‘has saved quite a lot of life and pro-
perty. The raising of the villages is
not something new. It is very inter-
-esting to note what Lord Budha had
2500 years ago saig in Dharmapada.
‘He said: “by effort earnestness, dis-
cipline and self-control let a wise man
make for himself an island which no
flood can overwhelm”. I am intrigued
by thig great saying of Lord Buddha.
So, these floods were existing not
only for the last 10 or 15 years but
for the last 2,500 years. He mentioned
protection by island. He said that
there should be an island which no
flood can overwhelm. We are doing
exactly the same thing. We are rais-
ing the villages to’a higher ground.

Shri D, C. Sharma (Gurganoah):
‘Sir, may I point out that you are
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bringing -down a spiritual thing to a
material fleld?

Dr. K. L. Rao: No, Sir. I am not
yielding. As hon. Members have
very corrctly stated, the villages must
be raised and that is precisely what
we are doing. I have requested the
UP Chief Enginer and UP authorities
to do this. It will be 3 great improve-
ment; there is no doubt about jt. We
have done wonderfully well in this
respect.

Then, in regard to Kosi embank-
ment Shri Yogendra Jha said that
because of the construction of the
Kosi embankment, the river has been
put back, it is attacking the Western
embankment to prevent which we
havas to spend some crores of rupees.
They are real facts. But the only
thing is that we have not put the
river on that side; the river has gone
that side. It is quite correct that it is
attacking the western embankment.
In fact, that is the main trouble with
Kosi. It moves towards the west. Dur-
ing the last 75 years it has mioved 75
miles towards the west. If only the
western embankment had not been
built, the most fertile area betwcen
Darbhanga and the present embank-
ment would have been subjected to
complete devastation and the whole
area would have been a vest sea of
sand and destruction because the Kosi
would have gone there. Therefore,
the river is pressing on the western
embankment. It is quite correct. The
river is going towards that side be-
cause the lang is sloping towards that
side. The very object of the Kosi
control work is to prevent the river
from going that side and we have de-
layed it quite sucessfully for the last
ten years. Though the river would be
fighting, we have to fight it back. It
is only by a vigilant fight that the
rivers can be held back in their proper
places.
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What ] want to submit is, even
though these various works have been
done, Government want to do much
more in respect of flood control. But
for that we must have data. If we
have to take some conserted mea-
sures, we must first collect the data.
When we began this work there were
no data for our rivers. Eeven now it is
insufficient. But we have some data
by which we are now emboldened to
plan out so many schemes. 1 shall
give one jnstance: we have made out
an aerial photograph of 43,000 square
miles. It is a large area, it is nearly
as much as the whole country of West
‘Germany. While dealing with our
country we have to do things in a very
big way. So many photographs have
been made and they are all ready.
They are of immense assistance to us
to locate the places, the focal point at
which we will get the silt due to soil
erosion. The photographs are of great
importance in drawing flood control
works on our river systems.

From 1954 to 1964 we have done a
tremendous amount of work. And
the amount of money we have spent
w0 far is about Rs. 120 crores, We
must remember, it has been roughly
estimated that for effecting a major
dent, if we want to make a dent on
these flood damages, if we want to
achieve a substantial reduction of the
damages, we should spend anything
like a thousand crores. So, we have
made this start. We must realise the
limited nature of our finances. If we
had more finances we could have done
more work.

Take for instance—I want to give
just an illustration—the United States
of America. Why I am taking that
country is because the rivers in the
United States have got the same
amount of water as in the Indian
rivers—1340 million acre feet. Ours
is the same, the river systems
are similar. On the  Mississipi
which corresponds to our Gangs,
on that river alone they had
spent by 1954 as much as Rs. 2,000
erores by way of flood control. And a
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very interesting fact is that in 1955

they had another flood and that caused
a damage of Rs. 300 crores, and 279
lives were lost.

What I want to submit is that it is
nothing peculiar to India; it is there
all over the world, whenever there is
plentiful water with a large number
of rivers. The occurrence of floods
every year is nothing unusual. They
are not going to disappear. Ali that
we should try to do is to reduce the
flood damages, and with the finances
that we have got we should try to do
our best.

It is here that the co-operation of
hon. Members is essential, We should
try to frame out our schems and
select those projects which will yield
the maximum benefits, The amount
of money that is being thought of
being provided in the Fourth Plan is
something like Rs. 150 crores, How to
make use of that money in order to
achieve the maximum benefits by way
of prevention of flood damages, is
what we have to think of.

There is one aspect I should submit
at this stage to which hon, Members
may probably pay some attention, and
it is this. This problem‘of Hood control
is getting more and more' attention
in the press and generally in our
debates, because we are overlocking
one fact. And that is that people, due
to pressure of population or nther
reasons, are going and living in
flood plains, in areas where people
should not live. For example, in Delhi
there is level called 672 feet which we
will be hearing every now and then,
at the Jumna bridge. 672 feet cor-
responds to a discharge in the river,
which is only one-third of the maxi-
mum. And that discharge comes
every year for a number of days,
And still there are 39 villages which
are below that level.

Shri Iqbal Singh (Ferozepur): Has
the Govevrnment provided them some
accommodation?
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Dr. K. L. Bao: I have drawn the
attention of the Delhi Administration
last year and advised them that these
villages must be evacuated,

Shri P. Venkstasubbaiah
‘When did they come up?

(Adoni):

Dr. K. L. Rao: They just come up
whenever there is no water jn the
river; they just put up the villages.
What is the meaning of our saying
that we must have flood control? How
can we have flood control for these
villages? I am not talking of villages
located below the maxumum dis-
charge. If they are below the maxi-
mum discharge, one can understand
it; it comes once in a way, once in
four or five years and one takes a
risk. But their villages are below the
level of 672 feet, a level to which
every year the water must come—not
only will come but must come. If you
don’t have waters and the floods in
the rivers, we will be simply lost, we
will be subject to drought conditions.
We don’'t want that year in which
there will be no water in our rivers.

Ome instance I have given. Similar
instances exist all over the country.
There are areas where the normal
flow of the river is there, and people
go and pht up villages and then say
“protect us from this flood”. And that
ig one of the subjects on which hon.
Members should ponder,

st gt (fgame) @ go%r sw
Fr 2 ? A agi A &7 7 A #4437

Mr. Deputy-Speaker: Order, order.

Dr. K. L. Rao: I am very happy
that we hold our annual discussion
on this flood problem because it gives
us an opportunity to analyse the
year's experiences, For example, this
year's experiences have been entirely
different from what they had been
before. And thereby it iy indéed very
valuable, the flood discussion -which
took place yesterday. We should -have
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every year such a discussion, and it
is of great assistance to me in ‘order
to clarify the ideas on the subject.
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Then the other gubject on which
many Members expressed certain
points was with regard to incom-
pletness of the data on flood

* damages that I had submitted in the

statement. I ‘want to submit that we
are still in the flood season, the waters
are gtill there, and we do not kiaow
to what extent there have been
damages and to what extent buildings
have fallen and are unsafe and so on.
expect estimate of
damages 3o goon. The officers in
varioug States are engaged {n running
about in connection with relief
measures and various works by which
they want to drain out the water.
And therefore I do not expect any
correct or even any kind of statement
from the States. It takes some time.
Therefore, whatever flgures I have
submitted are what I have obtained
from the States, If some figures are
not here or there it is not a mistake
of the States at all in the flood season
it is not possible to obtain guick and
correct estimates of damages,

There is another point about water-
logging. Ome of the hon Members
from Punjab said . . .

st AT wWTe WA F A TR
qar = £ f faegid aied qd) o
T W &7 73 7 "7 faeia giwesd T
TFAFAANTTIIE
Mr, Deputy-Speaker: Order, order.

Dr. K. L. Rao: One of the hon.
Memberg from Punjab said that the
water-logging is 40 lakhs of acres
very extensive.

Shri Iqbal Singh: Yes, I said,

Dr. K. L, Bao: Yes, it is necesary
that we have gome very clear ideas
about water logging, What exactly do
we mean by water-logging? It depends
upon tha definition of water-logging.
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In Punjab it is defined as the area in
which the water js between zero and
flve feet below the ground level in
the month of October. Water-logging,
we feel, is that area where this water
level iy between zero and five feet in
the month of June.

Shri Igbal Singh: 40 lakhs of acres
have gone out of productian in
Punjab, and there is no dispute about
this.

Dr. K. L. Rao: 40 lakhs acres is
-correct. From the satement, water-
logging is between zero and five feet
in the month of October, But that is
not the criterion which iz generally
-acceptable, The criterion that is more
aeceptable is the one in the month of
June, before the floodg, In that case
that land is unfit for any kind of
agricultural production either in the
first season or in the second season,
‘whereas in October quite a large area
will have water table high. But even
in spite of this, in Punjab, the autho-
rities told me that due to the
drains that have been constructed
already, this year the water-logged
‘has come down to 26 lakh acres.

And the hon. Member from Kotah
has very correctly stated . . .

Shri Sheo Narain (Bansi): What
is the remedy for it? How {o solve it?

Dr. K. L. Rao. that there has

been more water-logging in the
‘Chambal project.

That iz quite correct.

Shri  Brij Raj Singh-Kotah

{Jhalawar): 1 am from Jhalawar,

Dr. Kk L Rao: But he is the
Maharajkumar of Kotah. He said very
-correctly that there has been water-
logging in some of the areas of the
new Chambal irrigation project. There
is often confusion about water-logging
1 have seen even some hon. Members
saying when some low places are filled
up with water that it is water-logging.
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It is not so, Water-logged area means
that area which is unfit for cultivation
in any season. Judged by that, there
are very few places in the country
where water-logging is there, How-
ever, we do not want to leave even
one acre of land not sown and I deo
not say that the problem is not there.
The problem is there and we ghould
tackle this problem, The way to
tackle thig problem is by investigat-
ing by drainage, by pumping out the
water from underground, by extensive
rural electrification and by encourag-
ing pumping, which Shri Igbal Singh
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" has suggested, and by canal lining.

All these works are necessary. I do
not say that water-logging is not
there in Punjab but the area that has
been mentioned is not such an alarm-
ing figure ag has been stated.

Another point which a large numb-

er of hon. Members have made 1is
about the appointment of a high-
power commission in order +tp go

over this flood problem, I have been
taken up with this idea. There is a
considerable force and wvalue in that
suggestion. But the only thing is that
this being a technical subject, there
wag a committee, what is called a high
level committee of engineers, which
went into the question of drawing up
a sort of a plan of action for tackling
this flood problem {n the various
States. That was done way back in
1956 or 1958. That plan is there and
the wvarious States are following up
those plans and medifying those plans,
for it must be remembred that flood
control works are not like designing
the projects of irrigation or power.
They change as the circumstances
change, There is g large amount of
uncertainty about the river and its
behaviour. Therefore these flood pro-
jects get changed from time to time.

After that, at the beginning of this
year, in the month of February, a
Ministers Committee had been
appointed by the Ministry of Irriga-
tion and Power to go into this ques-
tion very thoroughly. That Committee
consists of Ministers in charge of
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flood control in the various States
and representativeg of the various
Ministries, Finance and so on. The
committee has been asked to lock
after these items. Its terms of
reference -are:—

“To review and assess the
action taken so far by the Central
and State Governments in respect
of the national flood policy out-
lined in 1854 with a view to
indicate to what extent the
various flood control measures
have been effective and what
further remains to be done in
different States in the 4th, 5th
and subsequent plans;

To suggest ways and means
for financing flood control
schemes;

To examine the existing pattern
of and suggest modifications and
improvements to flood control
organisation in the States and at
the Centre and inter-State levels
like the River Commission;

To examine and recommend
policy in respect of flood warning
and , forncasting, flood plaln
zoning and flood insurance.”

Its report is expected to come by the
end of this year.

Therefore 1 was just thinking that
probably it is better that we wait till
this report i; received and then I
shall have the privilege of inviting
the hon. Members. We shall discuss
once again what should be the terms
of reference and how we should
constitute a committee which will be

a great service in respect of this
problem. Ag 1 gubmitted, hon.
Members' suggestions were quite

good in that respect but what I have
been thinking about ig the exact way
in which we should go about,
specially in view of the fact that this
Ministers’ Committee’s report is going
to come out, Probabaly it is better
that we wait for two or three months
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by which time the
received.

report will be

I shall now come to some of the
specific problems which have been
raised by hon. Members. The hon.
Member, Shri Kotoki, has said very
correctly that the problem of
Brahamaputra erosion is one that is
worrying them and that the Centre
must take over the flood control works
on the Brahmaputra. It is true that
in the case of the Brahmaputra the
most serious problem is really
erosion. In the case of a mighty river
like that it is not so much inundation.
Inundation can be prevented by the
formation of banks on both sides
which hag been done and can be done.
But the main problem is erosion. The
river has got a width of ten miles;
still, the river for unknwon reasons
just comes and attacks at a very good
place, fertile places and just destroys
them. To tackle this problem js very
difficult because it is very costly,
according to the present known-
methods.

This year I inspected the Brahma-
putra Valley and there I found that
the Majuli Island, which is excellent
agriculturally and ig very rich, is
being subjected to erosion; in fact, it
is losing all its importance. Therefore-
the prevention of erosion of the
Brahmaputra is one of the subjects
which has been engaging very close
attention of mine, Of course, this
problem has been under considera-
tion all over the world, A huge
number of enquiries are working on
this problem of erosion by the
Mississippi in TU.S.A. I have just
been trying to find out what steps
we should take in order to come to
grips effectively with this problem of
overcoming  this erosion in the
Brahmaputra with, of course, the
least amount of money possible.

The other question was by Shri
Sharma with regard to the formation
of the banks on the Gandak River
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between Chitorighat and Pimprighat.
He said that the gap is there. There
is a bank on the other side with no
embankment on one side and there is
a tendency for the floods to come fore
and more on that gide. That is quite
correct. We are taking steps for it.
The Bihar Government hag already
suggested an embankment and that
hasg been approved also. It will be
taken up in the Fourth Plan. Because
of lack of funds it has not been in-
cluded earlier,

The hon. Member from UP, I think,
Shri Prakash Vir Shastri, mentioned
about the erosion in Bijnor and the
damages that are occurring in the
Bijnor District. There are two rivers,
the Ganga and the Ramganga, which
do a lot of damage to that area.
Fortunately, we are already engaged
with the construction of dam on the
Ramganga and once that is cons-
tructed there will be no more water
from the Ramganga; it will be com-
pletely controlled, and the district
will get considerable relief from this
erosion.

Then, in eastern UP, Azamgarh and
Basti and other districts are subject
to a lot of suffering on account of
these floods. This year it has not been
80 bad probably because of the cons-
truction of the Nepal bund and be-
cause the Rapti did not join the other
rivers and give us trouble this year,
but most often it does and we are very
much concerneq with how to reduce
these flood damages in eastern UP,
That is one of the very serious pro-
blems. This Rapti River rises in the
territory of Nepal and any control
measures that we have got to take
have got to be in that region. That
ig our cheif difficulty. If it was
Indian territory, we coulg have con-
structed a dam ang the water would
have been brought completely under
control.

Shri Sheo Narain: Will you kindly
do one thing? If tanks are dug in all
the villages, we can control it.
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Dr, K. L. Rao: | will be very thank-
fu] if the hon. Member sends me a
note on that. Then I shall look into
that with great care and examine the
problem,
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Then, I think hon. Member, Sari
Musafir, said that in Amritsar tnere
hag been a lot of damage. But I
understand from the Punjab autho-
rities that there are only two Tehsils,
namely, the Patti and Khilehian Teh-
sils, which are subject to inundation:
and now they are completely free of
water because all this water has dis-
appeared due to the construction of
the drains.

15.00 hrs,

Then, some hon. Members have
mentioned about the Ghaghar river in
Rajasthan. It is entirely true that
the Ghaghar river is giving a lot of
trouble and the eariler we control
it—the flood control schemes are
there—the better it is for the country.
Though the necessary technical cle-
arance has been given, we are await-
ing the financial allocation before
undertaking works on that river.

Finally, I come to the area which
has been the most troublesome area
this year and that is the amrea of
Rajasthan, Delhi, Punjab and U.P. It
is here that we have got a consi-
derable amount of trouble particular-
ly on the Ujjani side and the conti-
guous Bindwasa-Najafgarh area. It
is these two areas that have given a
great amount of anxiety and has
caused the largest amount of concen-
trated damage of all the various
flood damages that have occurred
this year. It is due to the fact that
the rainfall in Delhi and these areas
has been the largest that has ever
been recorded. Subject to the statis-
tical analysis, it is found that this
type of floods that have occurred here
are such that occur with frequescy
bf once in 500 years, that is, the
floods of this type one could expect
once in 500 years. Therefore, there
is no wonder that when such a hervy
type of flood comes in which insuffi-
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cient drainage outlet a lot of trouble
hag arisen.

Now, this drain of Ujjani-Govar-
dhan passes through three States, the
Punjab, Rajasthan and U.P. Another
interesting point here is that the en-
tire damage caused to extensions is
due to the water of a very insignifi-
cant quantity, only 500 cusecs. 500
cusecs is a very small quantity. Take
far example, Bhakra canal which car-
ries asmuch as 12,000 cusecs of water.
The work on the drain was not done
fully. There wag no drain before. Now
we hope to have one. The Punjab has
constructed the portion of drain in
their territory; the drains in other
two Stages have not been provided.
Therefore, there is no outlet. So,
this water though small in quantity,
has filled up all these places and
caused the damage. The damage has
been the maximum in Rajasthan. 1
am very sorry that a very fertile land
in the Pahari Kaman area is under
water; The crops there are wunder
water. We are trying our best to
get out of this difficult situation.
Then, the adjacent one is the Bind-
wasa-Najafgarh area. Here, Dhasa
bund has now become world famous.
By the very name of it, the States are
very excited about it, T want to sub-
mit here that we must have clear facts
on this point, Dhasa bund and so on.
This year we have got a very large
volume of water. Before 1 come to
the question of Dhasa bund. I want
to give a complete picture. This year,
we have got a very large volume of
water from an area where people
were fighting for water. Before, the
control of Sahbi Nadi wag objected by
Punjab saying. “We want water for
irrigation”. But this year, they are
refusing a large amount of water say-
ing, “You shut up that water” because
water ig causing suffering which no-
body wants. Sahbi Nadi is one of
those rivers which is completely neg-
lected. We never knew about its
importance. In fact, I was given to
understand that it would bring in
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only 400 cusecs. It has not gome to
something like 8000 cusecs. That
being the case, we have got to realise
the fact that here is situation where a
large amount of water has come in
Secondly, it is very important to re-
member that in the Punjab territory,
the link drains have been cut right
from Bindwasa right upto De¢lhi
border with the result that the water
is flowing down. Now, for examgle,
Sahbi Nadi is flowing out with litile
water, We are letting out something
like more than 1000 cusecs from
Dhasa bund. But still the upstream
iz going down by an inch every day.
That is because a large amount of
water from Punjab area iz being
drained out on account of the exis-
tence of drains. Therefore, it is very
necessary for us to remember this
fact that the natural drainage has
been interfered to a certain extent, 1
do not say, it is wrong or anything
of that kind. So, when we are dis-
cussing about this Dhasa bund, there
is no necessity to get excited about it,
This Dhasa bund is not a big dam like
Bhakra. A very small quantity of
water ig stored. Water is four or five
times more in the down-stream than
in the upstream. All that the Dhasa
bund is doing is just trying to regulate
the outflow of water. Otherwise, all
the water would have come in a rush
to Delhi. The only outlet is Najaf-
garh drain. For some reason or other,
while everybody realises the import-
ance of that drain, the work
on that has been rather not
so satisfactory as it should
have been. For years, it was not
done. It is only last year that some
considerable amount of work was
done with the result that this drain is
carrying about 2000 cusecs of water
now whereas it carried 500 cusecs of
water last vear. If it were an ordi-
nary year, that would have been quitc
sufficient. Unfortunately, this year
there has been a very heavy rainfall,
a heavy water collection. So the
water-way in Najafgarh drain is not
sufficientt We are trying tp do
our best with the assistance
of Punjab to get the equipment
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from there and try to make it carry
more waters l we gucceed .in .dving
this - quickly... we. can—achieve . good
results. There is-not much of augi-
Aeering work: in-that. If we only get
draglines .and. so- omy:if wa .can-puash
out more,earth out. gf #his. drain, tnen
it will be possible for:us:to. drain-gut
water completely from Punjab and
substantially <frem: areas in'the+Belln
territory, at leastdsy /the 15th Novem-
ber when the ‘rabj«erep-gan be: sown.
But it depends upon the progress that
we can make with.ogferegce to p the
procurement of.foschinery. The. Pun-
jab Chief Minister has very kindly
-consented & .give.the equipment. We
are expecting the equipmeni. E am
not satisfied with the rate at which
we .are gettingthis.equipment. Thatl
is going 'on slowly.:If we-can ' get
another 4 or 5 draglines on the spot
then the whole: worlt.obmbe completed
in a month's time. In the .meahwhile,
of course, the water is going -but
‘then the water will go much faster.

- -.E'.l':l' _:l' "
Wt T wT TR A A
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Dr. K. L. Rao: These machines are
coming from Punfab:- Theg-have got
2} cubic yard draglimesi-Thej are big
ones. We have asked the Punjab

Chief Minister to give us on loan.
They are coming from the various
neighbouring areas of the-. Punjab

*teﬂ'i bory

' Then, Sir Ipomq ta, 'drain No '8,
It has gwen a lot of trouble this year.
Here again,. ity is partly, hegause, of
incomplety wpck., That dsain was 9¢-
signed to carry 6000 cusecs gf water
but unfortunately it was done ounly
for .4000 , cusecs. , The further work
is going to be. done this year., It, was
not completed last year. Taerefore,
that was not able.te carry. the water
and that resulteq in a number ol
‘breaches, 1nconvunence, suﬂ'enmg nr.d
EOOM. . 0 aemis et t

v (A5 RN £ 118

Apart, Erom .that,) some ‘ Members

have.gaig thet the sigowent hasde be -

examined. [-guiedgtes-that wo 8ve
got ta see how far eny-¢hanged inthe
1308 (Ai) LSD—T.
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aiignment are necegddary;“whether any
improvegents can be dppe, and su Ol.
That, of course, we will examine. I
have’tried to tover some of the puu'ts
made by some hon. Members;- [ once
again thank the hon, Members fur
,their very, quguwwlﬂn igy the
debate Whlle we abhor the suffer-
:ng‘ ‘of Our 'YeTlow Ebuntrymen we “are
limited in our work by funds. We
have got:to -bear in mng that Lthe
flood contro] is ope of thog: . fields
where” hiindred j per cénf of ehmmahon
is not possible.” We tre trying 1o do
our best with the limijed finagces that
are available. As regards flood
control measures, I rhust ‘repeat that
we are very active-and we-are trying
to stretch Our ac wmes to as great an
extent as possiblé, subject to the limi-
tations of finance, which are “ffoe in
all developing coumtries; because taere
are other sectorg wh,ere ; el-d 18
more ‘pressing. Nevertheless s, we are
doing fairly well on- the subjeet:

I am most thankful id ' the hon.
Membdfy forithe Very dxcélieént: co-
qperatign, they. Bave- been.-giving and
the excellent suggestions t they
have’ malé. I would ]-euna "Hon.
Members to: send me thelr suggestions
from time fo time, and [ shall .have
them examined. After all, in flood
¢ontrol ld¢al inférmation’ and acquain-
tance with local conditions is: .mmore
important. In drawing up drainage
schemes, local knowledge is more im-
-portant thmf knowledge fronk oufside.
From ‘thigt pbint' of ‘view, I"would 'say

“that T° shall be very thankflil to the

“hén, - ‘Members ‘86r giving ‘'me ’ advice
and giving me information on the
:flood control: meatmwes, "irhat : ‘they

* thinko must: betakenr npfirst ‘ang so

on. On the whole, I should 'say that
we are doing fairly well in the field
of fleod control. ... -

-+Seme Hom. Menhn‘ “rose—

b oW
“oft wriny 'amn@w
Mr Deépufy-Speaker: ‘W& have had

“afull disd.mﬂon &fready™""There ¢an

be no more ‘questiods I W‘e have

26t also ‘othrer busine¥s
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Mr. Deputy-Speaker: Shri  Bagri
has no right of reply. &1¥! AT B |

ot gt : F @Rt wEEg AW
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¢ i At W qr faTer 1 At
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AWET F Ted ¥ @1 #WfEm g=w
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Dr. M. §. Aney (Nagpur):1 also
would like to put one question, be-
cause the point that I had raised has
not been touched by the hon, Minister.

Shri Lahri Singh (Rohtak): I also
would like to put a very important
guestion . . . '

Dr. K. L. Rao: I have not answered
the point mentioned by the hon, Mem.
ber because that pertains to the Home
Ministry. The question of relief mea-
sures pertains to that Ministry.
Nevertheless, these are very impor-
tant measures, such as the provision
of boats and the consideration of what
assistance we should give to the suf-

Industrial Disputes
(Amendment) Bill
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ferers and so on. I think that when
we constitute this committee of the
Members of Parliament, that would
be 8 very fit subject to take up as
their meeting so that we could discuss
the various aspects and arrive at some
policy decisions.

Shri P, Venkatasubbaiah: Yester-
day, there were floods and cyclone
and rain in Andhra Pradesh .

Mr. Deputy-Speaker: The
Minister hag mentioned about it.

hon.

Shri P. Venkatasubbaiah:
to put a question on that.

Mr. Deputy-Speaker: I am sorry.

We have got other business now.

I want

Shri P. Venkataswbbaiah: 1 wanted
a little more clarification from the

hon. Minister.
1 TREAAR (FTAA) 9T

e agrey, § o= St ¥ ¥ 0w a
qoT SRar §. ..

Mr. Deputy-Speaker: Order, order.
Now, Shri Sanjivayya.
15.1 hrs.

DUSTRIAL DISPUTES (AMEND-

MENT) BILL

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): I beg
to move:

“That the Bill further to amend
the Industrial Disputeg Act, 1947,
as passedq by Rajya Sabha, be
taken into consideration.”.

Ag the House is aware, in the matter
of labour legislation, the Labour Min-
istry has been following a policy of
placing all important proposals before
tripartite consultative bodies like the
Indian Labour Conference, the Stand-
ing Labour Committee, etc. The im-
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portance of the procedure was stress-
ed in the First Five Year Plan which
laig down that where agreements
were reached at tripartite conferences
they should be embodied in legisla-
tion and where agreements could not
be secured on any contentious matter,
government would take decisions.
The major provisions of this Bill
which seek to make certain changes
in the Industrial Disputes Act, 1947,
were discussed at varioug tripartite
meetings like the Indian Labour Con-
ference and the Standing Labour
Committee from 1958 onwards. I am
glad tp say that there are no impor-
tant provisions in the Bill on which
Government have taken unilateral
decisions.
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The existing adjudication consists of
a three-tier machinery of original
jurisdiction, namely the labour court,
industrial tribuna] and national tribu-
nal, manned by personnel of appro-
priate qualifications. Under the exist-
ing provisions of the Act which relate
to the gualificationg for the presiding
officers of labour courts ang industrial
tribunals, a person who is eligible for
appointment as the presiding officer of
an industrial tribuna] may not neces-
sarily be eligible for appointment as a
presiding officer of a labour court. It
was often founq that when an exist-
ing industrial tribunal could -easily
handle the work of a labour court in
an area, it could not be entrusted with
that work as the presiding officer con-
cerned was not eligible for such ap-
pointment. It became anomalous that
an officer who is qualified for g higher
post should not be eligible for a lower
post. It is now proposed tp provide
that a person who is qualified to be
appointed as a presiding pfficer of an
industrial tribunal shall also be quali-
fieq for appointment as p presiding
officer of a labour court. This is the
object of clause 3 of the Bill and it
will enable Government to utilise him
for both the appointments in the inte-
rests of economy whenever found
convenient.

Section TA of the Act lays down the
quelifications for appointment as the
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presiding officer of an industria] {ri-
bunal. One of the qualifications is
that the person has held the office of
the chairman or any other member
of the labour appellate tribunal.
The labour appellate tribunal was
abolished in 1956, and there will hard-
ly be any person who would have
worked in the labour appellate tribu-
nal and yet be eligible and available
for appointment to the industrial tri-
bunal. Ag for the serving or retired
judges of High Courts, difficulty is
being experienced by State Govern-
ments ip utilising their services also
on industrial tribunals. The State
Governments have, therefore, been
pressing for the relaxation of the
qualifications. The 16th session of the
Indian Labour Conference agreed to
the serving or retired district judges
being made eligible for these appoint-
ments, Many of the State Govern-
ments have accordingly amended this
section in its application to their
States enabling appointment of dis-
trict and sgsessions judges to these
posts. It is now proposed to provide
for appointment of a serving or
retired distriect judge or additional
district judge of pot less thap three
vears' standing as g presiding cofficer
of an industrial tribunal. This has
been given effect to in clause 4 of the
Bill,

As already mentioned, some of the
State Governments have relaxed the
qualifications of the presiding officers
by amendment of the Act in its ap-
plication to the States concerned, and
appointed presiding officers under
that. When the Bill is passed, such
presiding officers as do not satisfy the
qualifications under the Act would not
be competent to holg the post. But
the officers have already gained much
experience in industria] adjudication.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of grder. When
the Labour Minister is labouringz so
hard, T think we should have quorum
in the House.

Mr. Deputy-Speaker: The bell is
being rung—
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Now, there is quorum. The hon.
Minister may ‘tbntinue his speech.

Shri D. Sdnjivayya: I am grateful
to Shri Kamath because this has given
me an oppor‘lumty to see that my
speech is 'Heard " by more Members
than it was at the time he raised this
matter, * °

It may not be advisable to dispense
with ‘their valuable services at this
stage!* It is thereforé¢ proposed to
have a provision under clause 24 so
that such officers' may continue to
hold office till'such time as the appro-

priate govertmiént may deterrine
from time to til’ﬁ'& et
Some 1mpor1.a.nt a.mendments are

proposed to be made to tha provisions
which exist at present for voluntary
reference of disputes by parties to
arbitration, The existing prpvision is
based upon Government's policy as
laid down in'the First Five Year Plan
and was included in the Act in 1956.
The question of epcouraging voluntary
arbitration has always been engaging
principle of volunatary arbitration for
principle of voluntary arbitration. The
the settlement of industrial disputes
was stressed further in 1858 in the
form of an nbligation under the Code
of Discipline in Industry, Clause (iv),
Part II of the Code of Discipline pro-
vides that the management and unions
shall settle all future differences, Gis-
putes and grievances by mutual nego-

tiations, . conciliation and voluntary.
arbitration. The Industrial Truce
Resolution of November 1862 also,

apart from reiterating the need for
having recourse to voluntary arbitra-
tion in the resolution of all industrial
disputes, lays particular emphasis on
settlement of all complaints of oOis-
missal, discharge, victimisation and
retrenchment of individual workers
through voluntary arbitration. I am
glad to say that employers and work-
ers are resorting to arbitration for
settlement of their disputes more than
ever before. In the central sphere,
while arbitrations were less than ten
during 1959 to 1962 each year, since
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November 1962 to August 1964, 262
arbitration agreements have been en-
tered into. The following amend-
ments included in the Bill are steps
further tp encourage resort to arbi-
tration by the parties:

(1) Appointment of an umpire in
case of difference of opinion
between an even number of

«- arbitrators, if appointed;

(2

-

To prohibit strikes and lock-
outs during the pendency of
arbitration proceedings when
the reference to arbitration is
made by a majority of cach
party;

(3) The conditions pf service etc.,
applicable to workmen shouid
remain unchanged during the
pendency of arbitration pro-
ceedings also; and

(4) The arbitration award should
have the same status as the
awarq of an industrial tri-
bunal provided the appro-
priate government is satisfied
that the parties to the arbi-
tration agreement represent
the majority of each party.

All these proposals have already
been thrashed in the tripartiife meet-
ings of the Standing Labour Commit-
tee and the Indian Labour Confer-
ence,

Some time ago, the Supreme Court
held that notice to terminate an award
can be given by a group of workmen
acting collectively either through
their union or otherwise, and it is rot
necessary that such a group or union
should represent the majority of
workmen bound by the award. In
order to prevent any irresponsible or
dissatisfied group of workmen from
terminating the settlement or an
award without any regard for the
effect of such termination on the entire
body of the other workmen, it is pro-
proposed to amend the Act so that only
a majority of workmen bound hy a
settlement or an award should bhave
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the right to terminate the settlement
or an awarg in the prescribed manner.

Section 25FFF of the Act provides
for payment of compensation, in case
of closing down of undertakings, to
every workman who has been in con-
tinuous service for not less than one
year in that industry immediately
before such closure. Under the pro-
viso to sub-section (1), compensation
not exceeding three months' average
pay is payable to workmen on termi-
nation of services in case of closures
due to unavoidable circumstances be-
yond the contro] of the employer.
The ‘Explanation’ states that closure
by reasons merely of financial diffi-
culties or accumulation of stocks shall
not be deemed to be due to unavoid-
able circumstances beyond the control
of the employer. In the case of indus-
tries carried on under a lease or
licence, the employer ig aware of the
fact when the lease or licence would
expire. Closures due to such expiry
of lease or licence, though unavoid-
able, could be foreseen well in ad=-
vance by the employer. It ig therefore
proposed to amend the ‘Explanation’
so that closure by reason merely of
expiry of the period of lease or
licence, will also not be deemed as
unavoidable circumstances beyond the
control of the employer, In other
words, the ceiling limit of three
months' average pay as compensation
will not apply, but full compensation
would be payable tg the workmen
concerned. It has been deemed neces-
sary that some time should be given

to the undertakings to ghoulder this

liability. It is, therefore, proposed to
provide that only those undertakings
the period of whose lease or licence
expires on or after the 1st April, 1967,
should be brought within the scope
of the amendment.

Section 33C of this Act deals with
the procedure for recovery of money
due to a workman from an employer
under a gettlement or an award, etc.

Shri Hari Vishno Kamath: I think
the counting taken was wrong. It
was less than 40 Members present.

ASVINA 9, 1886 (SAKA)

i Government to

Disputes
(Amendment) Bill
His own party does not given him
quorum. It is rather pitiable. He is
making a very interesting speech,
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Mr. Deputy-Speaker: The bell is
being rung again—Now there is
quorum.

Within 15 minutes the bell had to
be rung for a second time. I wish
hon. Members will keep quorum.

Shri D. Sanjivayya: As I was say-
ing, section 33C of this Act deals with
the procedure for recovery of money
due to 3 workman from an employer
under a settlement or an award etcs
We are taking this opportunity ta
amend this Act by making provision
for any person authoriseq by the
workman or in case of death, by his
heirs or assignee to make application
for recovery of the money due to.
him. Provision is also being made
that the decision of the Labour Court
on the application will go direct *to
the appropriate government which
can make the recovery. As at pre¥
sent, the workman has again to
approach the Government for recovery
along with a certified copy of the
;decision of the Labour Court. t

The Government of India we
‘appmached by some State Govern-
ments and other sources from tjpg
to time for declaring certain indus-
‘iries other than those specifled in the
‘First Schedule as public utiliky Sery
vice. The Industrial Truce. Reselu-
tion adopteq at the Joint Meeting o‘
Employers and Workers on NMNovem-
ber, 3, 1962, also made a similar re-
’commendation. It is proposed to
confer, power on the approprilat,é
amend the = TNrs
Schedule by adding to it an?r' oth.er

industry.

st oe™

‘Ajp Transport industry: is et presqnt
included in the First Schedyle to, the
Act and can be declared.as.a. public
utility service under sub-clause (vi)
of cl. (n) of sec.-2 of the Act for
periods not exceeding six months a
a time. . I
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Shri Harl Vishnu Kamath: The
Minister should occasionally take
his eyes off the script.
Shri U. M. Trivedi: (Mandsaur):

He is entitled to read it.

Shri D. Sanjivayya: The State Gov-
ernments are the appropriate Govern-
ments in respect of this industry. As
1t is not inclpded among the perma-
nent public utility services, the State
Governments have, at the instance of
the Central Government, been specify-
wng- this industry as a public utility
service after every six months. It is
mow proposed to specify this industry
as a public utility service permanent-

by.

Opportunity is being taken to
amenq the Act in respect of certain
other mattergs which are of a clarifi-
gxtory and formal nature.

Members may feel that instead of
such piecemeal amendments to the
Act, a consolidated Bill may be
prought forward on industrial rela-
tions. The House will be interesied
to know that the whole field of indus-
trial relations has been discussed in
the Indian Labour Conferences held
at Nainita] in 1858 ang at Madras in
1959. The Labour Relations Policy is
also laid down in the Five Year Plans.
The consensus of opinion is in favour
of the existing Act with  suitable
smendments to make it work satis-
‘factorily and efficiently and to meet

ecerfain specific needs. Hence this
B}H.
With these remarks, I commend

the Bill for the consideration of the
House.

Mr. Doputy-Speaker: Motion moved:

“That the Bill further to amend
®e Industrial Disputes Act, 1947,
as passed by Rajya Sabha, be
gaken into consideration.”

Four hours have been allotted for
this Bill. There are a number of
amendments. So, we may have three
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nours for general discussion and one
hour for the amendments.

Shri Harl Vishnu EKamath: I find
that on Saturday we have the dis-
cussion on the report of the Back-

ward Classes Commission. So. will
this go to the next session, or will
that go to the next session? Only

2} hours will be available.

Mr. Peputy-Speaker: There is also
the Prevention of Food Adulteration
(Amendment) Bill. Within the time
available, whatever we can do, we
will do.

Shri Hari Vishnu Kamath: How
long are we sitling today?

Mr. Deputy-Speaker: Till 5 O
Clock. After that, there is half-hour
discussion.

Shri Harl' Vishnu Kamath: [ would
like to know whether this will be
pushed over to the nex: session or
that.

Shri Daji (Indore): Both. My in-
formation js that discussion on the
report of the Backward Classes Com-
mission will be taken up on Satur-
day.

Mr. Deputy-Speaker: The Order
Paper will come to you.

So, we will have three hours tor
general discussion and one hour tor
amendments,

Shri Warior (Trichur): The Minis-
ter wants to say gomething.

Shri D. Sanjivayya: I only wanted
to say that thig is a Bil} which has
already been passed by the Rajya
Sabha. So, I think it is desirable
that” we should pass this Bill during
this session.

Shri A. P. Sharma: (Buxar): This
Bill should take less time, because 1t
is based on agreeg decisions of the
tripartite conference. '
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Mr. Deputy-Speaker: The Order
Paper will intimate which will be
taken up.

Shri Hari Visinu Kamath:
it to the Order Paper.

- Br. Ranen Sem (Calcutta East):
‘The Industrial Disputes Act is one of
‘the most important pieces of legis-
lation on which the industrial rela-
tions of our country rests. There-
fore, a thorough scrutiny of the
amendment is merited, and serious
consideration is needed to go through
the amendments gsuggested by the
Government.

The need for an amendment of the
Industrial Disputes Act, ag the Labour
Minister has stated, has been felt for
a pretty long time by all trade unions
irrespective of affiliations.

Leave

In 1958, in the 17th Standing La-
bour Committee meeting held in
Bombay, a tripartile sub-Committee
‘was set up to go through the Indus-
trial Disputes Act and suggest amend-
ments in the Act. That sub-com-
mittee sat in 1959 sometime in Janu-
ary or February, and in July all the
amendments suggested by it were
agreed to by all the parties con-
cerned, but since then no amendment
worth the name was brought forth
by Government. Ag a result, the
long-standing grievances of the trade
union movement have continued to
accumulate for the last five or six
years, and Government did not pay
any heed to the demands of the trade
unions irrespective of affiliations, for
proper amendments.

The amendments brought forward
by the Government unfortunately, do
not touch the fringe of the problem
that the labour movement today faces.
Meanwhile, a very important thing,
for example, that has happened is
that the Supreme Court has given a
judgement that the Industrial Dis-
putes Act will not apply to the em-
ployees of universities and colleges,
and they are thus debarred from
getting the benefits of the Act. This
is a matter which was considered by
the trade unions throughout Indla.
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Letters were written and many re-
presentations were also sent to the
Labour Ministry by the respective
organisations and the people affectea
by the judgment, but as yet no
amendment has been brought for-
ward to cover these thousands of
employees. This is unfortunate.

As the principal Act stands and
operates today, it ig loaded against
the working class, to gay the least.
The provisions of the Act have be-
come a handle, unfortunately, in
many ways to the employers
and the workers have to suffer.

For example, there ig the question
of the definition of lay-off which iz &
very important matter. The Govern-
ment, by now, should have come out
with a proper dednition of lay-off and
amendment of sections 25(c) and
25(g), but they have paid no atten-
tion to it, and even in this Bill we
do not find a single line about it, This
matter was brought before the Gov-
ernment, but they have not moved
in this respect.

Take the question of retrenchment(
In the principa] Act you will find that
certain people, though they might
have worked for 20 or 25 years in a
factory, are debarred from getting
retrenchment benefit it they.are ill
continuously or for a long time. There
have been thousands of such ins-
tances in the country, but the Gov-
ernment have not paid any attention’
to it.

Again, the latest amendment of sec-
tion 33 of the Act hag played havoc
on the workers. This has been a,
handle to the employers to sack
employees right and left. Simply the
tribunal is informed that they are
going to take action against the
employees, and they are finished. I’
know  that this matter  has
been brought to the notice of tHe
Government by the INTUC, AITUC,
Hindu Mazdoor Sabha, by all trade
unions, whether they are affiliated to
a central organisation or not, and the
amending Bill before us should have
taken care of al] these represen-
tations.
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The Labour Minister. snﬁ thnt a.'.lll

these .amendments-have been brought.
forward. on the. hagis .of certain. dis-
cussions that have taken:place since
1958 I was +preseat. in;, the Nainital

confergenpe 8.8 delegate of the AITUG, -

One of.the, recommeandations . was
about norms of wages. That l‘ms ,nPt’
beén takep into consifération. ' So, to

say' thet thesé bmertdments hive been_'

brotight fbrward in adénrdance with
the wishés of the Ia‘lsour con!erem!e
is rar tram be‘ing true,

The ammdment te suetum 33(c) h—
good in some respects I must admit,
But tHat also dbes’ Hick g[ve "tan pl'o-
tection Yo ‘the worker I will give’, ‘otie
exatiiple’ to {Hustiite it,
a dispute between” the * Hindustaf
Motors of Birfhs ‘Who'are very powet-
ful “and their Workmen which went

upto the Supréfne Court, which gave

a verdict. 'The employer saig" that
the verdict of the Supreme Court’
muost©be inteérpreted in a pammlar
way " gbout' the recovery of certain.
money. The Waest Befigal Gov-
ernment. -waited for -six or seven
menths without . giving : an 'opinion

though the- Union broughs . it

the  netice . of the Govérnment.
Ultimately - ‘West- -.Bengal: Govern-
ment  came. to the conclusion

that- the -interpretation given. by the
union wag correct but they sdid: what
can-we de? You apply under ‘section
33{c) -for recovery of that money:
What was needed was to find out the:
attendance af each worker to make
un'y. . computation. Now,:, qnly the
company union, mpay have  access. to
the, company... records. . So, the other
union was not. able to do it...1 hepe.
this, amendment which we . have
brpught . forward. would authorise .the
union to make appli¢ations on, hehall
of a numbey, of workers, so that it.can
have access to the.registers, and books
of. the, emplayers. For two. years it
cantinued like this gnd .ujtimately the
Government of West Penga] said:
“Well, let it gp before a.tribunal. for
clgrification”. ,The . lower tribunal
toak two years, to give a decision; the
Supreme Court took another three
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years; two rﬁore y&ir# passed after
Supreme Court and now the tribunal

for the clarification will talt.e otppr
yearzuin gf ' &fgnt yedi-d aml‘ at' too
for settling only one issue.’ "'Therefore,

1 say.that' this'amendment'sdobs Nbt
sufficiently covey” the ineeds:of - 1.!';3I
situation.  » - e

1 %ml not g,qmg to takq a long hme
Slr 0 wish  to say that.the Labour
Mll‘;JSBI.'IES attitude in.the States and
in the Centre unfpriunately goes in.,
favour of {he employers mostly.. In:
the Indian Labour Conference.as well:
as in this House, Members irrespective
of party affitiations brought up the
questibn of - Bonus ° - commission’s
recommendations.  Our - Triend’
Mr. Sharma“was there; T was there at
Bangalore Conference. Unanirously,
the labour representatwes demanded
that there ™ should be no = watering
dowp of the recommendations of the
bonus commission. Everybody, from
Mr Rsx?anulam to Mr. Sharma aa:c}
so. But the Mipister,and the Deputy
Mlmster " were non(rpnmmzttal To ~

_aplpgase the ob]echon from a smg!e

person who happened to be a repre-
sentative of employers, to appease the
employers, the recommendationsg gf
the other seven persons were given a,
go-bye. I do not know how long the
workers will hdve faith in the labour
departnjents. The. at,!,}tuc} of uff
Goverru;nent sl;ows tata ect
tow rds the interest of  the workﬂrs
Thelr attitude to, . ;labou.r is one of
cahousness Though in,. Pppl:a;nent
and outside, Governmg.n'l. Tepresenta-,
tives say that labour is the most im-
portant factor in our uouet'r. thul
their attitpder =+ -~%a-= - o

Apother big .. development that, m.
taking plaCe inside the country  and
a ney q;gu,atlon has come yp.. Laboyr
dose not get any protection under the
Inq trial pasputes Act. In all impor-
tsnt oﬂ’lnes, labour gavmql machmery
arg, being infreduged, highly mechqm-
sed. computing. machines which ren-
derq a large number. of. workers sur-
plus. It started,ip the petroleum in-
dqatry two, years back; 2 a result of
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this in Calcutta and Bombay account-
ing offices will operate with twenty or
even ten per cent of the .present
complement of staﬂ apd 80- 90 pef cent
of people will be rendered sm-plus and
thrown out This machine is. making
mroads in l:.IC .and soon, we will find
it commg to banks ,and othf;r places
and thousaqgs of middlg-class peaple
will be thrown out. During the ques-
tion hour today, Mr. B. R. Bhagat was
saying that in the Fourth Plan all
efforts wm be, made. so that the back-
log of unemployment can be over-
come and new employments created.
Is this the way to do it?  If the labour
department remams deaf to these
thmgs, as it had bqen durmg the last
two lyeaxs the wt‘,ll,‘kmg clags will have
no faith m___Lhat[ department.

Therefore, I suggest that this amend-
ing Bill should be withdrawn or allow-
ed ' to lapse and they should bring a
proper, “comprehensive and  ‘thorough
amending Bill‘%0 that the demand.s of
the working cléiss touTd be coveréd and
tlieir ' grievances rectified. Such an
amending B#l 'should be in favour of
the workers and not in favour of the
employers: I"will say a  few words
later tm. Sir. on thc amendments‘

Shri A. P. Sharma: M.r Deputy-
Speaker, Sir, I support the official
ame‘ndment Bil] moved by the Gov-
ernment, Although 1 haVe also mov-
ed two amendments, I naturally differ
with my’ friénd Dr, Ranen Sen when
he’ says that the Bill does not make
ary 1mprbvemem over the present
Indiistrial 'Dlspute, Act, I do mnot
knoWw’ ho'w He is una‘ble to ,appreciate
some of the amen.d.mean proposed in
this Bill By which the posifion . of
vibrk;q{:_s will deﬂmtel_y .improve. .

Till now there were diﬂ!cu]ties
before the ‘Government ‘to find out
arbitratorsand i ‘is only because of
these diffitulties- that ‘Yy'¢hange has
been 'proposed ‘and#ha conditions re-
laxed” teuithe extent th&t a  district
judge o¢"anadditiona] district judge
who ‘has ‘dervied' for threée' years can
alsp be a'presiding officér, It is’ a
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definite improvement over the present
Act.

Then, there is the definition of the
continuous workers. It has not been
defined till now. In the Indian Rail-
ways there has been no definition:
whatsoever and there were about
four lakhs of workers conti-
nuously working and they were
known as casual workers. When-
ever these workers were about
to complete and fulfil certain condi-
tions of service on account of which.
they become entitled for certain
benefits, they are not allowed to com-
plete  that period. ‘Therefore, I
would suggest that whereas the Gov-
ernment hag definitely made an impro-
vement by defining the words “contin-
ous service”, ihey should also see that
in their own departments, the indus-
tries owned by the Government, apart
from their desire that private emplo-
yers should do these rules are
made applicable and are strictly appli-
ed. In that respect, the Government
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departments should not be allowed
to escape the provisions of the law
only because they are the Govern-

ment. As a matter of fact, they should
be treated -at par with private em-
ment;- - As’ a wmatter of fact, they
be deal# with equally.

My hon, friend Shri Ranen Sen in
the course of his speech also said that
most of the amendments brought in
by the Government are based on the
conclusions arrived at at the tripartite-

.conferences held at various places. He

has said something about the Bonus
Commission and he has also quoted’
that at the last Indian Labour Con-
ference at Bangalore, the Indian
National Trade Union Congress and
their representatives objected to any
modification that wag likely to be
made by the Government in the
majority recommendations of the
Bonus Commission. Consistent with
that stand of the Indian National
Trade Union Congress, we protested
Govern-
ment, and I want to congratulate the
Government that when it was pointed
out the Government changed their-
decision, and according to the present
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decision, not only the minimum bonus
is guaranteed to the workers, where
there was no bonus system at all, but
at the same time, where the workers
were getting bonus at a higher rate,
that is also going to be protected.

So far as the Indian National Trade
Union Congress is concerned, we do
protest against the decision of the
‘Government if it is not in the interests
of the workers. But we definitely do
not like to find fault with everything
that the Government does. As a mat-
ter of fact, my friend Dr. Ranen Sen
said that we protested against the
modification that the Government
made in the recommendations of the
majority members of the Bonus Com-
mission, but we have now changed our
stand, We appealed to the workers
not to respond to their Bharat Bund
cal] on this issue only because, when-
ever certain things which are reason-
able are pointed out—whether it is
by the INTUC or whether it is by his
organisation or any other organisation
—and when the Government acce-
pts them, there is no reason to say
that the Government is unreasonable,
and there is no reason to continue to
protest when the things are also in our
favour. '

With these words, I support this

Bill. I have tabled two amendments
and when I get the chance, I  shall
speak on those amendments,

Shri O=m (Surendranagar): Mr

Deputy-Speaker, Sir, the House will
agree with me that we are dealing
with one of the most important pieces
of legislation so far as labour relations
are concerned. In my opinion it is
going to assume more importance in
view of the simple fact that we have
adopted in our Planning in which we
want to shift our working population
from the primary sector of agriculture
45 the secondary sector of industries.
So, more and more people will be
covered by this plece of legislation.
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We have been spending a lot on
industrial development in our country,
We are laying a foundation for the
future rapid industrial development
so that more and more people may
find employment in various industries
that may come up. But looking to the
amount of investment, do we find that
we have created a commensurate
potential for employment in  this
sector? If you look to the figures you
will find that in 1950, 30,84,000 people
were finding employment in factories.
After 12 years of heavy investment in
this sector what do we find? Hardly a
million more people have found em-
ployment in industries, From 30.04 the
figure has hardly reached 41.22. That
means about 1,00,28,000 people have
found employment in our industrial
sector,

Why is it go? To my mind, along
with the employment in the existing
industries, the plants that are already
working, the employment potential
is going down for various reasons.
Because of the rationalisation, im-
perceptible and perceptible, less and
less people are being employed in our
industries. What are the reasons?
One reason may be that previously,
because there was not much of labour
legislation, factories used to employ
labou- indiscriminately. In some cases
it may be that because the wages
have gone up, because the dearness al-
lowance has gone up, because the
working conditions have been im-
proved, the factories are finding the
burden greater and greater. There-
fore, with or without tears, rationali-
sation is going on in thig country. If
we take a census of the various indus-
tries or factories, we will find that the
potential of labour is going down in
this country,

Another reason, according to my
humble opinion, is that trade unionism
has not developed in this country as it
ought to. It is ridden with politics. I
do not find fault with any particular
political party. But by and large we
see in this couniry that trade union-
ism has not developed only in the in-
terest of the workers who are em-
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ployed in the factories, but it is some-
times utilised for politica]l] purposes,
with the result that the economic in-
terests of the workers are not safe-
guarded to the extent to which they
should have been safeguarded, In
80 many cases we find that the labour
is not getting a fair deal which they
ought to have got. I am sure that with
so many schemes which the Labour
Ministry has sponsored, workers'
training and all these things. mecre
and more healthy trend; will develop
in our trade union activities also.
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Looking to the piece of legislation
that we are dealing with, speaking in
abstract, one may not agree with so
many of the provisions that are
brought in, because I am also one who
believes that collective bargaining
should be encouraged in the labour
fleld But looking to the present con-

dition that is prevailing in India,
particularly in the industrial sector,
because of the weak trade union

movement and because of many things
prevailing in this country, the Gov-
ernment is absolutely justified in
having this sort of legislation provid-
ing for both compulsory and voluntary
arbitration. Because of the emer-
gency we want to step up production.
We have undertaken a plan where
production should keep pace with so
many other things. Unless we have
got a machinery for compulsory and
voluntary arbitration, I think our pro-
duction will suffer. Therefore, on
practical groundg it is a good piece of
legislation and requires to be enforced
with meticuloug care and attention,

I find that we have got so many
machineries provided in this legisla-
tion, but it is my practical experience
that whatever we may put in the sta-
tute, unless the personnel which is to
implement it is also properly groomed
properly trained, and when they are
recruited proper care is taken, I do not
think we will be able to implement
this legisiation ag effectively and in
the true spirit as we envisage. Tt is
my experience that conciliation officers
who have got imagination, whp have
got vision and a missionary spirit,
are successful.
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But  there are officers who
ere recruited as conciliation offi-
cers who just collect the parties
to gether and tell them *well, gentle-
men, the law requires that I should
call you together, the law requires
that I ghould discuss the dispute with
you and make a report” and then send
a report that conciliation has failed.
They feel that they have done their
duty. So far as conciliation proceed-
ings are concerned, that js not a cor-
rect approach, If the conciliation
officers taken upon themselveg the
task in great earnestness, ] am sure s0
many conciliation proceedings will be
suecessful, But, unfortunately, as 1
said, in the recruitment of conciliation
officers we do not pay as much at-
tention to this aspect as it is necessary.
1 am sure the Government will press
upon the recruiting agencies, both here
as well as in the States to see that
proper type of personne] is recruited.

What is the best way of creating
good industrial relationg in this
country? Can we for all times to
come lay blame on the Government
machinery alone or on the employees.
To my mind, the employers have also
to play a very important and effect-
ive role in this respest. We have
seen that so many employers are not
changing their outlook at all. They
are living in the past, an age which
has gone by. Instead of adopting an
attitude which our developing economy
requires, they live in the past age 1
am of the opinion that they should pay
greater attention to good working con-
ditions in the factory which are now
completely and absolutely neglected.
We have come across so many cases
where the factories dp not provide
good working conditions. If good
working conditiong are provided with-
in the factory and if the personn=sl
management is very vigilant, so many
small pinpricks can be avoided. But
we find that so many employers are
absolutely indifferent to this aspect.
They just do not care to study the
working conditions of labour. They do
not care to know how they are treated
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inside and outside the factory. With
good working conditions and with good
personnel management, it is my ex-
perience that so many minor troubles
and major conflicts could be avoided.
1 am sure that with so much propa-
ganda going on by the Industries
Ministry and the Labour Ministry, the
employers would be persuaded to
adopt a new outlook by which all
these things can be attended to so that
in times to come it will lead to better
productivity and the better producti-
vity will lead to better wages. That is
the only way of creating an atmos-
“phere in which along with good pro-
duction we can have better wages also
in this country.

16.03 hrs.

[Dsg., SaroJIN1 MarisHI in the Chair.]

I have moved several amendments
to the Bill. I think I will come to
thém when I speak on the amend-
ments, For the time being, I
will rest content with the gene-
ral observations that I have made.
By and large, 1 welcome the
legislation as it has been brought
forth, I am sure Government will
adopt the amendments which I have
moved, bedause in my humble opinion
the clauses®that have been brought
forward are defective in certain res-
pects, and are likely to create some
complications. That is all that I want
to submit at this stage.

Shri Daji: The Government has
orought forward this Bill to amend
the Industrial Disputes Act, an act
which we griginaly passed in 1947 and
has seen many amendments. There
have been so many amendments to
this Act that one is actually lost in the
process of finding out what the position
of law was at a given time, That is
why we have been demanding a fresh
look, firstly at the whole approach,
and secondly also to better codify
* even the existing provisions,
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In this Act, there is a clause (2a),
another clause 2(aa) and yet another
clause 2(aaa), Then, in section 25,
there is 25A, 25B, 25F, 25FF and
25 FFF. Such a provision in an Act
does not show proper codification.
And that i3 the position in the Indus-
trial ‘Disputes Act. What has hap-
pened is the Act was enacted in 1947
and as time passed on, as pressure was
brought from the employer or the em-
ployee, whichever pressure happened
to be more dominating at a given time,
an amendment was moved and passed
as 25F. Then a contrary pressure was
brought, and 25FF was passed. This
resulted in another countervailing
pressure, and so 25FFF was passed.
The result js utter confusion in this
Act. T can go into details, because I am
conversant with every section and
every word of it as it wag enacted and
practised and interpreted by differ-
ent courts, both as a trade unionist
and as g lawyer. And therefore I can
tell you with the greatest confidence
that this Act requires a second look.

1t is not only from this point of view
that 3 second look is required. The
hon. Minister gaid that the Members
may demand a comprehensive Bill, it
is coming, it is not coming, we are dis-
cussing, the Tripartite Labour Com-
mittee found that this is serving the
purpose and so on, I do not agree with
it. What I say is, the Industrial Dis-
putes Act, that is an Act to govern the
industrial relations, has to have a de-
finite, positive approach, My frst
quarrel with this Industrial Disputes
Act is that it has no positive content.
It ig like g cricket umpire code; rather,
it is not only like a cricket umpire
code, it is like the code of the impire
in the American free-style bout wrest-
ling bout, trying only to prevent a hit
below the belt or a hit this side or
that, and allowing the battling wrest-
lers to battle on.

That, I submit, is the most un-
scientific, improper, unsocialistic ap-
proach to industrial relations. A cor-
rect industrial relations Act should
not merely lay dowpn the “do’s and
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don'ts” should not merely step in and
prevent matters coming to a head, but
should provide a machinery, not an
ad hoc machinery but a built-in
machinery, for fair and quick resolu-
tion of disputes. It is not a correct
approach to allow disputes to arise and
then hold the contestanis at arm's
length and then say, wait we will
do. That, submit, is not a correct,
positive approach to industrial rela-
tions in any country, pariicularly in a
country which is building on five year
plans,
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For the success of the plan, the
finding of financial resources is as im-
portant as the finding of proper man-
power resources that can man our big,
giant industrial combines and work-
shops. The difference between an
intelligent industrial worker and a
slave-driven cotton plantations worker
of the South American States is this,
that whereas the slave-driven worker
uses only his two hands, the intel-
ligent industria] worker uses not only
his hands but his heart and head.
‘That is the difference. You can drive
the workers into a factory and ynu
can hold them to the machines by
declaring strikes illegal. But unless
they put their hearts to the machine,
the machine won't yield the full yield.
And that is very wrong planring.

Therefore, any industrial relations
machinery has to have a  built-in
machinery where disputes can be

resolved fairly and quickly. Unless
there is that built-in machinery it is
incomplete.

From the very origin of the Indus-
trial Disputes Act in 1947, the state of
industrial relations in 1947, the state
of trade union development in 1947
when we enacted the Act originally,
and the social conscience about labour
employer theory in 1947, was much
different from what it has now come
to stay in 1964.

Therefore, when in each session you
bring forward an amendment in an
ad hoc manner, you try to graft some-
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thing, But can you graft a mango plant
on a babul tree? If you do that, the
result will be a hybrid product; there-
fore, we have 25F, 25FF and 25FFF.
That is the reason why you cannot do
it, Therefore, a completely new look
at the industrial relations machinery
codifying it in a proper manner, which
is at least able to consolidate the gains
that labour has been able to make
through your industrial labour con-
ferences. codes and other things that
you have laid down, is a must.

Here, I think, my hon. friend, Shri
Sharma should have addressed him-
self to this, He has not done justice
etther to himself or to the organisation
which he represents. I say most regret-
tably that the approach, the attitude
of Government to labour is most step-
motherly. I am putting it in very res-

pected manner. It is most step-
motherly. The whole Industrial
Disputes Act—I can go section

by section and clause by clause
to show what Dr, Ranen Sen has
said in a very mild way—is loaded
against the employees. That is the
least that could be said. I can prove
this point clause by clause, but I do
not want to go into that for the pre-
sent,

But let me point out oné thing.
When the national emergency was dec-
lared, employers and employees ac-
cepted an industrial truce, The em-
ployers said, “We will behave well”.
The employees said, “We will work
more.” The Government said, “We will
hold he price line.” When the Govern-
ment failed to hold the price line and
the matter was raised in the tripartite
meeting by which the hon, Minister
always swears, it was decided on the
5th August, 1963, more than one year
and two months ago from this day,
that in every factory in which there
are more than 300 workers fair price
shops shall be opened, Why was it
decided? Because from every part of
the country, from every trade union,
whether it was affiliated to the INTUC,
or to the AITUC or to the HMS or
whether it was not affiliated, workers
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were rising in a crest of protest saying
that they agreed to the industrial truce
during the nationa] emergency and
pledged themselves to production in
the interest of the nation but the re-
sult has been, “We produce and
perish.” They take the produce and
fatten themselves, That was not the
spirit of industrial truce. The Govern-
ment accepted it. As a result of this
the workers did not take the extreme
step to enforce their rights,

What is the result? Even now, four-
teen months after that, shops have
not been opened, In the last tripartite
meeting the hon, Minister was forced
to say that if the employers go on be-
having as they have been behaving,
the Government may be enforced to
introduce a statutory provision where-
by these shops will be forced wupon
employers employing more than 300
workers, I looked into every page of
this. every line of it I read, That threat
which was held out during the tripar-
tite conference still remaing in the
pocket of the hon. Minister. I am sure,
the employers knew it even when the
threat was held out to them, “Let the
Labour Minister threaten, the Finance
Minister will veto it and the result
will be nothing; labour representatives
will come again to another tripartite
conference, again shout for it and we
will have plenty of time.” That is the
only meaning of it, Today in the state
of affairs obtaining in the country em-
ployers can easily run away with
whatever they do without anyone
doing anything to them, That is the
impression which they have got and
which workers also have got. The re-
sult is that your professions of socia-
lism and claims of holding the balance
even does not deceive anyone, This is
only a small case. I will give you
many other examples,

There are concerns which have mis-
appropriated the deductions of provi-
dent fund to the tune of lakhs of
rupees, Only one textile mill belong-
ing to a very important industrialist
of Kanpur hag misappropriated Rs 10
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lakhs of the workers and that is the
money which he has deducted every
month from the workers' pay for de-
positing in the provident fund and the
ES] scheme, That has been used away
by that employer, The total has
come to Rs. 10 lakhs and that
employer still lives in a big
bungalow and moves in a big car. But
1 put it to the House what will happen
to a clerk who is caught misappro-
priating one single rupee from the
Government accounts? He will be
handcuffed, paraded and sent to the
jail, But the employer who misappro-
priates Rs. 10 lakhs cannot be punish-
ed,

Mr. Chairman: The Hon. Member's
time is up.

Shri Paji: I have just begun. I have
not yet come to the provisions of the
Bill at all,

Mr. Chairman: The hon. Member
has already taken 14 minutes,

Shri Daji: 1 will take more tham
one hour,

Mr. Chairman: There are other
Members also who want to speak,

Shri Daji: We are not completing
it today.

Mr. Chairman: The hon, Member
shouldg try to conclude with three or
four minutes.

Shri Daji: It is impossible.

Madam, the general approach, I feel,
is such that the Government is not
acting properly for the labour, Now,
what is new in this Bill? Mr. Sharma
said that Dr, Ranen Sen had lost
sight of certain provisions of the Bill.
I do not want to lose sight of certain
provisions. Certain provisions which
you have introduced are really good
and 1 am one with them; particularly
the new amendment moved by the
hon, Minister is good enough. That
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will be helpful to the labour. 1 would
have thanked you but I will not thank
you because it was long over due.
Small mercies and late mercies are
never to be thanked for, But what
about these two provisions which are
crucial to the Bill? 1 could gee one
good clause here or there. Ag I gaid al-
ready, some provisions are good and
I am in ggreement with the Govern-
ment, But I oppose these two main
provisions and not only I oppose but I
am covinced that if the hon, Minister
has a really cool and dispassionate
look at them, the Minister will be con-
vinced that by this measure the Gov-
ernment is putting its foot in the veri-
table hornet's pest and thg result will
be catastrophe. The first provision
which T want to attack is going to
plunge the country into industrial dis-
order the magnitude of which is not
being understood and realised. It is
going to force the workers to go on
illegal strikes again and again even
though thev are imprisoned or de-
tained. It is a clause which prevents
any honourable termination of an
award or an agreement. The Sup-
reme Court has upheld it that once an
agreement has run its course—not in
between—a group of employees can
give notice of termination and on
giving notice of termination, certain
legal procedures open out. The Gov-
ernment may step in and stop them
and refer it to an adjudication,
whatever it is. They can try
to make out that if a majority
of workers have entered into an
agreement, any flve workers can
stand up and terminate it. That is not
the position of law, What happens
when they give a notice of termina-
tion? The Government can step in and
refer the matter to any local adjudi-
cation and no consequences will fol-
low. But now what do you demand?
Yoy demand that the award or the
agreement can be terminated only by
a majority of workers, The first diffi-
culty will be to determine what the
majority is, The word ‘Government’
has been used, But the word ‘Govern-
ment’ is a very omnibug word and
vou will have to define the officer
who has to decide it. Then, how will
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he decide a majority? Your procedure
of code of discipline will not help you

because that procedure is res-
tricted only to memborship of
different trade unions. Sup-

posing in g particular given undertak-
ing there are three trade unions who
altogether do not have a majority,
how are you going to decide it? That
is the crux of the problem. That is
why even the INTUC representative
Mr, Sharma and 1 think some others
including Dr, Melkote—I am not
speaking in a partisan manner; I am
speaking purely from the practical
interests of the labour and industry—
have given amendments that let the
power of termination of award or
agreement rests at least with the re-
gistered union, that being a responsi-
ble body. When you say - that
it should be be &any group of
persons representing the majority,
you are putting an impossible
thing. There may be many under-
takings or industries where the majo-
rity can be easily determined, but
there may be alsp industries or un-
dertakings where the majority may
not be so clear, and no gingle group
may have a unilateral majority fol-
lowing. If you are putting in this con-
dition, then it would mean that no
authorised body would be legally en-
titled to terminate an award ,or agree-
ment. Supposing the majority is not
very clear or open or supposing ten or
20 per cent of the workers get pur-
chased by the employer, how are you
going to decide the majority? This
virtually means, therefore, that once
an agreement or award is binding, it
will go on binding the workers for all
times to come till we come to a stage
when a clear majority is there which
can give a notice of terminating the:
award or contract, Such a thing is un-
heard of.

It will create more problemg than
what it seeks to solve, The problem
set out is the termination of an award
or agreement irresponsibly by a group
of workers. As I have pointed out
already, even if they give a notice of
termination, Government can imme-
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diately step in, and adequate provi-
sions already exist under which Gov-
ernment can step in {0 cure this
h) pothetical irresponsibility But we
find that Government are introducing
a much more irresponsible provision
and taking upon themselves the right
and the duty, the very onerous duty,
of first of all deciding which group
has the majority, and secondly, in case
there is no majority, of clamping upon
the workers for all times to come an
-award or agreement once entered into.

What will be the result of that?
.Suppose an award hag run its course,
and it has ceased to be useful, and
the workers are restive, The award
has run its course for one year, and
then for another year, let us gay, and
‘the second year is alsp over, Then
what will happen? There can be no
notice of termination &f the award or
agreement, because there is no clear
majority. But the workers are restive.
What will be the result? I do not want
‘to mince words, If you do not give the
workers the legal and proper forum
for speedy redressal of their grievan-
‘ces, they are bound to take the law
into their own hands. Ordinances did
not prevent the Central Government
employees from going on strike. Ordi-
nances have never prevented illegal
strikes, What can really prevent stri-
kes, lock-outs and industrial wunrest
is not the passing of measures but the
creation of a machinery whereby the
grievances can be redressed in a pro-
per manner and a better manner than
by direct action. Unless such a ma-
chinery is provided for, it is futile to
-expect industrial peace by bringing
forward such amendments as will
really create more problems than they
seek to solve,

What has been our experience in
‘the past? Government are here taking
upon themselves the duty and the
very onerous responsibility of deciding
which group has the majority. Leave
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aside the questioh of = deé¢iding “the

‘majority in 'these cases. Even in the

case of industrifil relatlons 1égislation,
in certain States' ‘1ike Maharashtra.
Gujrat and Mudhya Pradesh, or in
regard ‘to the'code of discipline of the
Central Governthent, where the Gov-
ernment méchinéry Has been called
upon to ‘decide whith” uhfdn has 2%
per cent’ membershig—not 50 per
cent rmrembership, but 25 per ‘cent
membership—what hag been the re-
sult? Ih a factory gmploying not more
than 400 ‘workeérs, it takes more than
one year for the ‘registrar of irade
unions’ to dedide the matter. Then.
there is provision for appeal also, The
appeal takes more than one year to
decide’' So even in a small Iactory
employirig only 400 people, it does .not
take less than two years to decide
which dhion has more than 25 per
cent ‘membership. When that is the
case even for 25 per cent member-
ship how are you going to deade

_about 50 per cent mernbership?

I woulgd submit that the -whole
amendment is againgt the scheme of
Governmeni's awn:code of discipline.
The code -of discipling says that ‘even
unions with 25 per cent membership
can be representative of the workars,
and it can enter into agreemfents and
enter into cellective bargaining .on be-
half of all the workers,. But:while a
union with 25 -per cent membership
can become a pepresentative or: we-
cognised runion capable of bargainirg
on behalf of -all the employees, Wwe
find that they cmnnot -howevet, move
for terminating am award or agree-
ment, begause ynder the law that you
are now seeking to emact, a union will
require 50 per cent membership ‘before
it can do se, Even a representative

-union- which can enter intp an agree-

ment and enter- inoicollective bargain-
ing is denied ef the right to give
notice -of -fermination of the :agpeement.
That is-an incredulows and contradie-
tory pesition into which you are tand-
ing yourselves by emacting this
legislation.
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Mr. Chairman: The hon. Member
should try to conclude now,

Shri Daji: When Government them-
sclves look at it more closely they will
find that they are fettering the wor-
kers by making these amendments.
Perhaps, the idea has been to stop
some irresponsible workers, But the
result is going to be the biggest ever
fetter enacted by Parliament, against
the workers’ interests, Unknowingly
and unconsciously, the hon. Minister
and the Government have fallen into
the tfrap of some wooden-headed
bureaucrat o hag always dealt with
labour, sitting in the secretariat at
Delhi in an air-conditioned room, and
who does not know the ABC, or the
first letters of industrial legislation
either in India or in any country in
the world, for, such a provision is un-
parallelled, atrocious and tramples
underground the very concept of col-
lective bargaining which the working
classes of India have won from unwill-
ing employers. This is an attempt to
negate the very essence of trade
unionism, to bypass the trade ynions
registered under the Act. and to com-
pletely fetter the workers from chang-
ing their conditions legally,

1 warn this Government, I solemnly
warn this Government—and let this
warning from this House go out
into the country—that if any amend-
ment is passed which bars the wor-
kers from legally changing their con-
ditions of service in this unfair man-
ner, the result cannot be industrial
peace but continuous and permanent
industrial strife; that will be what you
are legislating for through this mea-
sure,

Then another point. We have accept-

ed arbitration. 1 am a party to it I
attended the Madras tripartite con-
 ference on behalf of the AITUC I
have got reports. Unfortunately, I am
not being given sufficient time to deal
with each of the points I wanted to
make. T have 2 volume to substantiate
my position. Who hag violated the

arbitration clause?
An Hon. Member: Employers.
1308(Ai) L5—8.
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Shri Daji: Again and again the em-
ployers, Why did we accept arbitra-
tion? Because we believe that as far
as possible adjudication should be
avoided and disputes between ems=
ployers and workers should be resolv-
ed in a peacelul manner by talking
across the table, But even they of the
INTUC and even the British labour
movement have been extremely sus-
picious and skeptical when arbitration
is sought to be made compulsory.
There is a difference between adjudi=
cation and compulsory arbitration. We
accept compulsory adjudication under
certain conditons for maintaining in-
dustrial peace because adjudication is
by a Judge under rules laid down,
under evidence known how to be re=-
corded. And it is appealable It is
something definite and positive. We
know that at least some sort of justice
will be done. But that is not so in ar-
bitration, There is no appral, no pro-
per rulog laid down, Therefore, we
have always insisted: arbitration volu-
ntary, adjudication compulsory, If
Government desires that a particular
dispute should go to adjudication,
Government has ample power under
sec. 10. Why should arbitration
be applied to all? How will Govern-
ment decide whether it affects the
majority or how the majority will like
it? - .

The concept of compulsory arbitra-
tion is a concept which we have
fought. This is a concept against which
ourselves and Nandaji fought the
British Government. We have fought
it not from todav but from 1928, From
that time the Indian working class,
whether belonging to the INTUC or
the AITUC haq fought it. We have
fought fhe British imperialists against
this concept, but that clause is being
now smuggled into this industrial Dis-
putes Act through the backdoor,

An hon. Mefmber: Very bad.

Shri Daji: This is most surprising
Whoever gave Government this sance
tion? No one. If ever some compulsion
is required in the matter of arbitra=-
tion, it is required in respect ot the
emplovers who refuse to go to arbitra-
tion. They want to involve us in liti-
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gation in the High Courts and the
Supreme Court, which we cannot
afford, We are all for voluntary arbi-
tration, But certalnly compulsory arbi-
tration militates against the very
spirit of trade unionism, it militates
pgainst the spirit of workers' freedom.

Industrial

Am I to understand that the Cong-
res; wedded to socialism is bringing in
a Bill on compulsory arbitration fore-
ing on workers willy-nilly binding
them to the award? Willy-nilly, Is
this the way in which they are pro-
ceeding in the matter? If this is the
way, then no one can hope for indus-
tria] peaze to be maintained,

I am pained that I have to say all
these bittey wards. Once and for all I
have to make this clear. We want to
co-operate, We want to work the
economy, We want the Plan to succe-
ed. We want to take a fair ghare in it.
We want the country to pros-
per. We want the greater
glory of our motherland, But if such
measures are introduced which fetter
us, which bind us hand and foot and
place us ut the mercy of the employ-
ers and petty officials of Government.

Mr. Chnu'lmn 1 would request the
hon. Member to co-operate with me
and conclude.

Shrimati Renu Chakravarity
(Barrackpore): There are not many
Members to speak,

Shri Daji: If this is Government's
attitude, I give this solemn warning:
the working class will not be ready to
accept this amendmeni tamely and
this Bill will usher in an era of con-
tinuous strife, industrial unrest and
struggle for which the responsibility
shall lie entirely on the Government.
Thercfore, in the circumstances, I feel
that the time is running out, In any
case, the Bill cannot be enacted in
this session. I appeal to the
Government to call 8 round-table
meeting. Let ug thrash it out. If I
have misunderstood anything, let me
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understand it, but I am sure most of
the points have been misunderstood
by the Government, wrongly aided by
the wooden-headed bureaucracy, mora
than half of whom are in sympathy
with the employers and not the em-
ployces. Let ug scrap this, and bring
forward a real Bill which will help
the workers and the country to march
forward to socialism,

Mr. Chairman: Shri Trivedi ] would
request hon. Members to co-operate
with me and take only 10 to 12 minu-

tes, so that more Members can be
accommodaloed,

Shri U, M. Trivedi: So far as I am
concerned, I do not think it will be
necessary for you to ring the bell.

From what Shri Daji has said, it
appears that there is some contro-
versy. In such meusuies, where
there are controversies, it is
always better that they  should
be ©brought before the House

afler reference lo a Joint Committee.
It is now too late for me to suggest it
because the Upper House has already
passed it, but thea it is not a very
wise step, Government should take
stock of it. If they bring forward an
amendment, it does not mean that the
amendment must be passed gimply be-
cause they have brought it forward.
If it goes to the Select Commitive, all
the fuss that can be raised in this
House can be decided in the committee
stage,

Then, 1 will draw your attention to
Clause 3 which affects me most, With
my little experience at the Bar, I have
found that Judges who are appointed
in the labour courts, either as the tri-
bunal or as a presiding officer, are
either inexperienceq or fossils, fossili-
sed people who have absolutely no
energy left in them. I cannot under-
stand the mentality behind the sugges-
tion that is being made that he may be
a person who isor has been a Judge of
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the High Court. If he is a Judge of the
High Court, you are not going to give
him a galary which is commensurate
with the salary that he iz already
drawing as a Judge, So, you will wait
for him to retire, When he retires, you
will tempt him with an offer to come
there.

Two wrongs are being done by the
Government by this method, The time
has now been reached in our country
when we must cry a halt to this evil
practice of appointing a Judge of the
High Court to any remunerative post
in any part of India, He must be com-
pletely shut off from it. He has en-
joyed a certain position, he must not
be lowered from that position, he
should not be allowed to have g tem-
tation, he should not be noticed by
people that he has been hankering for
a job.

I have seen Judges themselves make
recommendations, and then wait to fill
the post. They go on dragging on and
do not make the appointment of a fit
person tg the post, and as soon as they
retire even as Chief Justice, they get
the very post for which they were
making the recommendation. The re-
sult is that these Judges have a ten-
dency always to side with the Govern-
ment in disputes in which Govern-
ment js a party, Government doeg not
merely watch the proceedings, in one
way or other they are affected by any
strikes or any disputes that arise in
industry.

It is harmful to the country, harm-
ful to industry. harmful to the stri-
kers and the employers, these strikes
are not liked by anybody, disputes
are also not liked by anybody, but
they do arise, Things are not as we
want them to be Naturally, there-
fore, it is very reasonable that the
Government should consider this pro-
position whether or not there should
be a special judicial recruitment to be
carried out by the Government of
India at a different level, rather than
attracting District Judges, retired Dis-
trict Judges, High Court Judges and
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retired High Court Judges to come into
that employment.

And who is going to appoint them?
It is the State Governments. And in
every writ petition that is being filed
before the High Court it is the Govern-
ment which is a party to the procee=
dings. Government always aspires
that the decisions should be made ac-
cording to their sweet will and plea-
sure, The temptation is always inere
before the judges who are on the eve
of their retirement and it is they that
do the greater wrong. I do not for a
moment suggest that each one of them
is like that, But there are judges and
judges and we cannot deprive # man
of his human nature which is inherent
in him, It is that nature which temp's
him to do things which he should not
do.

1 am sorry I missed pne point. Even
the explanu:nry clause suggests that
people are nu forthcoming in suffi-
cient numbers. Why not a new service
be constituted? Why deprive younger
men of home appointmerts and pro-
vide mere fossils, a man who is com-
pletely tired. A retired judge will now
be 62 years of age and not 55, Why
call him and not a young man of 25?7
That ig also doing some harm to the
country in the shape of depriving
employment to young people I sug-
gest that the present metBod ol reeruit
ing a presiding officer to a labour
court or tribunal must be given wup
by the Government

I now come to clause 6 on compul-
s0ry arbitration, There are some argu-
ments advanced by some labour lca-
ders that they want a dispute should
go on for all times to come,

Shri A. P. Sharma: Some of them
arc sitting behind you.

Shri U. M. Trivedi: They want no
end tp it because they will be leaders.
only then. There is™nothing wrong in
compulsory arbitration Tt also js sug-
gestive of the democratic principle of
the rule by majority. What is wrong
there? If a majority decides to have
arbitration, then let them have arbi-
tration? Why should the minority be
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a.i. | to be a s'umbling block in solv-
ing uny dispute? 1 say, therefore, that
unlesg something radically wrong is
poirie]l out about this clause, this
clatse s not bad: it 1s not an impedi-
me.i. t0 the conclusion of the arbitra-
tion proceedings.

My predecessor was very vehement
about clause 10 and said that it shou!d
not be there. Looking dispassionately.
1 should say that Government has not
done much wrong in putting this
clause, There is no provision that a
minority of a par.icular percentage
should be there, Therefore, even if
there is one man or two m=n and they
make up their mind and want a ter=
mination of the award, jt can always
be done; he can give notice of it
Why should two men dictate to 2.000?
Determination of majority is not such
a difTicult question; it can be solved.
A r-rie*or may be kept and their note
may be taken, Some method can be
evolved. It should not mean that be-
cause of the absence of 2 method to do
it, it should be left to the hands of a
few to dictate terms to the great ma-
joritv. On the one side it may be said
tho. there may be persons who may be
bought cff. There is nothing wrong in
buying off whole majority, If 99 per-
sons can be bought off, it is better to
be bought off than to be one person
who claims not 1o be bought off.
What guarantee is there that the man
cannot be bought off? Perhaps the
employver might be interested himself
in preventing the award and himself
getting the award terminated. He may
put up 10 persons and create trouble
for all the rest of them So, the thing
can be argued both ways. I should say
that the amendment, as has been sug-
gested, is not wrong.

Even today, what I am feeling after
giving it a reading is this: these
amendments by themselves are of
ruch a far-reaching nature that this
House, although it may pass the Bill,
has not got sufficient time to study
them, The various pros and cons of
these amendments ought to have been
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discussed at very great length in a
Select Commitice. The Government
should take a lesson from this: that
in future, whenever such controversial
measures of this nature are brought
before the House, they should not
rush them by the backdoor by putting
them up through the Rajya Sabha and
gett ng them passed and then getting
them down our throat here, 1 would,
therefore, suggest that whenever such
a controversiul measure s to be
brought it must go to the Select Com-
mitlee, and full discussion of the Bill
must be had so that hon. Members
who have got their heart in legislative
business may be able to study all as-
pect  of  the various amendments
are being suggested and may be able
to express their view intelligently and
reasonably,

With these few remarks 1 commend
this Bill,

Shri A, N. Vidyalankar (Hoshiar-
pur): Sir, 1 feel that this Bill is
entirely non-controversial. The pro-

posals put are the result of the tripar-
tite conference where the representa-
tives o! the workers, the employers
and of the Government agreed to
certain measures. All the three parties
agreed. I do not know why Shri
Trivedi has introduced an element of
controversy and why he thought that
this measure ought to have gone to the
Select Committee. 1 thought that it
was an absolutely non-controversial
measure and that he would not import
heat into it.

Then, Shri Daji has imported heat
into it. He has tried to say and has
said something, or at least the major
part of his speech was not relevant
to this Bill. Tt was a general discus-
sion and a general condemnation of
the Government. For instance, he
said that this Bill and the whole
Government policy were wrong: that
the policy with regard to the indus-
tria] disputes has harmed or hurt the
workers’ cause, and the Government
has no positive policy and all that.
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That was not very relevant, because,
hig own criticism later on indicated
that the Government has got a positive
policy. He may or may not agree
with that policy, but this Bill embodies
that policy.

He said that he could prove clause
by clau:e and word by word that the
Industrial Disputes Act is a measure
that hurts the workers' cause, He
challenged it. I am prepared to accept
his challenge, and I can also prove
clause by clause and word by word
that how this Bill removes many of
the impediments which the workers
in their daily lives and in the factories
have been facing. He gtated that the
Government has a step-motherly
attitude. That is not so. As a result
of these measures—the Industrial
Disputes Act and such other Acts—in
the course of the past many years,
the Government has built up a labour
oode. It has embodied the workers'
rights in these measures. If you
compare what the workers have got
as a result of the various conventions
and laws and Acts, you will find that
the workers have made very great
progress and gained much, so far as
the policy is concerned. I may agree
that in the case of the administration,
it is loose. Especially in the States
the administration is very loose, and
the purpose of the various Acts is not
being served properly. It is not
because our Government does not
want it. It is not because our Gov-
ernment doe; not have a positive
policy. But as I said. it is because at
various places our administration,
especially in the States is loose.

Shri Daji alsa referred to clause 10.
1 was really amazed how he was try-
ing to distort and misrepresent things.
Shri Daji said that we were suppress-
ing the workers when we say that
unless the majority of workers agree
the termination of an award is not
possible. Tn clause 10 it is said:

“No notice given under sub-
gection (2) or sub-section (6)
shall have effect, unless It is
given by a party representing the
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majority of persong bound by the
settlement or award, as the case
may be.”

It does not say “majority of workers”,
it only refers to the majority of that
section of workers or that union
which was a party to the settlement.
It is clearly understandable. It is
absolutely just that if g wunion of
workers enter into some gettlement
and naturally, if a few workers, say,
seven or ten workers, send a notice of
termination of the award such termi-
nation should not be pos.ible. It is
not just, it is not fair. Therefore, the
majority of workers who entered into
the settlement should agree and send
the notice. What Shri Daji said is a
distortion, a misrepresentation of
things. I am really amazed that an
eminent lawyer like Shri Daji should
fail to read the words that are clearly
stated here.

S0 far ag this Bill js concerned, I
also agree that there should have
been a comprehensive measure. Of
course, these are measure; that have
been suggested. I want that there
should be some comprehensive
measure. There are many difficulties
that we daily face in the course of
administration of this Bill. I see that
the workers continue to represent to
the Government about®thosé defects
that have come to our notice in the
course of the administration of the
law. There are many defects. T d»
not want to take the time of “h~
House at the present moment. ™
need rectification. I would suggest
that the Mini:try should take up this
task with regard to the Industrial
Disputeg Act and other things, Shri
Daji and many other Members sug-
gested that these measures require
improvement and rectification of
defects.

Sometime back the hon, Minister
said that each individual worker
would be permitted to approach the
courts to get their grievances redress-
ed. That has not come yet. There
are other things also. In clause 19
you have laid down the procedure
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how the amount that is due to the
workers as a result of an award or
arbiiration would be determined. The
difficulty at present is that the award
is given and thereafter the amount is
determined by the proper authorities.
But then the realisation becomes
difficult. 1 know of cases where the
dues of lakhs and lakhs of workers
have not been realised. The realisa-
tion is left to the revenue officers of
the State. These revenue officers
sometimes cannot dare to go to big
people, big factory owners. They are
just paid Rs. 3, 4 or 5 and they write
that the notice could not be seived.
Of course, this happens in every case
under civil procedure. But in the
case of workers large amounts of
arrears are not paid. The eourt has
dwarded some arrears of pay amount-
ing to several hundreg rupees but it
is not paid for a year or sometimes
for years together. If wyou trv to
collect statistics about the money due
to workers which is in arrears you
will know the real state of affairs.
Therefore. 1 would suggest that the
courts and tribunals shou'd be ewven
the power of revenue officers so that
they could attach property and realise
the money. At present it is not pos-
sible and that is the biggest grievance
and the biggest hurdle in the proper
operation of this law.

Then, some hon. Members referred
to the introduction of automation in
certain offices. I am told that certain
machines are being imporfed by LIC
in which two operators can do the
work of 500 workers. There is ap-
prehension that many workers will
be retrenched because of automation
and that will create unemployment.
Government have agreed that modern
methods will be introduced provided
there will be no unemployment or
retrenchment. I am notf against
modern methods or devices. If they
are introduced for saving money or
for economy, well and good. But if
they are going to be infroduced at the
cost of workers, that is not justifed.
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The workers will strongly resist that
attempt.

I hope these suggestions will be
kept in mind by the Labour Ministry
and they will soon come before this
House with a new and comprehensive
Bill in order to remove the defects
that have been pointed out here.

Shri V. B. Gandhi (Bombay Cen-
tral South): This is an important
piece of legislation that is coming
before the House. We are thankful
to Shri Sanjivayya for the very lucid
speech that he gave, a speech that was
very much to the point. 1 was also
impressed by the well-reasoned argu-
ment that was given in the other
House by Shri Malviya.

This Bill seeks to make certain
changes in the Industrial Disputes
Act, 1947. A Bill of this kind is
necessary and jt has not come any too
soon. Of course, on that gcore 1 do
not propose to blame the Ministry for
we all know how the exigencies of
business in this House sometimes
make it difficult to keep to the time
schedule. So many Ministries try to
bring in their Bills at the same time
in a short session of Parliament.

It is very necessary that we remem-
ber that in this Bill and on thig sub-
ject it is not necessary to take a
sectional view or to look at it from
the point of view of a sectional
interest.

The Minister has done very well in
giving us a categorical statement that
no unilateral decisions have been
taken and embodied in this Bill, that
in this Bill have been embodied only
those decisions which were taken on
a triparfite basis in the meetifigs of
the Indian Labour Conference and the
Standing Labour Committee.

Much has beén made of the claim
that this Bill should have beén miade
moré corfiprehensive and should have
Béen presentéd in a more consolidated
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shape. But we must remember in
this connection that the first thing is
that this' is a social legislation, and
in any kind of social legislation prob-
lems change, new problems arise and
demand new solutions; and it is cer-
tainly not the wiser way to deal with
legislation of this kind by waiting and
holding up progress, saying that a
more consolidated measure can be
brought in. Besides, there is another
disadvantage. In an effort to bring
about consolidation, we are also in
danger of bringing in rigidity and
unchangeability in our outlook. It is
not a very desirable feature of the
situation. Sometimes 1 am tempted
to feel proud that we in this country
are developing our labour movement
along independent lines. We have
been trying to solve our problems in
our own way and based on policies in
keeping with the genius of the people.
‘We have never allowed ourselves to
forget that in this kind of legislation
of labour matters we have to deal
with people who have an adult fran-
chise. Every man has a vote, and
that fact has been kept constantly in
mind in every effort we make.

Mahatma Gandhi had seen the
necessity and the wisdom of taking
interest very early in the labour
movement and the welfare of the
workers. And, as we all know,
Nandaji has spent a whole life-time
in building up the labour movement,
through years. As a result of these
offorts we have been able to evolve
a labour movement which is non-
political and non-partisan. We have
been able to give a good answer to
the other parties, with this new form
of labour movement, the other bodies

who have always had or have mostly
union.

had a communist-dominated
Mr. Chairman: The hon. Member's
time is up.
17 hrs. o
Shri V. B. Gandhi: Shall I conti-
nue’
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Mr. Chairman: If he wants to con-
clude in a8 minute or two, I have no
objection.

Some hon. Memliers: Let mum con-
tinue tomorrow.

Shri V. B. Gandhi: May I have
some time tomorrow? I would require
some more time.

Mr, Chairman: He would like to
continue on the 3rd?

Shri V. B. Gandhi: Yes.

Mr, Chairman: That is all right.

COMMITTEE ON ABSENCE OF
MEMEBERS

TENTH REPORT

Shri Khadilkar (Khed): Madam, I
beg to present the Tenth Report of
the Committee on Absence of Mem-=-
bers from he sittings of the House.

e

17.01 hrs.

PROPOSALS FOR STREAMLINING
OF WORK OF I. & B. MINISTRY*

Mr. Chairman: New, the House
shall take up the half-an-hour discus-
sion. Shri Nath Pai.

Shri Nath Pai Rajipur): Mr.
Chairman, the Minister of Information
and Broadcasting in the statement
which she made had, among other
things, this to say to the question
which wag asked of her about the
working of the Ministry which she
has been currently heading. She
said: —-

“The problem (basically) before
us is...... of so revitalising the
entire Ministry as to enable its
different organisations not only
to keep more closely in touch

*Half-an-Hour Discussion.
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with the demands of the people,

but also to be more alive to the

newest ideas and methods and to

the needs of our changing times.
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While varioug shortcomings and
deficiencies have been pointed out
in Parliament as well as outside
in the working of almost all the
organisations of this Ministry,
criticism in the main has been
concentrated on the functioning of
A LR and its programmes. The
Ministry is gratefu] for the help-
ful suggestions that have been
made.” T

It was a fortnight statement, a
courageous statement, a candid state-
ment and the Minister deserves con-
gratulations for having made a depar-

" ture from the usual stand that Minis-
ters take whenever their departments
are under fire, under criticism. Rather
than strike the posture that nothing
whatever is wrong with her depart-
ment and her Ministry except the
fermented imagination of eritics, she
boldly accepted that there is much
that i: wrong, that needs to be looked
into. Further, she said that she would
be glad if she is helped in the process
of puttirig this very vital organ of the
Government of India into order.

I was a little encouraged in my
effort to raise this berause for a very
long period of time one had been
reading in practically every important
journal in the country eriticism, both
gigned and unsigned, and some of our
best columnists were expressing their
anxiety about the way the ATR had
been functioning over a period of
time.

My second encouragement came
from the fact that when I raised this
question, senior leaders of the ruling
party like my dis‘inguished friend,
Shri Hanumanthaiva, Shri Harish
Chandra Mathur and many others,
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very readily agreed that we should
try to raise such a discussion. I do
not know if you do not call him senior
or you are embarassed by the fact
that he signed this for this discussion.
The Deputy Chief Whip is laughing
and therefore [ raised it.

In the very beginning I ghould like
to say that during the very short time
at my disposal I should like to concen~
trate my criticism on some salient
aspects which show that there is much
that we can do to improve the stan-
dards of the service the All India
Radio has been giving to the country.

First and foremost, I do not know
if it has been properly realised by
those who run the All India Radio
what a unique, mighty, powerful
instrument it is of fostering what we
have all been trying to achieve but
not succeeding, what has been eluding
the fingers of all of us, namely,
national integration, the sense of
unity, raising the cultural standards
of our people, creating a new awaken-
ing and even to a great extent pro=-
moting education, There is no medium
so imporani, so vital, as this that is
available to a modern society. And
yit when one looks at the long sad
chapter beginning with 1927 to 1964,
one is alarmed at the many opportu-
nities that have been so miserably
lost. 1 do not know what part the
All India Radio plays in our life. The
B.BC. in Britain, for its cultural life,
intellectua] life and political life, is
the main stream of life. How apart,
how different, how remote, is the All
India Radio from our life. It in no
way reflects our life; it in no way
shapes our life, moulds our life; ib
plays no part in our life and we have
no part in the life of our All India
Radio. Tt is called ATR—it is truly
in the air most of the time; it has not
after all these 45 vears been able to
strike roots in the soil of this coun'ry.
It remain: supremely in the air. In
a countrv like ours, where literacy is
go limited, where the total circulation
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of newspapers is 5} million, we can
reach the remotest corner of our
country, we can meet and come in
contact with the dumbest of our
fellow countrymen through the medi-
um of the radio, give him the
message of new [India, bring him
nearer to this capital which is far
away from the Garo hills, from the
remote parts of Andhra desh or Coorg
hills where the people live. This was
the one instrument which an imagi-
native mind could have grasped with
both hands and tried to use it as a
new power that has been made avail-
able to us by science and technology.
Unfortunately, that has not been so.

Madam, I wag a bit distressed when
I came here and a friend a.ked me
whether the criticism has been inspir-
ed by this or that I have never
condescended in my life in espousing
a cause at the behest of anybody
unless I deeply feel that it j; a cause
which needs to be raised on the high=
est forum of this country. But I
would also like to say that when I
am convinced, neither ma'igning cam-
paign nor this kind of intimidation of
which I got a taste when I came here,
will deter me from raising my voice
in the highest forum of our country,
my Parliament.

Here is one of our noted journalists,
Mr. George Varghese who belongs to
no party and who js regarded as an
objective eritic of all that is happening
in our country. This is what he has
to say about the way the All India
Radio functions:

“The radio immediately, pro-
bably, is the best hope but not
All India Radio in its present form.
A.LR. is as dull and bureaucratis-

ed as the post office....”.

I think, post offices sometimes are a
bit more alive and responsive to our
people than generclly what the A.TLR.
is. It is in sheer boredom that I turn
to All India Radio and before I listen
to it for flve minutes, unless there are
some good Hindi comments which
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normally are delivered in melodious
voice and very competently—] like to.
improve my Hindi and it brings to me
the charm, the beauty and the majesty
of Hindi—when 1 listen my own.
language in which the bulletin is.
read out, 1 get simply shocked and I
get pain in my neck when I see the
artificial, the theatrical way in which
the Marathi language, the language
of Jnaneshwar is used. I can never
listen to it. Accidentally, while try-
ing to get something better there,
sometimes I get trapped into listening-
of that bulletin. And what an outrage
of my language! I think of those
whose mother-tongue is Marathl. The
Hindi people are more lucky. They
have chosen able people and I think
they do the job ably. I like most of
that though I cannot competently say
about all. T do not regard myself as
competent to pass criticism about that.

Then, he further says:

“In this, therefore, neither
talent nor imaginatiion is lacking
but they are not given any but the
most limited outlet. Initiative is
severely restricted by the very
structure and concept of All India
Radio as a department of the
Government, an official mouth-
piece, non-controvetsial = except
when crudely propagandist and
unconcerned with listeners res-
ponse and subject to constant inter-
ference and pressures from people
who know nothing about broad-
casting.”

When 1 see George Varghese or Frank
Moris or Chanchal Sarkar or pcople
of that calibre and standard and
objectivity raising their voice, it be-
comes nocessary that we do  not
decieve ourselves that since an assur-
ance has come from the Minister, all
is right—I do not mean the present
Minister, but her worthy nredacessors,
a disinguished line of Ministers who
preceded her and who repeatedly
assured that we are doing well
What is the comparison, and what &
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I said, heré was a certain vital ins-
trument which could have been turn-
ed to great use during the transitional
period of our life, but every oppor-
funity you give is missed.
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¥ shall take one example. There was
this great tragedy which befell our
country, namely the Chinese invasion.
M was 5 tragedy, and it was a chai-
lenge. How did AIR rise to the occa-
sion? Six days after the invasion, the
first challenge to India's sovereignty
and freedom, here was the main ins-
trument of communication, of infor-
mation, for awakening the people and
raising their morale and welding them
into one team to fight this monstrous
challenge to our survival and exist-
ence, coming out with a feature. of
course, news was given. Somebody
said during those days that, from jour-
nals to Generals, if anyone who
wanted to know what was happening
in NEFA or Ladakh, he had only to
turn to Radio Peking. What a sad
commentary on the working of ATR?

1 know, of course. that they had a
hendicap, and 1 would not hold the
AIR responsible for what is not its
field of activity. The briefing was
‘done, I am told, by the Defence Min-
istry at‘6 p.m., and from 6 p.M. till
the next morning six o'clock, for the
agonised nation, every moment want-
ing to know how the jawans were far-
ing, what was happening to holding
the line, whether it was being s'l.a_bi-
lised, whether the enemy was coming
forward ruthlessly and so on, there
was no guidance, no information, and
no piece of news from AIR. Here was
a challenge to our existence, but this
was how the main instrument of Gov=
ernment served the country.

I remember how it can quickly de-
generate from being an independent
body which it is supposed to be to
being a mouth-piece of the ruling
party. During the strike of 1960, Dr.
Keskar was the then presiding deity
of the ATR. We, who were the vic-
tlms of the propaganda thought Was
jt the gentle’ gpirit of Dr. Keskar, in
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every way, a gentleman, or some noto-
rious doctor who had presidéd o¢n the
radio of another country?’, for during
the strike, so monstrous was the dis-
tortion, completely ignoring all tenets
that it wag to serve the people and
not any party, and it dig everything
to distort and discredit the motiver be-
hind the strike and mislead the public
opinion,

17.13 hrs.

[MR. DeruTy-SPEAKER in the Chair]

Then came another test of the AIR's
function, its efficiency and its imagi-
nation, and the kind of calibre which
it throws into action when it is called
upon to serve the people. That was
on the 27th May, when a shocked na-
tion learnt of the demise of free India’s
first Prime Minister. It is a sordid
affair. There is no major national
journal which hag not taken note of it.
I am not interested in going into the
gruesome details of it because it is
a sad chapter. But better service could
have been rendered, because it was
not only a passing but at the same
time we were called upon to create a
new India immediately; when there
was the shadow of death hanging,
there was the dawn of a new India to
be welcomed, because India had to
continue; a Jawaharlal Nehru is not
born every day nor does he die every
day. But how was the nation served
on this occasion?

All that you hearq on AIR for long
hours, when with tears in their eyes
and a choke in their hearts, people
were glued to their sets throughout
the country, was only some doleful
music, and all the time an announce-
ment that the President was going to
gpeak. Within an hour and a half of
the assassination of the Father of the
Nation, Sardar Patel and Pandit
Jawaharlal Nehru were giving com-
fort to the nation and calling upon the
nation to stand umited. That was
an assassination, and the whole nation
wag taken by surprise. I am not a
critic, and 1 shall give duve credit
where credit is due. This happened



so05 Streamlining of
Work of

on the occassion of Gandhiji's assas-
sination. But here you find that from
1.55 p.m. till 8.30 p.Mm., the nation was
only told that the President was going
to speak immediately, but for unknown
reasons he did not speak till 830 pim.
The reason was simple. Not even the
most elementary precautions had been
taken. Since we knew that this cata-
strophe was one day or the other going
to come, AIR ought to have been pre-
pared, because beloved gs Jawaharlael
Nehru was, he was mortal, and its
impact on the people’s mind ought to
have been anticipated and precaution-
ary measures taken to foresee what
would be the impact, if things were
not proper!y relayed in an hour like
that. But nothing happened. The
President came on the air at 830 a.m.
when even something worse happen-
ed. The AIR. the one instrument for
stabilising the morale of the people
and for enabling them to gee & new
leaf. and asking them to hold stead-
fast in spite of their mourning and
sorrow, went off the air at 3-30 p.M.
and was off the air for two long hours.
Oft the air for two long hours! We
thought that this was in respect, for
which it ought to have gone off the
air for two long minutes. But it went
off for two hours. The statement that
hag been made in reply to the question
that it was not two hours but half an
hour ig totally wrong. Is this the way
of functioning? Is this the way of
rising to the occasion?

The next day’s covering—was it any
kind of a credit to All India Radio?
Apart from the gross inaccuracies in
describing the funeral procession what
did we find? A Funeral procession is
a sad thing. The only way of standing
before death is, as our forefathers have
tolg us, standing in all simple dignity
before death—no sentimentality, no
exaggeration, no drama before the
tace of death.

“srred fg uaTgerda T aen €
But here was something that seemed
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different, almost vulgarising the death
of the greatest Indian after Gandhiji.

Shri Thirumala Rao (Kakinada):
All these pointg have been replied to
on the floor of the House. What is
the purpose of this eloguence then?

Mr. Deputy-Speaker:
up.

His time is

Shri Nath Pai: I do not know what
is annoying Shri Thirumala Rao. It
has not been replied. I am having this
before me. It has not been replied
to. He might have been gatisfled. I
have every right to ask for satisfac-
tion why it was done in that way. why
Indians were referred to as ‘swarms
of flies'. He may be proud that In-
dians were called ‘swarms of flies' on
the All India Radio. T am not. T am
ashamed, and I think Jawahar!al
would have been embarrassed to know
that the Indians who came to pour
their devotion on him were referred
to as ‘swarms of flies'.

May I know what are the standards
in dealing with the 13,000 unfortunate
staff artists? How are appointments
made? We have 13,000 staff artists;
2,000 of them staff artists, the others
casual. Is there any method adopted?
The late Shri Lal, wh&n he was Sec-
retary of this Ministry, had laid down
a method. We have some very good
staff artists. I feel proud of the way
some of them who announce our bulle-
tins do the job. But after 13 years
what security of office have they got?
They have to depend upon the mercy
of one official or another for the ex-
tension of their tenure of office. ¥oumg
artists have to go. What is their right?

Mr. Deputy-Speaker: This is a
half-hour discussion. He should wind
up.

S8hrt Nath Pai: T know, It igz cus-
tomary for the Member who raises it
to take such time. I will conclude in
another two minutes.

Mr. Deputy-Speaker: There are
other Members who have given notice
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for asking questions. The Minister
has then to reply.
Shrd Nath Pai: I will take two

minutes to formulate these questions
and then it will be possible for the
Minister to reply.

May I know if there is any standard
about audition? Formerly there used
to be an independent committee about
those who read the bulletins? This
independent committee has been dis-
missed. I do not know why. A depart-
mental committee ig there now. Ig this
tair, that in a matter like audition we
depend exclusively upon the depart-
mental committee?

The same about appointments, Ap-
pointments are left to the discretion
of a few individuals. [ am not against
any particular individual. I am inter-
ested in having my All India Radio as
a serviceable instrument of the people
of India. that it is used to further those
national ends to which made an ear-
lier reference.

I would also ask whether the Minis-
ter thinks that these allegations are
true. I feel distressed to repeat them,
which I asked in my question
whether the All India Radio, as one
journal says here, is a ‘federation of
cliques, groups and intrigues.’ The
radio and television have to be carried
in a great delicacy and with imagina-
tion, without any kind of spirit but
the spirit of camaraderie and team-

work. If it is not there, it cannot
work.
Mr, Deputy-Speaker: He should

conclude,

Shri Nath Pai: I would ask whe-
ther in the light of this—I should have
liked to say many more things—the
Minister will ecarry out her promise,
and the hopes which she has held out
—1I hope she does not take the facile
attitude that the hon. Member who
thought it his duty to interrupt me
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took; she herself said that much is
wrong and it needs to be looked into—
whether in the light of all this, this
inquiry will not be a departmental in-
quiry, it will not be the usual white-
wash, but she, in pursuance of her
promise which she made that new hori-
zons exist, much can be done in the
limits, will really try to convert All
India Radio into an instrument for
forging a new nation.

Shri Vidyacharan Shukla (Maha-
samund): May I put a question?

Mr. Deputy-Speaker: Three people
have already given previous intima-
tion.

Shri Vidyacharan Shukla: I have

also sent my notice.

Shrimati Renu Chakravartty (Bara-
ckpore): Our names we have sent, 1
hope you have received.

Mr, Deputy-Speaker: I have got
only three names. Shrimati Savitri
Nigam, Shri Prakash Vir Shastri, Shri
D. C. Sharma.

S8hri Hanumanthaiya (Bangalore

City): We have signed.

Mr. Depuly-Speaker: There are 15
chits.

Shri Hanumanthaiya: No. The ori-
ginal motion is signed by us.

Mr. Deputy-Speaker: I have got 1B
chits after the discussion began.

Shri Hem Barua (Gauhati): I sent
before that.
Mr. Deputy-Speaker: I will allow

about half a dozen Members, not more
than t'at. Otherwise, it ceases to be
a ha'f-hour discussion,

Shrimatl Renn Chakravartty: What
can we do?

Mr. Deputy-Speaker: T am sorry. We
have to stick to the rules.
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Shrimati Kenu Chakravartty: But
we must be allowed to put a question.

Shri Hanumanthaiya: What about
the people who have gigned the origi-
pnal motion? You are reading name:s
sent subsequently.

Mr. Deru'y-Speaker. T will call one
by one. 1 will give ten minutes for
questions, as many as possible.

Shri Harisp Chandra Mathur (Jal-
ore): Let us first clear the position.
We do not want any extra privilege to
ask a question. The question is that
certain Mombers associated them=
se.ves in asking for this discussion.
The names of the Members who have
asked for it are there, Those pecople
have got to be culled first and then
those who have given further notice
under the rules are to be called.
read

Mr. Deputy-Speaker: [ will

the rule:

“There shall be no formal mo-
tion before the House nor voting.
The member who has given no-
tice may make a short statement
and the Minister concerned shall

rep: shortly.”
Here, the Member who has given
notice is Snri Nath Pai, and others

have supported him. They may not
get a chance to ask questions. Any
Member who has previously intimated
the Speaker under rule 55(5) may be
permitted to ask a question for the
purpose of further elucidation.

Shri Hanumanthaiya: Even accord-
ing to your interpretation....(Inter-
ruptions)

Mr, Deputy-Speaker: They have
~igned the notices. That will only
support the motion for discussion.

Shri Hanumanthaiya: No.

Mr. Deputy-Speaker: 1 will give a
chance to six or eight persons, but I
cannot give a chance to all, because
then it will cease to be a half-hour
discussion,
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Shri Hem Barua: [ sent in my
name. I cannot understand how tne
notice sent to you can be missing 1m
the way. We gave it.

Mr. Deputy-Speaker: T will go on
till 5.30 with questions.

Shrimati Savitri Nigam (Banda): 1
would like to know twp things from
the hon. Minister.

Mr. Deputy-Speaker:
question.

Only one

Shrimati Savit:1 Nigam- First of all,
I would like to have a little clarificu-
tion about this streamlining business.

Mr. Deputy-Speaker: What is your
quest.on? Please put your question.

Shrimati Savitri Nigam: I am going
to put the question. I want to know
what the hon. Minister means by
stremwnlining. Does she mean that the
AIR should be developed accordiing
to the ncveds of the times according
to changing circumstances and chang-
ing times, or does she mean that there
is something definitely wrong which

should be rectified. First of all, 1
would like to know this.
Mr. Deputy-Speaker: Only one

question. I am not alléwing’a second.

Shrimati Savitri Nigam: This is an-
other part of the question,

Mr. Deputy-Speaker: No.

A wewE aw (faeix)
‘ITeE WErEE, & W9 F I gEAn
TS TETT HeaT WRIAT & UF UG AT
AEAT §, THY wEw ¥ Sar fw oot s
ATT 9T & WYX W § FFT fF e
I AT ¥ 13,000 ©TH ATeRH 0
w1t & § fomsr A0 @+ 13
w1 A & 1Y AfeT ot aF I
o3 AT & wrew #§ A earfae o
feramer & W & @Y faar mar § A @
7z wra¥ faarr Y S & 398 wrrw ¥
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BE wga faota 4@ foar mar wgqan
IR A 7% w5 oo Ay awd ?
a1 {67 w1 WL 9T T A=Y w0
faoir wd forr o @ 7 wife qar
Fears § 91 w7 TF 13,000 FAT AT
Mg F T wEw g g

Shri D. C. Sharma (Gurdaspur):
May I know if the statement made
by Mr. Nath Pai with regard to the
reporting of the tragic loss to the na-
tion in the death of our late Primew
Minister is correct? I want a categu-
rical statement from the Minister whe-
ther the a'legations he has made are
correct or not and how the All India
Radio reported this very tragic thung
which happened to our pation.

sor1

Shrimati Renu Chakravarity: May I
know whether this is one department
in the Government where the Direc-
tor-General is supreme and he can
administratively appoint people upto
salaries of Rs. 1200 without reference
to the UPSC and he is the boss of a
highly technical department like the
News Services Division or the Exter-
na! Services Division, whether and if
it is a fact that these charges of nepo-
tism and incompetence ugainst the
Director General have really led to
deterioration in the work of ‘he AIR

Shri Hem Barua: This House has
been  suggesting times  without
number that the All India Radio be
converted into a full-fledged autono-
mous corporation on the lineg of the
BBC. May I know whether Govern-
ment have given any thought in that
direction?

Dr. L. M. Singhvi (Jodhpur): We
would like to know whether there
are any interim measures before the
fu.l fledged report of the commission
to be appointed is available end whe-
ther the idea of appointing a com-
mission for a full-fledged enquiry
into the working of this Ministry is
still before the Government and before
when it is to be finalised and when its
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report will be published and
would be its terms of reference.

what

Shri Harish Chandra Mathur; May
I know what personal experience of
the hon. Minister prompted her 1o
make the stimulating reply under re-

ference and what is her broad
approach to bring about {improve-
ments? '

Shri Hanumanthaiya: Will the hon
Minister be pleased to tell us the time
allotted to Karnatic music in the Al
India Radio according to the rules? I
am told that it is one-third of the
time in the national programme and
that is not adhered to and the time
allotted is not being given. Secondly
why in the Delhi Station of the All
India Radio most of the time it 13
Hindi and North Indian music and
Karnatic music is not given its due
importance?

-

Shri Vidyacharan Shukla: We have
heard reports that there is a move,
official as well as non-official, to
restrict te scope of the proposed en-
quiry into the affairs of the All Indiu
Radio and these reports have been
circulating for some time and it would
be very good if the hon. Ministe:
gives ciarification about the scope,
terms of reference, etc. of the com-
mittce which is going to enquire inte
the affairg of the All India Radio.

st go o WavY (2T ): W¥,
HIY G2 AT IH qgE F FIC Ay g0
F7 qrdY oft 9 W 7 " glEar Waan
F fedy sy &Y w1y swrar A B
& gvw g Agwa g | K fet a1 AY
ST AN AT § W) T A 9 a
& a1q 77 gvar g f¥ e 9 @ o -
FW wEr aar §, w8y dfew R
¥ @t F are fwmw &1 gl ag ¥ wa
T HE AR AT T g wig
TG T A JAF AT I F wTH ¥
T, U 09T 19T T & | g ey
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gt TR gA F AR IV OF A AT
& Aq quat § fv o ofaw @ G
feqmr Az Y Wegr v o & &
wf WY § feaf ¥ gao Wear adr ¥
FHAT ¥ | TAF F07T qGT &Y HIBT FW
foan ot wr & 1 & 38 At ¥ faaw @
¥ Wt WERAT & FAqAT Tga fw 3w
AT | IAFT 74T AAAT & T I 3H THT
§ qAAI KT FAT FL |

s gew ¥ ®FHTT (I979)
fredt a7 awz du=r & Wy A1 7=
qIAt 97 TE7 F 0T T4 s woAT 9qr
fe et fawmr & o7 39 afeet
FGH FH FW ¢ WIC gz 419 W7 "
2 f& a1 gro1 & angs s97 s
fear wmar 2, a1 & swAar 9@ g fE
w1 oz a1y aEr § 7

Shri Khadilkar (Khed): May 1
know from the hon. Minister whe-
ther it is a fact that the Central IHall
pass of the News Direclor of AIR is
withdrawn? Shri Nath Pai just now
described that AIR is a sensitive ins-
trument which is supposed to reflect
the rhythm of social progress in this
countrv. If the News Director is not
to keep in touch with the people's re-
presentatives, how would it affect the
presentation of news by AILR.?
What has happened to this order—na:
it been withdrawn or does it still con-
tinue?

Shri Ramanathan Chettiar (Karur):
May I know whether it has been
brought to the notice of the hon.
Minister that the present Director-
General, to cover up his inefficiency,
hag got his own lobby to do propba-
randa and, in case it has not been
brought already to her notice, may 1
know whether ghe will enquire into
itr

Shri Shivaji Rao S. Deshmukh (Par-

bhani): May I know from the hon.

* Minister whether, in her appraciltiva
efforts to clean—
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Mr. Deputy-Speaker: Order, orde"
I did not call the hon. Member, I am
sorry. There is no timé.

o eI W Ao (FIzT) pAA
ot AYfem fgam @

Shri Bade (Khargone): On g point
of yrder. The Speaker or whoever is

“ssiding is alsq bound by the rm'es.
i+ the rules, it is prescribed that if
notice is given before the discussion
begins, that Member who had given
notice should be given a chance. 1
was the first one to send a chit along
with some other colleagues. If I am

not given a chance, how can others
be given?
Mr, Deputy-Speaker: I have ex-

ceeded the time by 15 minutes. It is
not possible to give chance to every-
body who sends a chit.

The Minister of Information amd
Broadcasting (Shrimati Indira Gan-
dini): Mr. Deputy-Speaker. Sir. Shri
Nath Pai has delivered a very elo-
quent and moving speech. If he will
allow me to say so. it was not correct
in all ity aspects. Most of the ques-
tions he has asked were answered to
the best of our ability in the statement

which 1 had placed on the Table of the
House. Ag the hon. Member has him-
self pointed out, in that statement, I
admitted that much could be done to
improve AIR ag well as other seclions
nf the Ministry. But perfection is a
state which few of us, if any at all,
can hope to attain. I know that none
of the sections of my Ministry will
ever say that they are perfect; no
matter what we do, how much we do,
there i always room for more to be
done and for greater perfection.

Having said that—Shri Nath Pai
himself has read out from my state-
ment—I do believe that there is room
for improvement, and we are going
into this matter very, very thorough-
1y, and that is why it has taken 3 little
more time than we had anticipated. T
shall first deal with some of the parti-
cular questions. The question of staff
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art'stes hag been mentioned. The num-

ber of staff artistes working there are
1,800 and not 13,000.

sors

Shri Nath Pai: That may be the
nuner of gtoff artistes. but there are
9.0°0 (o 11.000 casual artictes.

Shrimati Indira Gandhi: More deci-
sions are adopted by the Commi:tce in
wh'ch non-officials are included. There
were various committees of enjuiry,
There was one departmental enguiry
somctime ago, which made some re-
commendations. and many of Lhose re-
cemmendations have already been im-
plemented. It is alsp true that ail the
staff a tistes were not satisfied with
the Committee or its recommendations,
becsuse they were not represcnied on
the Committee itself although they
were sent for and their viewpoint was
taken. 1 have myself agreed to meet
all those who are now dissatisfieg and
to 2o what comnlaints they have and
as far as possible we shall try to meet
those complaints.

With regard to the allegations
which have been made regarding the
way in which the funeral was dealt
with, T am sure you will appreciate, 1
was not in a position to hear these
programmes myself and, therefore I
cannot express ‘my personal opinion.
These matters are very much a ques-
tion of one’s personal taste. Views
have been expressed even in  this
very short time both for and against
the programme, as hon. Members
have noticed. This is the sfate even
.in the public. There are a large
number of people who appreciate the
programme and there are people who
do not like the way that it was done.
But it wns also, I think, Members
should appreciate, in extremely diffi-
cult conditions that the AIR was
functioning, because due to enormoual
crowds they were not able to get
through everywhere they wanted to
go, they were not able to get the peo-
ple they wanted for commentary and
there were many other difficulties in
~thelr way. -
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With regard to the President's pro-
gramme, this was entirely up to the
President when he will  speak, As
messages were received of the speech
they were announcd.

L

Shri Nath Pal: The President was
ready with his speech at three o'clock.

Shrimati Indira Gandhi: I am glad
Shri Nath Pai hag his own spies there,
What information the Ministry got
finally they had to relay; they were
not listening round the corners...

Shri Hanumanthaiya: The gentle-
man who gave the running com-
mentary on the funeral procession
was the most ineicient man [ have
ever come ACTOoSS.

Shri Thirumala Rao: It has got
Presg appreciation all over the world.

Shri Hanumanthaiya: | am extreme-
lv sorry. He did not mention the arri-
val of Mr. Dean Rusk and Shri Chavan
in g helicopter,

Mr. Deputy-Speaker: Order, order.
The hon. Minister hag not yielded.

Shri Hanumanthaiya: She has yield-
ed, Sir.

Mr. Deputy-Speaker: She has yield-
ed to me, not to Shri Hanumanthaiya.

Shri Thirumala Rao: This sort of
personal things should not be brought
before the House. Shri DeMello s
considered to be one of the best men
in thre world. Our friend here iz say-
ing that he is the most inefficient man.
I am not here to defend anybody....

Mr. Deputv-Speaker: Order, order.
The hon. Member cannot make a
speech now.

Shri Hanumanthalya: It seems: as
though he is interested in him per-
sonally.

Shri Thirumals Rao: He received
the national award only recently:
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Mr. Deputy-Speaker: Order, ordcr.

Shrimati Indira Gandhi: T do agree
that it is not fair to mention people
by name, especially officials, who are
not in a position to answer them-
gelves here.

Shri Hanumanthaiya: I only want to
say one thing on a point of personal
explanation. He has made that alleza-
tion.

Mr. Deputy-Speaker: Order, order.
You cannot go on at this rate,

Shri Hanumanthaiva: T will give
only one instance by way of personal
explanation. When Mr. Dean Rusk
and Mr. Chavan our Defence Minister
came in a helicopter, that very im-
portant item was not mentioned by
this great man for whom he has great
admiration. (Interruption).

Mr. Deputy-Speak~r: Order. nrder.
The Minister must be allowed to con-
tinue her speech.

Shrimati Indira Gandhi: 71 had al-
ready admitteq right at the beginning
that we are not claiming to be per-
fect or that no mistakes were made.
T said that right at the berinning and
T had have said it <everal timeg puh-
licly. privately and in everv possible
way.

Shri Nath Pal: Should they be so

imperfect?
Shrimati Indira Gandhi: Some
charges about nepotism and =0 on

were made. I do not believe in this
kind of general charge. It the hon.
Member has any specific case in view.
I think he should intimate it to me
and T will certainly look into it.

Ag far as the Director General's
right of appointing people is con-
cerned, he can apooint people who
have a fee up to Rs. 500 only.

Shrimati Renu Chakravartty: With-
out referring to the UPSC?

1308 (Ai) LSD—8.
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Shri Nath Pai: Any Committee to
assist him?

Shrimati Indira Gandhi: Yes. Com-
mittees have been appointed to assist
him.

Then, I am afraid, I do not have the
exact amount of time that was devot-
ed to Karnatic music. But we do
have Karnatic music in regular broad-
casts, in the National Programme and
also in Vividh Bharati.

I am sorry, I have no information
of what happened in the other House
regarding spies from Pakistan, but I
can assure the hon. Member that
there is no Russian propaganda being
carried on by AIR, or indeed propa-
ganda for any other country.

-

st pew W wgATa: Tz ZYr
91, ZAT & 1

Mr. Deputy-Speaker: Order, order.
We cannot proceed in this manner.

Shrimati Indira Gandhi: The most
important guestion which Shri Nath
Pai and some others have raised is
with regard to the Committee of En-
quiry which T have talked about my-
self. Ags T gaid, it is tgking a little
long time because we want to do a
thorough job. We are in communi-
cation with experts who are advising
us how to proceed with it. We hope
that this matter will get under way
very soon. T had hoped that such a
committee could report in three
months, but T am told that it would
not be possible and the time that is
sugrested is six months. We have
not vet finalized either the names or
the terms of reference, but we do
want this to be. as T have myself
stated on the floor of the House. as
thorough as possible and we want to
work at two levels: that is. to tell us
the things which we can do imme-
diately while they are thinkine of
bigger changes which mav take more
time. With regard to the anestion
whether there should be a corpora-
tion or not, this is something which
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has got to be considered at the Cabi-

net level, although this Committee
may give its views on this.

5019

Shri Hem Barua (Gauhati): Have
You suggested to the Cabinet the idea
of a corporation?

Shrimati Imdira Gandhi: It depends
upon what view the Committee takes.
I personally do not think that just
having a corporation will necessarily
improve anything, because it is a
question of having the right person
in the right place, and that will be
jugf as well in the present circums-
tances as in a corporation.

Shri Hem Barua: But you do not
have the right people at the right
places now.

Shrimati Indira Gandhi:
make an attempt to do so.

We wili

Having said all this, I must alsa
put another fact before the Members,
which is this, that all the depart-
ments of the Ministry are working
under a very difficult circumstance,
which is lack of resources, lack of
finance. At every stage we are told
to cut down at a time when I perso-
nally feel that the Ministry should
expand. By expansion I do not mean
the personnel necessarily.

Shri Hem Barua: Are we to un-
derstand that the Finance Minister is
not co-operating?

Shrimati Indira Gandhi: Most of
the discontent of the gtaff artistes are
about their emoluments. We cannot
increase them until we have larger
funds at our disposal. With regard
to staff artistes, there are two kinds
—regular artistes and artistes engag-
ed on contracts. Ag far ag regular
staff are concerned, their emoluments
and conditions of service were re-
viewed by the Second Pay Commis-
sion and they are governed by the
same rules and procedureg 8as are
applicable to all other Government
servants, sl
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Dr. Sarojini Mahishi (Dharwar

North): But they are not treated as
Government servants,

Shrimati Indira Gandhi: Even the
non-regular artistes have the usual

benefifs like medical aid, allotment of
government residential accommoda-
tion, ordinary and maternity leave,
travelling allowance and so on.

Shrimati Reau Chakravartty: What
is the number?
Shrimati Indira Gandhi: I do not

have separate numbers for them. I
am sorry. 1 can supply them later.

Shri Hem Barua: But you do not
allow them to engage in trade union
activities.

Shrimati Indira Gandhi: They have
no associations,

If hon. Members want any other
information, I could let them have it
later on. I do not have the figures
with me. But I want to assure them,
as 1 have done barely a week ago,
that though we were thinking of
forming this Committee, as 1 said,
nothing has been finalized yet. But
we are in touch with experts, and
we certainly hope that this work
will soon be under way. )

But it is not fair to compare the
A.LR. with the B.B.C. The B.B.C, is
not only a very big organisation with
enormous funds at its disposal; it
functions in a very small country.
Here in India we are a vast country
with many official languages—very
many other languages which are not
recognised, but which have to be re-
cognised for our purposes.

Shri Hem Barua: Can that be an
excuse for inefficlency?

Shrimati Indira Gandhi: We have
many programmes in tribal dialects
and so on. Programmes have to be
beamed at quite different levels.
Shri Nath Pai found some of the pro-
grammes boring; but we have had re-
ports from experts, not only Indian
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experts but people who come from
the U.N. and other places, that our
radio forums are working exceedingly
well, that the village people are tak-
ing great interest in them, and that
there is a demand for more of them.
And we are certainly trying to extend
the service. There are already 8,555
of them, whereas in 1959 there were,
I think, only about 400—385 or some-
thing like that.
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And there are farmers' forums and
many other rural programmes. I
think those are the most important
programmes.

Another thing, a weakness which I
have seen and which has been men-
tioned by the committee headed by
Shri Vidyalankar, is the lack of co-
ordination with some of the other
Ministries. That is, that even those
programmes which are effective are
then blocked, because the information
that the villager wanty immediately
afterwards is not available, whether
on family planning or where to get
better seed or something which has
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hope that all tﬁese deflciencies will be
removed soon.

1 only hope that the hon. Members
will show a little patience and that
they will not attribute personal
motives to anybody in this thing.
Very many suggestiong are coming,
and we are all trying to work together
to do a better job. It doeg not help
if all kinds of motives are attributed
to the people who are working there.
That is not conducive either to greater
unity or better working,

Shri Hem Barua: Nobody has done
that.

Shrimati Indira Gandhi: Well, there
were suggestions made.

Shri Nath Pai: Not by me.

Mr. Deputy-Speaker: The HHouse
now stands adjourned till 11 A.M, on
Saturday.

17.48 hrs.

The Lok Sabha then adjourned till

to be followed up in that particular  Elepen of the Clock on Saturday,
district or in that particular reglon.  QOctober 3, 1964/Asvina 11, 1888
We are also working on that, and we  (gqkq).
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